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LOK SABHA DEBATES

10K SABHA

Thursday, May 4, 1972(Vaisakha 14,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Criticism of India’s Action by Consul-
Generel of South Vietnam

*681 SHRI C. K. CHANDRAPPAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Consul General of
South Vietnam in New Delhi has accused
India’s policy on Victnam as partial;

(b) if so, the nature thereof; and

()

to?

the reaction of Government there-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have seen the re-
ports of a press conference reportedly given
by the South Vietnamese Consul General in
New Delhi on April. 8, 1972, where such
statements have been attributed to him.

(©) Government of India categorically
reject such baseless accusations. Govern-
ment of India have recently reiterated therr
well known stand of opposing massive U.S.
bombing of Vietnam and supporting the
national aspiration sof the Vietnamese people
to decide their fate without foreign interfe-
rence. This is our principle and consist-
ent position and does not make Government
of Indis partial (o any one party in any
way.

2

SHRI C. K. CHANDRAPPAN :
. sidering the fact that the Government of
South Vietnam is continuously taking a
more and more unfriendly attitude towards
India, as 1t happened recently on the ques-
tion of the chairmanship of the ICC——that
government wanted India to be removed and
they also threatened our delegates to the
1CC to be expelled —considering all these
things, may | know whether the Government
would take a more firm stand on the
question of recognition of the PRG? I
raise this because now the capital city of
Saigon 1s threatened and they do not have
any contro] over the tertitory they used to
control,

Con-

MR. SPEAKER : Your question is
whether the Consul General has made a
statement...(/nrerruption)

SHRI SURENDRA PAL SINGH:
The question of recognition of the PRG is
a different matter...(Jnterruption)

MR. SPEAKER :
discussed.

That was already

SHRI SURENDRA PAL SINGH :
There is no such proposal to recognise the
PRG at the moment.

MR SPEAKER This matter was
referred to a number of times in this House
in this very session.

SHRI C. K. CHANDRAPPAN : Con+
sidering the fact that the Government of
Saigon is taking an unfriendly attitude and
taking a negative approach to India’s re-
presentation on the ICC, may I know
whether the Government propose to
shift the headquarters of the ICC from
Saigon to Hanoi ?

SHRI SURENDRA PAL SINGH : Sir,
as the Housé already knows, the visas of
the Indian personnel on the ICC have been
reval idated for a further period of six months.
So, the question of shifting the headquarters

-
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of the ICC at the present moment does not
arise,

SHRI C. K. CHANDRAPPAN : This
happened the day befure yesterday. They
said that India should be expelied from the
chairmanship of the ICC.

MR. SPEAKER : Next question

Reduction in Coal Production

*682. SHRI JAGANNATH MISHRA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether coal production has been
reduced by over three million tonnes
during the past two years;

(b) if so, the reasons therefor; and

() the steps Government contemplate
to take to improve its production ?

THE MINISTER OF STATL IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KIHHAN) . (a) Yes,
Sir.

{b) The main reason for drop in pro-
duction had been nadequate rail trans-

port.

(c) All possible steps are being taken
to increase wagon supply and some improve-
ment is already noticed. With the im-
provement in the transport position, the
existing idle capacity will be wtilised,
Moreover, with the commissioning of the
Bokaro Steel Plant and a farge number of
coal based thermal power stations and ferti-
liser plants, the demand for coal will in-
crease significantly in the near future. The
Government have taken over the manage-
ment of 24 coking coal mines, pending
their nationalisation, with a view to maxi-
mising the production and ensuring planned
exploitation of scarce coking coal reserves
to meet the requirements of the steel and
other metallurgical industries. The Natio-
nal Coal Development Corporation and
Singareni Collieries Company are also
taking steps to increase production from
their mines to meet the increased demand in
the near future,
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faft oY, o9 g7 97 ¥ 8343 ey AW
F A5 @Y T7aE 7 5797 1 g0
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SHRI1 INDRAJIT GUPTA
stood the hon Minister
production problem 1s not one of produc
tion, but of transport In the case of the
National Coal Development Corpotation,
1 bihieve the actnal production has fallen
short of the target by over two million
tonncs Am [ to take 1t that thiy was
deliberate curtailment, 1n  anticipation of
the shortage of wagons of production which
they could have done ? Or1s 1t that the
st ortfall 1s due to some other reasons and
if so, what ?

I under
to say that coal

SHRI SHAHNAWA? KHAN Pro
duction n the NCDC in the year 1969-70
for coking coal was 3 66 mullion tonnes and
n 1970-71 1t was 3 62 million tonnes 1t has
not fallen substantially

SHRI INDRAJIT GUP1A  That »
not my question  The annual repoit of the
NCDC says clearly that instead of 15 and
odd million tonnes ot targeted production,
they produced only 13 and odd million
tonnes Is it deliberate curtasiment due
to shortage of wagons or 1s 1t due to some
other reason ?

SHR1 SHAHNAWAZ KHAN The
NCDC has been fecling the shortage of
rail transport just as any other sector, 1t 1s
not a question of defiberate curtaiiment

SHRI INDRAJIT GUPTA What 15
the shortfall due to ?
SHRI SHAHNAWAZ KHAN In the

production of coal, we know that coal has
to be stacked at pitheads and 1f the pithe
ads get too high there 18 the danger of hre
There 15 thus the question of space for

VAISAKHA 14, 1894 (S4KA)
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keening coal there The shortage of wagons
has affected coal production

SHRI VASANT SATHE Do I un-
durstand that three yiars before when the
coal production wis more we had mote
wagons and, therefore, ws had more pro-
duction and now the wagon production has
fallen down > Do I undeistand this ?

SHRI SHAHNAWAZ KHAN The
hon Mumber knows that as a4 result of
the very serious law ard oider situation n
the eastren sector ol the country there were
lots of thefts of overth ad wires with the
result that a verv large number of railway
witons wiich siould have been  serviced
couid not run gthev became sich  That was
responsible for creating all these dufficulties
Also one of the complementary factors was
that the off take of coal by the steel plants
came down because the sime quantity of
coal was not required by them for the

operation of the steel plants  under
repairs
SHRI VASANT SATHE  Electricaty

people have been wanting more coal

SHRI JYOTIRMOY BOSU  They
have made a mess of the whole thing

s TR AT qiEg: ALy
wetga, Wil wah witew ¥ aqrar fw afx
7 91g QY 318 ¥ ST F1 g q6a 3
g1 AR F17 AT §  SIEFUA qGTH A |
Froop WY s @Y, T A wemé 3 qr
39 ¥ 7@ g w7 1L 7w foww R
Fzq I5 A & A IfaT e @
NN F A fqe ay ?

st smgrEw @ Rar §osq,
AT A AL A AN 1 F TR A
F1% ®Y TATS T qF AT B0 § IT
a% qg T ¥ ¥ 1 3% o dar Hx af
frar Yo zradl ¥ foawd § e
gt fifaw &7 @ ¥ B oaed & wod
s Y AT AR

SHRI SAMAR GUHA . It appears tp
us that the reason given by the Mimaster for
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the present output of coal, namely, disturb-
ances in the eastern 1egion is a lame excuse.
May 1 know whether in the major coal
producing area of Raniganj-Asansol-Jharia
there is a huge accumulat on of coal and be-
cause of this the employers in the coalmines
have introduced some go-slow system of
production of coal ? If so, may I know
whether this has resulted in serious labour
unrest, particularly in the Asansol area ?
Lastly, may I know whether the Ministry of
Mines and the railways will form an inter-
departmental commitiee to expedite the
transport of coal and have a time-bound
programme for the transport of coal ?

SHRI SHAHNAWAZ KHAN: The
statement of the hon. Member that there
is huge accumulation of coal at the pitheads
proves that there is no shortage of coal.
That confirms the statement that I have
made. The Ministry of Railways and the
Ministry of Steel & Mines are in very close
touch and they arc trying to find out ways
and means of solving this problem of carry-
ing this coal.

SHRI SAMAR GUHA : Sir, | have
posed cottain questions which have not bheen
answered. If he asks for notice, thatis a
diffiereng thing.  Sir, 1 seeh your protection.

MR. SPFAKER : 1Icannot give my
prowction to him every day,

SHRI SAMAR GUHA : | have asked
specific questions according to the privilege
given to members to ask questions during
the question hour. If the Minister says
that he requires notice I can understand
that. Otherwise, he has to answer it.

MR. SPEAKER : What he said was
that the very fact that there is large accu-
mulation of coal at these sources proves

that there is no shortage of coal.  Every-
thing is covered by that.
SHRI SAMAR GUHA : What about

trasport ?

MR. SPEAKER :
answered it.

He has already

SHRI SAMAR GUHA : Then I asked
about the inter-departmental committee
consisting of the representatives of railways
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and the Steel & Mines Ministry.

MR. SPEAKER :
that.

He hes replied to

SHRI SHAHNAWAZ KHAN : The
Ministry of Steel & Mines and the Ministry
of Railways ate in very close touch with
each other. We have held several meetings
to find out how this problem can be solved.
1 have already said that as compared
to March last year, in this Maich we have
been given 1,000 moie wagons.

MR. SPEAKER : He raises the ques-
tion of INA on every conceivable occasion
but he does not «pare the General of the
INA from questions !

w5t gew wiw woam: ¥ owmy
qeeTd & A @A § st aeiy off
¥z a9 T AW (F) F IO T F@
¢+t @ mufs s ) 54 g€}, SuF
geqreA & w4 ard § Sfew ga% ww ¥
o ¥ oY amrar & fr Fie £ H4HY 98
g = swzam @ v g Arag SR
ore1? Y aaasg & & stAAT vz
g Fa1 gvare 3Y gara et & fF Ao
sEw ¥ weaT sl yelt oF gwA § FIw,
@i arr gf § fam¥ 1w 25 ge
AL IFTT § O 37 FAl F 47 A F
a1 4TI ¢ 7

oft g™ @t ;. uEr FW g7
¢t & @A § 9 we fasrer A ag
agT wwr & mar gafeq Yy famrear
7z &7 faar | ag #1o W1 9a1 § Ag fg
g & gafsn A fasEy &Y
HIATASHAT Ae¥ TGV 1

SHRI N. K. P. SALVE : I hope you

would not want me to carry coal to New
Castle,

MR. SPEAKER :
Lok Sabha only.

Confine it to the

SHRIN. K. P, SALVE : May I know
whether the Minister is awsre that incredi~
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ble blackmarket is rampant in coal business
and unscrupulous mine-owners have been
selling coal at fabulous prices without any
difficulty of wagon shortage ? Firstly, may
1 know how they have been able to get
wagons ? Secondly, the Minister has stated
that the wagon position has improved and
the decline in supply of coal has been
attributed to the transport position.  Now
that the transport position is satisfactory,
may I know whether you are sausfica with
the present coal wagon movement, which 1s
otherwise critici~ed as irrational ? Seco.d-
ly, have you estimated what is likely to be
the production with the sustained supply
of the quantity of wagons which you are
getung now ?

SHR1 SHAHNAWAZ KHAN : Accor-
ding to the present evtimates, we  fecl that
if the railways could maintain a steady
supply of %,600 wagons pet day then there
should be no shortage of coal in the country.
In the beginning of this year the railways
were supplying approximately 7,262 wagons
per day. In March 1972 they have supplied
8,342 wagons. So, the situation has mm-
proved very considerably, Theie 1s still a
shortfall of about 400 to 500 wagons. As
to the question as to how the private tiaders
arc able to get wagons and sell coal at
fantastically high prices, 1 cannot answer
it because 1 do not allot wagons.

Neutralisation of South-East Asia

*684 SHRI SHRIKISHAN MODI:
Will the Munister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India and Thailand have
favoured neutralisation of South-East Asia
by making it fiee from big power politics ;

(b) whether the representatives of the
two countries had met rccently and had
discussions for free Indian ocean ; and *

(c) whether any agreements were
reached in this regard and if so, the nature
thereof 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) (a):
The Government of India hold the view
that the South-East Asian region should be
free from Great Power influences. The

VAISAKHA 14, 1894 (SAKA)
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Government of Thailand has been a party
to the November 1971 Declaration by the
ASEAN countries that they are determined
to exert initially necessary efforts to secure
the re ogniion of and respect for South-
East Asia as a zone of peace, freedom and
neutrality fice from any form or manner of
nteiference by outside powers.

(b) and (c) : During di-cussions bet-
ween the representatives of the two Govern-
ments held towards the end of March,
views were exchanged on this and other

subjects of mutual interest. No formal
agrcement was attempted or desired by
cither side

Y sifesm @t s S| X

arYma F1 937 gfaw aar § wo  faan
g3t qm ¥ wadiax qraey o) Faw
FTWEE T AT AR ATT AT FYT AGL
qiqr, gae agm @ /|y qgar ?

SHRI SWARAN SINGH: [ am not
sure whether it arises out of the present
question  Chinese supply of cquipment to
ather countries.

wY sifema @€ wT owA &1
TA1g &Y A AT

Fuer JENAW ;. EE AT I H AT
#Y 781 =feT wnt fd) axg g § @rsa
a1 fe sarg o v o

wY antfesa D - fzrg wErAmaR
& vt zigyl &1 faaqrad & |@1u T @
9 & ¥ ¥ ¥ 9 w1 AN FAAF
w3 21f qatm fFear agi § 7

SHRI SWARAN SINGH * This matter
was discussed in the Lusaka conference of
nonahigned countries and there was agree-
ment that every effort should be made to
prevent the ¢stablichment of basis by big
naval powers in the Indian Ocean arga,
and the countries of the region, the littgral
States, are in consultation with each other
to ensure this.

SHRI R. V. SWAMINATIIAN : In
view of the importance of this subject, may
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I know whether the Government of India
have taken up this matter with other impor-
tant countries like Australia and New
Zealand and if they have not done so, will
Government consult them now ?

SHRI SWARAN SINGH : I agree that
this is a matter of importance for all coun-
tries in the region and Australla and New
Zealand fall in that category. The Foreign
Minister of Australia is likely to visit us
towards the end of this month and | am

sure this matter may come up for discussion
then.

SHRI SURENDRA MOHANTY : Will
it be correct to infer that no other country
except Thailand has evinced interest in this
Asian security system, and will the Govern-
ment of India have a dialogue with China
for ensuring Asian security ?

SHRI SWARAN SINGH : This ques-
tion does not relate to Asian security as
such, but 1 have said that ASEAN countrics
bave jointly made a declaration. In that
group, Thailand is one country and there
are other countries also. Therefore, it is
not correct to say that Thailand alone has
subscribed to this statement.

SHRI P. VENKATASUBBAIAH : In
view of the fact that Thailand has favouicd
neutralisation of the Indian Ocean, may 1
know whether the South-East Asian Treaty
Organisation, which includes Thailand also
still holds good or any indication has been
made to review the whole position to achieve
this objective for which Thailand and our
country had discussions?

SHRI SWARAN SINGH : 1Itisa fact
that Thailand is a member of SEATO, but
it is difficult for us to comment asto
whether SEATO is still valid, when all these
other ideas are being projected, because we
have always been totally opposed to SEATO
and CENTO. Our attitude in this respect
is categorical. At the same time, it is for
the member countries of SEATO and
CENTO to decide as to whether these old
treaties have any validity today or not.

I would be disinclined té6 raise that
matter with the member countries of
SEATO.
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Celebration of Indian Independence
Silver Jubilee in Indian

Embassies
*685. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTER-

NAL AFFAIRS be pleased to state :

(a) whether instructions have been
sent to our Embassies abroad to observe
Indian Independence Silver Jubilee ; and

{(b) if so, whether it has also been
stressed on them to highlight the 1mage of
great Bapujee of Indian and his lUfe in
poster, article etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFL'AIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b): Yes, Sir.

SHRI PRIYA RANJAN DAS MUNSI :
May 1 know from the hon. Minister whether
in view of the Silver Jubilee occasion, a
delegation consisting of prominent freedom
fighters, excluding Members of Parliament.
will be sent abroad and alsy may I know
from the hon Minister whether this specific
function will be observed in Singapore to
remember Netaji Subash Chandra Bose ?

SHRI SURENDRA PAL SINGH : These
are two very valuable suggestions made by
the hon Member. We will give due consi
deration to them.

SHRI INDRAJIT GUPTA : May I know
whether the Government of India have
issed any kind of guide-lines or directives to
our ['mbassies abroad as to what sort of
programmes would be appropriate for them
to observe in connection with the 25th
Independence Anniversary and, if so, what
is the general nature of the guide-lines given
to them. We do not want them to hold
different types of programmes.

SHRI SURENDRA PAL SINGH : The
general guide-lines have been laid down. If
I may inform the hon. Member, a high-
powered Committee has been set up by the
Government of India to go into the whole
question as to what kind of programmes
should be drawn up for celebrating the 25th
Independence Anniversary in an appropriate
manner. They have drawn up a progranime
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which has been communicated to our
Embassies I may just indicate a few of the
1tems

Ot e 1s to bring out a spcaial publication
on India in Vnglich  French, Spanish
Russian and Arabic for distribut on by our
I mbasstes abroad

It 15 also intended to produce and supply
to our Lmbassies abioad a film on India
since  Independence for screening  over
foreign T V stations and cinema houses

Like that, therc are a number of things
for instance nviting of forenn 1 rnahlisiy
and cincma adio Rand T V experts to o
country where ttey cin mike tlar own
films and show them 1n their own countries

It 1s also ntended to  assist Indian
Missions abroad 1in orgamising India Days
and India weeks 1n the host countries and
also supply material to our Missions abroad
for organising ealubittions film shows ctc
to commemorate the silver jubilee

All these 1deas are there

SHRI1 INDRAIJIT GUPTA He s sugg
estmg things which will be supplied from herc
films o1 books or other material 1 would
Iike to know whether our Fmbassies there
will be content with just holding coch tail
patties or what

MR  SPEAKER When 1t 15 to
remcmber Bapujee, how can you have cock
ta1l parties !

SHRI SURENDRA PAl SINGH  The
mstructions kave been sent ind will be sent
in future also as to the lines on which they
should carry on the ceicbrations 1t 1y not
as 1f they will be left to themselves  Aftur
recerving the mstructions and guide-lines
from us, they will draw up their plans and
thev will inform us about thase plins

SHRI K G DESHMUKH [Ihave
visited some of our Misiions abroad, and I
find there is no photograph of Bapujee even
exhibited n the offices of our Missions
abroad  If that 1s so, may | hnow whether
the hon Minnster will give mstructions to
them to exhibit the photograph of Bapujee,
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the Father of our nation, in their Fabassy
office ?

SHRI SURFNDRA PAL SINGH 1am
soriy to hear that there are some Indian
Missions abroad where there are no photo
graphs of Bapujec We will see that the
photographs are provided to our Missions
abroid

SHRI JYOTIRMOY BOSU May 1
know whether any special funds have been
allotted for the occasion and if so, how
mudch 1s 1t and how much of 1t 15 in foreign
exchange

SHRI SURFNDRA PAL SINGH The
whole scheme 1s at the formative stage At
the moment our Missions abroad are
making thair plans 1 am ure they will
work out thenn finanuial implications  After
hearing from them, we will niturallv make
adcquate provision of funds etc to carry
out the silver jubilee celebrations

SHRI IYOTIMOY BOSU No ceiling?
You have no 1dea how much they will
spead

SHRI SURENDRA PAlI SINGH A
cetling will be pre ¢ribed  Adequate funds
will be made availablc to our Missions  Of
wourse, a ceiing will be thae

SHRI JYOTIRMOY BOSU 1T was tty-
ing to sav why spend any mones ?

st wwer fes fadwr wet
aezg G 77 fr wivfm garEEt a1
Tzng WS @AM | & T ¥ guer
qreat ¢ 7 ap wovEI FE gy w9 @
w7

ot gtox e fog  o=d) = wsET

SHRI PIHHOO MODY My bad expe-
nence with high powered committecs 15 that
they have normally no decision making power
at all 1 hope, he can spell out what this 15,
1 hope he can tell us what this high powered
comrittee cansists of May T make another
suggestion, Sir, that stpplements shcud be
brought out in all major daily papers of the
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countries where we want
Silver Jubilee ?

to celebrate the

SHRI SURENDRA PAL SINGH : This
is a suggestion which is taken’note of.

SHR1I PILOO MODY : 1 asked who
were on the high-powered committee,

SHRI RAGHUNANDAN LAL
BHATIA : May 1 know from the hon.
Minister whether there are any plans to
raise an INA memorial at Singapore which
was earhier removed by the British ?

SHRI SURENDRA PAL SINGH : That
is a different question altogether.

SHRI S. M. BANERJEE : I am happy
that instructions have been ssued to our
foreign embassies. I would like to know
whether any documentary has been pro-
duced to high light our national fight against
the imperialist power......

SHRI PILOO MODY : Ending with the
Indo-Soviet Treaty.

SHRI S. M. BANERIJEE : The Indo-
Soviet Treaty and also celebration of the
emergence of Bangla Desh.

1 would like to know whether any film
has been produced, any documentary has
been produced, to show to the world how
the Indians fought against the British power
and how they are still fighting against
American imperia.ism.

SHRI SURENDRA PAL SINGH:I
have already replied to this question. There
isa proposal to produce a film which will
be covering the entire Indian scene right
from tle Independence movement to this
day.

SHRI R. S. PANDAY: Thisisa
historic occasion to us~—celebrating the Silver
Jubilee of our Independence in the various
countries of the world. May I know whether
Government is contemplating to send cul-
tural teams to important countries, including
Members of Parliament like Shri Piloo
Mody ?

MR. SPEAKER : Next Question.
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Setting-up of more Mini Steel Plants
inPrivate Sector.

*686. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government propose to
approve the setting up of more mini-steel
plants in private sector ; and

(b) if so, thc number of parties who
have been granted letters of intent for this
purpose ?

THE A MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) The question of
approving further capacity for manufacture
of steel ingots or billets from steel scrap
in electric furnaces by conventional or con-
tinuos casting process, whether in the private
or public sector, is being examined by
Government in the background of the likely
availability of such scrap.

(b) 19 letters of Intent/C O.B Licence/
Industrial Licences have been issued for
such units since the prerent industrial
licensing policy was announced in February
1970.

SHRI NARENDRA SINGH: May 1
know whether these plants will be able to
meet the shortage of steel in the country ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The contribution which is likely to
be made by these plants when they come
into existence is only of a minor character.
The major contribution must come from the
integrated steel plants.

SHRI R. BALAKRISHNA PILLAI :
May I know, Sir, whether there is any pro-
posal from the Government of Kerala to
establish a steel Plant at Calicut and if so,
what is the attitude of the Government of
India in sanctioning such a proposal ?

MR. SPEAKER : How does that ques-
tion arise ?

SHRI R. BALAKRISHNA PILLAI : The
questicn is about mini steel plants.
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SHRI S, MOHAN KUMARAMANGA-~
LAM : The hon. Member must be aware
that one of the licences granted for an Ele-
ctric furnace continuous casting plant is to
the Steel Complex Ltd. in which the Kerala
State has a share.

But, so far as the establishment of an
integrated steel plant is concerned, there is
no proposal at present before the Govern-
ment of India from the Government of
Kerala.

SHR1 K. SURYANARAYANA : Is 1t
a fact that the Andhra Pradesh Government
has also applied for a licence for setting up
a mini steel plant at Kothagudem ?

MR. SPEAKER : Once you replied
about Kerala, you must reply about Andhra
also.

SHRI S MOHAN KUMARAMANGA-
LAM : Not to my knowledge. 1 am not
aware of it, but, if the hon Mcmber wants
to know, | can get the information.

SHRIMATI T. LAKSHMIKANTH-
AMMA : Sir, the question is about my
constituency, Recently, the Mini Steel
Plant Team visited Kothagudem to report
on the feasibility of establishing a mini
steel plant at Kothagudem and they have
suggested the establishment of a min1 s'cel
plant in the public sector at Kothagudem.
I would like to know as to when this will
materialise.

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member 1s not correct in
stating that the U. N. D. P. team's visit to
Kothagudem has anything to do with the
setting up of a plant there.

SHRI G. VISWANATHAN : With
regard to the licences given for mini steel
plants, we understand that most of them are
given to the private sector compared to the
public sector undertakings of the State
Governments. ] want to know from the
Government why they prefer the private
sector for giving these licences ?

SHRI PILOD MODY : Always.

SHRI G. VISWANATHAN : And also
1 want 10 know whether it is not a departure
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from the Industrial Policy Resolution of the
Government and also does the Government
believe that socialism can be ushered in
quicker by granting licences to private
sector ?

SHRI PH.OO MODY :
produces.

Because it

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member is entirely in-
correct In insinuating.

SHRI! G. VISWANATHAN ¢
not insinuation..........

That is

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 state again—the hon. Member
is cntirely incorrect in insinuating that the
private sector has been preferred to the public
sector. On the contrary, six Letters of
Intent have been given to State Government
undertakings and no State Government
undertaking has bcen refused a licence at
all. Two lcences have been given in the
ioint sector and only the rest have been
given to the private sector.

SHRI G. VISWANATHAN : How
many were given to the private sector ?......
(Interruptions)

MR SPEAKER : Mr. Piloo Mody,
vou are doing it too much.

SHRI PIL.LOO MODY : The Minister
first said that it is an insinuation. You
heird the word ‘insinuation’. The hon.
Member on this side said that it is a fact.
Then again he said that it is an insinuation.
1s there to be no ‘kulasa’ on ail these
things ?

SARIMATI T. LAKSHMIKANTH-
AMMA : You are aliowing Mr. Piloo Mody
to make virutually a running commentary.

MR. SPEAKER : Don't get involved

with them.
Kumari Kamla Kumari.

Survey for Gold in Bihar and Maharashtra
*657. KUMARI KAMLA KUMAR] :

Will the Minister of STEEL AND MINES
be pleased to state @
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(a) whether a survey has been con-
ducted for gold in Bihar and Maharashtra;
and

(b) if so, the main features thereof
and the extent of success achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b) A staternent is laid on the Table of the
House.

Statement

Preliminary investigations carried out by
the Geological Sygyey of India for gold at
Xunderhocha Scng, river, Sausai 1in Singh-
bhum district of Bihat have been discourag-
ing. Detailed Prospecting by drilling of
Lawe area (Bihar) has been completed in
1971 and final report is being Prepared.
Exploration by drilling of Mysera block in
Singhbbhum district, Bihar is in progress.

Preliminary investigations for gold in
Bhiwapur Pauni areas have revealed presence
of gold bearing quartz veins at Kolari,
Mokhabardi and Pular areas. Maharashtra
Detailed investigations showed quartz veins
at Mokhabardi and Pular of no ec nomic
significance. Results of drilling and ana-
lytical results of samples obtained so far
have shown presence of 6.9 grams of gold
per tonne in one meter thick, 125 metre long
quartz vein in Kolari. Further drilling 13
in progress.
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SHRI1 VASANT SATHE : In Vidarbha
near Nagpur some universily professors
doing research had discovered.......

MR. SPEAKER :
mation. A<k a question.
does not entitle you to ask
tion.

Don’t give infor-

Mahatrashtra
irrelevant ques-
Ask a stiaight question.

SHRI VASANT SATHE : They had
discovered gold-findings near Nagpur. [ want
to know the information from the hon.
Minister about that.

SHRI SHAHNAWAZ KHAN :
nothing worthwhile.

It is

Negotiation Machinery on Major Ports

*689. SHRI PAMPAN GOWDA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have taken a
decision on the constitution of the negotiat-
ing machinery on major ports; and

(b) if so, the salitnt features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
(a) No, Sir. The matter is still under
consideration.

(b) Does not arise.

SHRI PAMPAN GOWDA : Is there
any likelihood in the near future of the
Government coming to a decision in this
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
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KHADILKAR) : So far as negotiations in
respect of docks and port machinery is con-
cerned, upto a stage the proposal had
advanced but later on some hiich developed
and now the two Secretaries of Shipping
and Transport Ministry and  Labout
Ministry are at it whether that could be
worked out or not, whether it would
be feasble or not, and they are now
examining it.

Permission Sought by M/S Hindalco For
Commissioning Third Properzi
Machine

*691. SHRI INDRAJIT GUPTA °
Will the Minister of STEEL AND MINES
be pleased to state :

(a8) whether M/s. Hindalco had appled
for permission to commission a third Pro-
perzt machines in addition to their existing
two machines if so, whether permission
has been given;

(b) whether Government are aware
that the concern has been unauthorisedly
operating a third machine for the last two
years and returns of its production have
not been shown ; and

(c) whether + Government propase to
investigate how mich Excise Duty has
been lost due to black-marketing of the
excess Proparzi rods produced illegally by
Hindalco ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) : M.
Hindustan Aluminium Corporation Limited
have applied for grant of an industrial
licence for expansion of their present ins-
talled capacity for manufacture of Properzi
Redraw Rods by 6,000 tonnes per annum
and the same is under consideration.

(b) and (¢) : Government are not aware
of the unauthorised operation of a third
machine. However, Government will look
into the matter,

SHRI INDRAJIT GUPTA : Isit not
a fact that in 1970-71 thic company was
given ad hoc licence for raw materials in
ordet {0 raige the production of EC Grade
or Properzi Redraw Rods by 15,000 tonnes?
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May I know whether it was found that
actuals had not gone up to the extent
warranted by this extra supply of raw mate-
rials ?  What is happening to extra produc-
tion which th:y might be producing on the

basis of extra raw materials given to them
as ad hoc licence in 1970-71.
The excess production is not being

shown. Is that not a fact ?

SHRI SHAHNAWAZ KHAN : It has
been shown.  Thev were authorised for a
production of 22,000 tonnes. Their actual
production was 20 800 tonnes in 1969, 23 000
tonnes in 1970 and 24,000 tonnes m 1971,

SHR! INDRAJIT GUPTA : The
figures are quite misleading.  The original
capacity of this plant was 21,000 tonncs.
That 1s what the hon. Minister himself has
stated [ want to know whether subsequent-
ly they have been granted an ad hoc allot-
ment «f extra raw materils to raise their
production to 40,000 tonnes, and as the
fig ires themselves show, they have not in
fact shown any higher production. There-
fore, my question is whether the hon.
Minister knows that in fact they have been
unauthorisedly operating a third Properzi
machine and the entire production from that
1s being sold to unauthorised customers in
blackmarket ? Has the hon Minister any
information or will he look into it ?

SHRI SHAHNAWAZ KHAN: We
have no information regarding the instal-
lation of a third machine. But as 1 have
said, it is a matier which Government will
look into in order to find cut whether there

1s any truth in this statement.

SHRI JYOTIRMOY BOSU.: Js it a
fact that this company and also it§ sister
concerns are producing far in excess of the
licensed capacity, and if so, what are the
details ?

MR. SPEAKER : The main question
relates to only one concern.

SHRI JYOTIRMOY BOSU: T am °
referring to Hindalco and its sister con-
cerns. My second question is...

MR. SPEAKER: He can put enly
one question.
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SHRI JYOTIRMOY BOSU : It is part
() of the sime question. 1 have been
absent from the House for seven days. and
80 I may be permitted.

May I know whether the hon. Minister
is aware of the fact that there is extensive
blackmarketing of aluminium and ‘alu-
minium products in the bazar and if so,
what steps Government are taking to
prevent it ?

SHRI SHAHNAWAZ KHAN : 1|
would like to inform the hon. Member that
the firm was originally licensed to produce
60,000 tonnes of ingot aluminium. The
present capacity which has now been sanc-
tioned by Government is 80,' 00 tonnes, and
the ultimate capacity sanctioned to them
is 1,20,000 tonnes of aluminium n_gots.

SHRI JYOTIRMOY BOSU What
about the extensive blackmarketing in
aluminium ?

MR. SPEAKER :He has already said
that he will look into it.
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SHRI INDRAJIT GUPTA : Notice of
this guestion was given three weeks ago,
and #is reply is that he does not know
whether a third machine is working or not.
If three weeks’ time is not sufficient for
them to send their people and find out the
position, what is the. use of putting hese
questions 7

SHRJ SHAHNAWAZ KHAN: The
respensibility for finding out whether addi-
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tional machines have been installed or not
is that of the Director-General of Technical
Development., We referred the matter to
the Director-General and the reply that we
have got is that he is not aware whether any
third machine has been installed. He will
look into it.

SHRT1 INDRAJIT GUPTA: Hecan
neither affirm it nor deny 1t. He says that
he 1s not aware.

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGI.AM) : The hon. Member will see
that the answer to the question is that we
are not aware. It is a fact. Because we
know that the House would like to have
correct information on this, we have stated
in the answer that we shall look into the
matter, and as soon as we get proper infor-
mation, we shall put it before the House.

SHRI PRIYA RANJAN DAS MUNS] :
They will hide the machine.

SHRI JYOTIRMOY BOSU They
cannot ask them because they have taken
a lot of contribution from the Birlas during
the last elections. That 1s the pity.

Bharati Pracess of Steel Manufacture
in West Germany

*692, SHRI P. NARASIMHA
REDDY : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the ‘‘Bharati’’ Process of
steel manufacture, which had been held
uneconomical and not feasible in this
country, is being acquired and adopted by
reputed steel manufacturers ia West
Germany ; and

(b) ifso, the steps proposed to re-
evaluate this process ?!

THE MINISTER OF STEBL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No report has been
received so far sbout any foreign manufac-
turer having acquired and adopted the
“Bharati Process” for steelmaking.

A

v

(b) Does not arise.

PR
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SHRI P. NARASIMHA REDDY
What efforts have been made by Government
to test this Bharati process in our country,
has such a test been held, and if so, with
what results ?

SHRI S. MOHAN KUMARA-
MANGLAM The hon member 1s aware
that this question was recently answered by
me in the House that the question of the
feasibility of this process was referred to a
Committee of experts in June 1971 consisting
of Dr. Altekar, Dirsctor of the National
Metallurgical Laboratory, Jamshedpur as
Chairman and four members: Dr. Brahma-
prakash, Director of the Mctallurgical Group
of the Bhabha Atometic Reserch Cente,
Bombay, Dr Tahmankar, Director. Defunce
Metallurigical Laboratory, Hyeerabad, Prof.
T. R Anantaraman. Head of thc Metal-
lurgical Dept., Hyderabad University and
Shri K C. Mohan, Deputy Chief Engincer,
CEDB, HSL. The Committee reported after
going through the entire matter that it would
not be feasible to pursue this process fuyther
because of certain difficulties in connection
with its operation itself. After receiving the
report, we sent it to a number of eminent
metallurgists in the country and it is only
after receiving their opionion that we have
finally decided that it would not be useful
to proceed with further investigation of the
process.

SHRI P. NARASIMHA REDDY : Did
the Committee go into the feasidility report
prepared by Koppers and Demag of West
Germany ? Do Government intend to rest
content with the report of our experts or do
they consider it desirable to have a labo-
ratory scale test or a small plant test of the
process in v.ew of its revolutionary nature
and the immense benefits likely to accrue
from it ?

SHRI S. MOHAN KUMARA-
MANGALAM : The matter referred to
the Committee for opinion was whether
Government should or should not go in for
laboratary scale or any other scale type of
testing of this process. It is on the advice
of the Committee consisting of metallurgical
experts and of the metallurgical experts in
the country that Government have come to
the conclusion that it would not be worth-
while pursaing it.
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SHRI G. VISWANATHAN Dr.
Bharati's revolutionary process of Steei-
making has becn attracting the attention of
USA and W, Germany, In view of the fact
that Koppers, a leading firm of W, Germany,
have said that the proposition is feasible,
why cannot Goveinment make another
study and have a pilot plant to test it ?

SHRI S. MOHAN KUMARA-
MANGALAM : Government consider it
would be proper in a technical matter fike
this to depend on the advice of technical
experts in our country, who are admittedly
the best cxperts in the courtry. We have
no rcason to believe that in giving their
advice these experts have been guided by
any but the highest ethical considerations
and exercise of their technical knowledge.
We do no think it proper for us to go by
any other advice except that ol the highest
technical experts in India.

SHRI SHYAM SUNDER MOIIA-
PATRA : Since this matter has roused
interest not only in India but abioad, why
not constitute a committee of international
experts to probe Into it ? ¢

SHRI S. MOHAN KUMARA-
MANGALAM : Government have every
confidence 1n the reputation and capacity of
the Indian experts in metallurgical sciencc.\
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
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VERMA) : (a) and (b): In secveral indus-
tries a system of variable dearness allowance
linked to the cost of living has already been
introduced, either through the recommenda-
tions of Wage Boards or bilateral settle-
ments, to protect the workers from any
hardship arising from increases in the cost
of living. The parties concerned can nego-
tiate for the introduction of the system in
other industries/establishments and evolve
mutually acceptable formulae for the
purpose.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : So far as the linking of the
tise in prices and trying to neutralise it by
dearness allowance is concerned, this method
is followed. In 19 industries, wage board
recommendations are being adopted, and on
that basis, between 90 per cent an 100 per
cent neutralisation is taking place In three
cases— iron and steel industry, banking m-
dustry, and the Life Insurance Corporatian~
because of bilateral negotiations, this has
been set. In other industries, as the reply
itself made it very clear, it is for the pro-
prietors or the managements and the workers
to resolve this issue, and wherever these
issues are raised —it is not a question of
legality of strikes—they could be settled
even by conciliation or other machinery.
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SHRI R. K. KHADILKAR : Thisis a
hypothetical question. As I have said, 19
Major industries are covered by :ihe wage
board awards. Then, some major industries
are covered by bilateral negotiatio . If
there is any specific case, then 1 would be
able to reply, but in a general hypothetical
way, I am not in a position to reply.

SHRI G. Y. KRISHNAN : It has be-
come a general feeling among the workers
that it 1s only after an agitation or a strike
that the Government will consider their
demands. Has the Government noticed it,
and what is the remedy for 1t ?

SHRI R. K. KHADIIKAR : It s not
correct to presume that because of agitation
only these 1ssues are resolved. Sometimes.
certain managements or proprietors do not
heed at the appropriate time to take steps.
Such instances are there. But to make a
general siatement like this, that unless there
18 somie work stoppage or a strike no heed
1s given to their legitimate demands, is not
correct,

SHRI G Y. KRISHNAN : That is in
respect of private undertakings. What
about the public undertakings ? Why not
Government takes steps ?

SHRI R. K KHADILKAR : So far as
the public undetakings are concerned, the
Government 1s taking appropriate steps.

SHRI DINEN BHATTACHARYYA :
The Minister must agree that the method
of compilation of the cost of living index
is faulty in most of the places. In Tamil
Nadu, West Bengal and at the Central level
also, this point has been raised again and
again; the actual rise in the price index
that is there dose not actually reflect the
prices that are prevailing in the market.
So, in this respect, vhat do the Govern-
ment propose to do, so that there is actual
neu'ralisation of the cost of living?

SHRI R. K. KHADII KAR : This
suggestion, that the present price index
machinery- as the hon.member is suggesting
—is inadequate......

SHRI DINEN BHATTACHARYYA :
It is fauhty.
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SHRI R K KHADILKAR T'at it
dose not reflect the prce trend—this 13 a
suggestion for improving that machinery

SHRI'S M RANERIJEE Is he aware
that there 13 serious discontent among the
twenty lakhs of Central Government emp-
loyees over the abnormal delay in the publi-
cation of the Pay Commssion report and if
s0 18 he Likely to take up this matter with
the other Ministries and see that the report

15 implemented without 4 major labour
unrest ?
SHRIR K KHADILKAR I think

he should address this question to the Mint.
stry of Finance
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SHRI R K KHADILKAR It 1s
always not possible that as soon s there 1s
a price rise registered somewhere note Is
taken to give effect to that immediately
automatically Such a machmery 1s not
there
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Man Days Lost by Strikes and

Lock Onts in Industrial Sector
m 1972

*28 SHRIG Y KRISHNAN will
the Mimister of L ABOUR AND REHABI-~
LITATION be pleased to state

(a) the total number of man days lost
by strikes and lock-outs 1n Indusnial secter
duting January and February 1972 and
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(b) - thé main reasons for the‘strikes
and the reaction of Government thereon ?

_THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR}) : (a) and (b) : According to the avail-
able provisional information, the total
number of mandays lost during January and
February 1972 due to strikes and lockouts
was about 0,96 million. The main reasons
for the work-stoppages are reported to be
disputes about wages and allowanae, bonus
alleged indiscipline and violence and per-
sonnel matters. It ig the constant endeavour
of the Industrial Relations Machinery to
-minimise work-stoppages through prelimi-
nary discusssion, conciliation ann adjudica-
tion or arbitration as neccessary under the
existing statutory machinery and voluntary
arrangements.

Tranosfer of Ownership of Property

*690. SHRI VEKARIA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have decided
to transfer the ownership of property in
Dethi, which is now being held by D.M.C./
D.D. A. and was previously held by the
Custodian of Evacuees Property: and

(b) if so, the condition and mode of
recovery of cost of property ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 R. K. KHADIL-
KAR): (a) and (b) : Certain acquired
evacuee properties have been transferred to
the Delhi Improvement Trust (now the
Dethi Development Authority) and the
Municipal Corporation of Delhi for the
purpose of Slum Clearance Schemes. The
Local Body is required to pay for these
properties the price equal to three years’
rental.

Report on Collapse of Steel Melting Shop
. at Rourkela Steel Plant

. 684, SHRI ARJUN SETHI: Wil

theMinhter of STEBL AND MINES be

plened 10 state :

‘ (u) thu number of pmom punished by
Gnverement who mre found renponslblc in
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~the Loomba Commmees report on the

collapse of the Steel Melting Shop in the
Steel plant at Rourkela ; und

(b) the percautions Government have
taken for any f[uture mishap in the stecl
plant ?

THE MINISTER OF STEEL AND
MINES (SHRI S, MOHAN KUMARA-
MANGLAM) (a) :  Action in this regard
was taken by Hindustan Steel Ltd. against
10 employees excluding those who volun-
tarily retired or resigned.

(b) Rourkela Steel Plant has taken the
following precautions to prevent future
mishaps :—

(i) the columns of the Steel Melting
Shop have been strengthened.

(ii) the gas cleaning plant has been
recommissioned.

(iii) the cleaning of the roof is now
being carried out by the civil main-
tenance department and not by a-
contractor,

(iv) the procedure for inspection now

laid down ensures periodical ins-
pection of the roof by officers of
the steel plant at all levels.

(v) an Inspection Group for carrying
out repairs of buildings and struc-
tures is being organised to inspect
the condition of buildings, struc-
turers etc. on a regular basis.

Indian Officers in U .N.O.

*695. PROF NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased 'to
state :

(a) whether there is any limit on

. maximum period ‘for the stay of Indian

officers in the service of UN.Q.;and =
(b) if not, the renom therefor ?

“THE MINISTBR or MERNALS.
AFFAIRS (SHRISWARAN ' SINGH) () =

-Undorthecumnt wocedwa. lndmn o
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cials employed in the UN or any of the
organisations of the UN system may remain
on deputation upto a maximum period of
five years. Extensions of tenure beyond
five years are not granted, save in very
exceptional circumstances.

(b) Does not arise.
Coal Mines Workers®* Wages and Dues

*696. SHRI BIRENDER SINGH
RAO:

SHRI HARI KISHORE SINGH:

Will the Mmister of LABOUR AND
REHABILITATION be pleased to state -

(a) whether 1t has come to the notice
of thc Government that coal mine owners
did not pay wages to their workers and
deprived them of their legitimate dues as
reported in the Statesman dated the 19th
September, 1971 ,

(b) if so, the names of such coal m ne
owners in the State of Bihar wheie legal
dues are not being paid to the coal mne
workers ; and

(c) whether any steps have been taken
by Government ; If so. the natute of the
steps taken by Goveinment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR) (a) : Government’s atten-
tion has been diawn to a report whch
appeared 1n the Statesman of September
19, 1971 ; this report, Inter-alia, states that
if coal mine owners did not pay wages to
their worker and deprived them of their
lcgn.timatc dues, Government would take
serious action.

(b) Latest information is being as-
certained.

(¢} A Senior Officer of the Cential
Industrial Relations Machinery was deputed
to look into this aspect of non-payment of
workers dues, On his report the Govern-
ment have taken the following decisions :

(i) One special officer is to be appoin-
ted to deal with recoveries of
worker's dues under Revenue
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Recovery. Act in each of the
States of West Bengal and Bihar.
This is being processed in consul-
tation with the State Goyernment.

(1) The Central Government Industrial
Tribunals at D4anbad and Calcutta
are being notified as Authorities
under the payment of Wages
Act to enable speady disposal of
claim applications ;

(1) Powers have been delegated to the

Regional Tabour Commissioners

for prose-ution of emplovers for

nor-mamtenance  of registers,

w thout secking approval fiom
Headquarters ;
(1v)  Central Industrial Relations

Machinery have been instructed to
nipect coflieries with bad records
once a month and to pursue ener-
getically all  recoHveay and prose-
cution cases.

af feselt feaqn aomt A7 ¥ wH-
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Fraud in Coal Mines Provident Fund
Organisation

*608, . SHR1 RAJDHO SINCH :

SHRI VAYAL AR RAVI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a fraud to the tune of Rs, 7
crores has been detected ip the accounts of
Coal Mines Provident Fund Organration
located in Dhanbad which covers lakhs of
Coal Miners wpread over West Bengal, Bibar
and Madhya Pradesh ;

(b) if so, salient points of the fraud
ui corered by this time and the fate of thoe
responsible for this fraud; and

(¢) whether Government will devise some
ways and means to recover the worker hard
earned money so lost?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) ; The Coal Mines Provident
Fund authorities 1ave reportud as under :

(a) No, Sir.
(b) and (c). Do not arise,

Deposits  of Minerals in Darjceling,
Jalpaiguri and Cooch-Behar

*699. SHRI B. K. DASCHOWDHURY:
Will the Mimister of STEEL AND MINES
be pleased to state :

(a) whether Government have con-
ducted any recent geological survey in the
Districts of Darjeeling, Jalpaiguri and
Cooch-Behar to locate sources of deposits
like Copper, Zinc and other metals and
minerals as belived #o bc available in those
areas }

{b) if so, the results of such geological
survey; and

(¢) the steps Government propose to
take in this regard ?

THE MINISTER OF STEEL AND
MINES (SHKI S. MOHAN XUMARA-
MANGALAM) : (a) to (c). As a result of
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recent geological survey conducted by the
Geclogical Suivey of India, some occurrences
of lead-zinc-copper mincralisat on m quart-
zite have been located in Qarubathan a ea
1 Darjeeling district.  Thete occuirences
are being investigated by laige scale mapp-
ing, sampling and dnlling. The first phase
(1969-7-) ot ten years Plan (1969-79) of
Geological Survey of India, in progress,
includes systematic geological mapping and
Prelimunary nuneral in ¢stigation in 12:0
sq km area in Darjeeling and Talpaigurt
districts and  detailed  invest g ioa  for
dolomuie aud graphite in  Jalpaiguny and
Duijecling districts.

Transfer of Officers to Alloy Steels
Plant, Durgapur

*700. SHRI JYOTIRMOY BOSU
Will the Mmuster of STERL AND MINIS
be pleased to state :

(a) whether his attention has bee drawn
to a news-item pubished m  Hindustan
Standard, Ca cutta Fdition dated 15th April,
1972 under the caption “2 top officials
wrecking D S.P unit from within™ ;

(b) if so, the reaction of Government
theteto ;

() the particulats of the two «fficers
who have been transfered to the Alloy Steels
Plant, Durgapur ; and

(d) whether any enquiry by Central
Burcau of Investigation 1s pending against
them ?

TIIE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). Government
are aware of the news item to this effect
Government have no reason to believe that
any officer of the plant is acting against the
mterests of the Plant.

(e) and (d). Do not arise,

Survey of Underground Minerals in
Rajasthan

4978. SHRI BISWANATH JHUNJHUN-
WAL A ¢ Will the Minister of STEEL AND
MINES be pleased to state :
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(a) whether survey of the underground
minerals in Rajasthan was conducted a
couple years back;

(b) if so, whether based on the findings
of the survey any plan has been drawn up
in this connection to exploit the resources;
and

{¢) if so,
mineral-wise ?

the main featurcs thereof

THE MINISTER OF STATE IN THE
MINISTRY OF STECL AND MINES
(SHR1  SHAHNAWAZ KHAN) : (a)
Mineral investigations for copper-.cad-zinc
otes, Phosphorite, Pyrite, Gypsum, Lignite,
Fluorspar, Barytes, Limestone and Talc ctc.,
were carried out by Geological Survey of
India 1n Rajasthan during the ycars 1968-70.

(b) and (¢, Khetri and Ko'ihan copper
deposits are 1o be exploited by Hindustan
Copper Lumited.  Fluorspar at Mandohkipal
and Phosphorite at Jhamarkotra arc being
mined. The Project Report for exploiration-
cum-mining and beneficiation of Saladipura
Pyrite has been sanctioned.  Project Reports
for developing lcad-zinc mine at Ba'eria
(Zawar beit) and for exploitation and bene-
ficiation of Phosphorite deposits 1n Udaipur
district are under preparation.

Utilisation of Mineral Products in
Rajasthan

4979, SHRI BISHWANATH JHUN-
JHUNWAL A : Will the Minister of STFEL
AND MINES be pleascd to state :

(a) whether the mineral products of
Rajasthan which are utilised for fertilizers
arc at present being sent out of the State
for being used in other States in pubiic
sector projects; 4

(b) ifso, the total quantum of such
minerals as also others which are being
produced in Rajasthan but are being sent
out of the State every year for being pro-
cessed; and

(c) whether Government have for-
mulated any scheme for setting up of pubtic
sector projects in the State of Rajasthan fur
proper utilisation of these minerals?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KI{AN) : (a) Yes,
Sir.  Among the princinal minerals which
are used for production of fertilizers, gypsum
and phosphorite are produced in Rajasthan
and de.patched to other States. Gy»sumn
is despatched to the pub ic sector plant viz.,
Ferufizer Plant in  Sindri, Bihar whereas
phosphoritc is despatched to  different
feitilizer manufactuting units in the public
sector outside Rajasthan, besides being
concumed bv one of the units in the public
sector within Rajasthan.

(b) A statement showing the pro fuc-~
tion of phosphoriter and gypsum and
despatches to pub’ic sector units within and
outside the State during 1970 is laid
on the tab'e of the House. {Placed
in  Library. see No. LT-—1931/72]. As
regards other minerals which are being
produced in Raja:htan and despatched out of
the State. most of the maior minerals pro-
duced in Raja-htan, eacepting a few, such
as Ziunc Concen rares, Copper Ore, Ochre
ete., arc  despatched for consumption to
other states or for exports busides «ome of
them being consumed within the State. A
statement showing the minerals produced in
Rajasthan during 1970 and 1971, is also
laid on the Tab'e of the House. (Placed in
Library se¢ No. LT—1931/72]

(¢} Rock phosphate from Jamar Khotra
mining in Rajasthan is being uti ised for the
manufacture of single super phosphate by
utilising the Sulphuric acid produccd as a
bye-product at the Zinc Smelter of the
Hindustan Zinc Ltd., a Cental Government
Company. In the proposed expansion of the
Smelter from 18,000 to 36000 tonnes, it is
proposed to manufacture triple super phos«
phate instead of single superphosphate.

Sulphuric Acid is aiso planned to be
recovered from the proposed Khetri Copper
Smelter to be utilised for triple super
phosphate production with a capacity of
about 200,003 tonnes and the plant is
scheduted for commissioning by February,
1974.

A comprehensive scheme is being envi-
saged to utilise primarily Jamar Khotra
Rock Phosphate and Saladipura  Pyrites,
Feasibility Reports are being preparcd for
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the mining and beneficiation of these ores
for which consultancy arrangements have
been made.

Opening of Economic Wing in Ministry
of External Affairs

4980. KUMARI KAMALA KUMARI .
Will the Minister « f EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have decided
to open an Ec n~mic Wing in the Ministry
of External Affairs; and

(b) if so, the broad features of the
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) . (a)
An Economic Division has existed in the
Ministry of External Affairs sincc 1961,

(b) The Economic Division has been
accorded the following functions :

(i) The administration of the Indian
- Technical and Economic Coopera-

tion Frogreamme.

Rendering advice from t e political
angle on substansive economic issue
in all matters relating to India's
economic relations with foreign
countries,

(i)

Consideration and the rendering of
advice on economic 18sues discussed
in International forums such as the
UNCTAD, GATT, ECAFF, ADB,
IBRD, IMF, UNIDO, Specialised
Agencies of the U. N. etc.

(iii)

Issue of political c'earance for
individuals and delegations going
abroad for purposes relating to
economic matters and the issue of
similar clearance from the political
angle for foreigners visiting India.

(iv)

Supply of Pig Iron to Bokaro Steel Plant
and other Stecl Plants in Public Sector

4981, KUMARI KAMALA KUMARI:
Will the Minister of STEEL AND MINES
be pleaged to stale :
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.(a8) whether the pig iron supplies
of about half a million tonnes in 197172
are likely to increase further when blast
furnace at Bokaro Stee! Plant and other
steel plants m Public Sector are commis-
sioned this year ; and

1b) if so, how the problem of glut
would be overcome ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Pro-
duction of saleable Pig Iron in 19/1-72 was
about 1.2 million tonnes.

In 1972-73, Bokaro is estimated to pro-
duce about 0.3 million tonnes of pig iron
but, according to our present estimates, the
net availability of pig iron for sale during
1972-73 will not be much more than it was
during 1971-72.

(b) Although world demand for pig
iron has somewhat slackened m recent
months, efforts are being made to export
the maximum possible amount of pig iron.
Various measures for incrcasing domestic
off-take are also being pursued, including
the increased use of pig iron along with
Steel Scrap in electric furnaces for making
Steel.

Withdrawal of Declaration of E.P.F.O.
as an Indusiry

4982. SHRIRAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the E. P. F. Organisation
was declared an Industry ;

(b) whether such declaration has been
withdrawn ; and

(c) if so, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL~-
KAR) : (a) No such declaration has been
made.

(b) and (c). Do not arise, It may,
however, be stated that in 1968, the Law
Ministry advised on the basis of the pro-
nouncements of the Supreme Court in
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certain cases, and in revision of its ecarlier
view, that the Employees’ Provident Fund
Organisation would not be covered by the
definition of “Industry™ in the Industrial
Disputes Act, 1947,

fasaet reonfual & gaate & fal
fraffrer w of wfir

4983, sY waly arwer ;o Fwr
wa St quafe @A gy a9rd A Har
4 v e

() =1 &g ¥ @1 Aty oA
qv frsadt momfadt & gaafe & fon
srTew ¥ &t (300 mwe yfy faatfra
w$ oy 38F 7 200 mHT YA W &T
& af &, w9

(&) afz gl At za& aq- #roo7 2
7 wgr AIFR weaifedl & gAgia &
foa o7 wfas qfe somew w9 & &
LACLILE T8 o i A

W% T quata wEt (WY WMo &
efemwr) (%) ste (7). e aw
FOMT Usy "ErT dfadamgtr agy
¥ fgua-ofa & aftw ariy as)  awqef
1200 nFz wfq 7t 72 & fasvz foax ¥
g g 305 fread wyordf qfesrY &
qAaia & foq ¥ sy qgw, @ TE 2

amqr o § fr AgT F fauT e a A
farga Gurew w7 ww e wT femr wan
b fosadt moorfam & gaata & fog
F9=eq HF arelt Yfir 41 987 I awy
ST Wy TRTL BT F19 QA AL

Setting up of Copper Plant in Orissa

4984, SHRI SWARAN  SINGH
SOKHI: Will the Minister of STELL
AND MINES be pleased to state :

(®) whether copper ores have been
found in Kesarpur near Baripada and
Kansa in Cuttak, Orissa ; and
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(b) if so, whether Government praopose
to set up a copper plant there ?

THF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
Copper ore occurences have been located at
Kcsarpur and exploratory drilling by Geo-
logical Survey of India in this area is in
progress.  In Kansa area, deposits of nickel
and not of copper have been found.

(b) Question of setting up of a Copper
Plant in Kesarpur does not arise at present
since exploration by Geological Survey of
india is sull at prelimnary stage.

Taking over of Tinplate Co. of India
Limited, Jamshedpur

498A, SHRI SWARAN SINGH
SOKH]1 : Wiil the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government nropuse to
take over the Tinplate Co of India Limi-
ted, Jam:hedpur ; and

(b) if not, the reasons therefor ?

THE MINISFER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] SHAHNAWAZ KHAN) : (a) There
is no such proposal with the Government.

(b) There is mo special reason for
taking this step at present.

Totport of Steel from U S.S.R.

4987. SHRI VAYALAR RAVI : Wil
the Minister of STEEL AND MINES be
pleased to state the total quantity of steet
expected to be imported from the Sovier
Union in the year 1972-73 ?

THEF MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES
(SHRI SHAH NAWAZ KHAN): It s
not possible to  estimate the guantum of
likely imports of steel from the Soviet
Union during 1972:73  Import Licences are
given to actual users.canalising agencies
valid for the Rupee Paym-'nt Area as a
whole. Individual import ience holders
may, therefore, place their orders acording
to their choice and availgbility of material,
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and there is no means of estimating how
much of these orders will be placed on any
or.e country in the area.

Donimalai Iron Ore for Pellets

49%. SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Lurgis of West Germany
and Tiajprox-export of U.S.S.R. will con-
duct tests 1o determine whether Donimalai
iron ore is suitable for producing pre-
reduced pellets and super fluxed pellets; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Ye¢s,
Sir.

() A contiact has been concluded
with V/o Tiajrrom-export, USSR, on l4th
February, 1972 for testing of Donimalai
iron ore for its suitability for production
of super-fluxed sinter as well as fluxed
pellets. Test results would start flowing in,
within six month of the receipt of samples
in USSR and the complete test report is ex-
pected to be available in twelve months.
The samples of raw materials will shortly
be despatched to the U.S.S.R.

Lurgis of West Germany have been
enagaged to conduct tests on Donimalai irop
ore to ascess its cujtability for production
of pre-reduced rpellets. The test results
would be available within three months
from the date of receipt of samples of raw
materials in West Germany. The samples
will shortly be despatched to West
Germany.

Loss in Vijayanagar and Visakhapatnam
Steel Plants

4989. SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Consultants have found
that there will be loss in Vijayanagar and
Yisakhapatnam steel projects;

{b) if so, the reasons therefor; and
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(¢) the steps Government propose to
take in this regaid ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): .a) and
(b). Yes, Sir. According to the Consultants,
due to the hich cost of plant and equip-
ment, raw materials, transportation charges
etc , th- cost of production of steel would
be comparatively high and there is likelihood
of losses 1n both these plants.

(c) Possibilities of reduction in costs
arc being examined in detail.

Techno-Economic Feasibility Reports
on Visakhapatnam Steel Project

4690. SHRI DEVINDFR SINGH
GARCHA :  Wiil the Minister of STLEL
AND MINES be pleased to state :

(a) whether Government have examined
the Techno-economic feasibility reports on
the Visakhapatnam Steel project; and

(b) if so, the main features the.eof ?

THF MINISTER OF STATE IN TUHE
MINISTRY OF STEEL AND MINFS
(SHR1 SHAHNAWAZ KHAN): (a) The
Techno-Economic Feasibility Report on the
Visakhapatnam Steel Project is under exa-
mination.

(b) The capacity of the Visakhapat-
nam Steel Plant would be about two million
equivalent ingot tonnes of mi'd steel. It is
propo.ed to design this p'ant for manufac-
ture of shaped products. The iron ore
requirements would be met fiom Bailadila
reserves and coking coal from Bengal-
Bihar. The requirecments of water will be
met from the Gedavari and power will be
supplied by the Andhra Pradesh Electricity
Board, The est mated capital outlay is
estimated to be about Rs. 741 crores,

Preparation of Feasibility Study Report
for Visakhapatnam Steel Project by
Engineers India Ltd.

4991. SHRY DEVINDER SINGH :
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :
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(@) whether Engineers India Limited
will prepare a feasibility Study Report on
developing port facilities near Balacharum
for Vi-akhapatnam Steel Projct, and

(b) if g0, the time by which it will
take to complete the «tudy ?

THE MINISTER OF SIATF IN THF
MINISTRY OF STFLL AND MINES
(SHRE SHAHNAWAZ KHAN) (a) Yes
Sir M/s Fngineers India Limited have
been entrusted with the preparation of a
techno economic feasibilityv study on port
ficihities for the Visakhapatnani Steel Plant
They are cxamining  various  alternat ves
mcluding the fuasib ity of deweloping a port
nc i Balacheruvu

(b) Their report 1s expected 1n lune, 1972

Allotment of Iron and Stedl for
Small Scalc Industries an Bihar

4992 SHRI SWARAN SINGH SOKHI
Will the Minister of STELL AND MINIS
be pluased to <tate

(a) the total tonnage of Iron and Steel
quota of cach category sanctioned to Bihar
State by the Centre for 1972-73, for small
Scale Industries and

(b) whether 1t has been increased as
compared to last year ’

THL MINISTFR OF STATF IN THF
MINISIRY OF STHEFL AND MINFS
(SHRI SHAHNAWAZ KHAN) (a) and
(b)  Under the present distitbution svstem
there are no state-wisc allocations of
quotas

Stee! supplies to Small Scale Industries
ar. now mostly routcd through the respec-
tive State Small Scale Industries Corpora
tions The Corporations make then own
assessment of the requirements of the units
1n their State and place their consolidated
demand on the Joint Plant Commuttee The
material received 1s distributed by the Cor-
porations through their depots

Moemorial of Mahbatma Gandhi in Bangla
Desh

4994 SHR1 DHARAMRAO AFZAL-
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PURKAR Wil the Mimister of
EXTEXNAL AFEAIRS bc pleacd to
state

() whethier some freedom tighters
have planned for the memorial of Mabatma
Gand!ln at Noskhaly, 1n Bangladesh, where
Bapup had conducted a oneman peace
mission cuiing the pre-partition time, and

(b) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTLR IN THE
MINISiIRY OF EXILERNAI AFFAIRS
(SHRI SLRINDRA PAL SINGH) (a) and
(by Government have have no information
but haive taken steps to ascertain the facts

Restoration of Property to Indiang
Declared as Enemy Property
in 1965 During Indo Pak
Conflict

4995 DR SANKATA PRASAD
Will the Minister of EXTERNAL AFFAIRS

be pleased to refer to the reply given to
Unstatred Question No 1350 01 the 2 1d
Novamber, 1971 and state

(a) whether as a result of Indo Pak

deu-
Last

confhict of 19 5 Pakistan Govurnment
fared the property of Indians n
Pakistan as encmy property , and

(b) whether there 15 amy proposal undsr
consideration of Government to approach
the Bangla Dcsh Government to restoie the
property of :uch Indans and t so, the
salient features thei¢> ?

THE DFPUTY M NIHTERIN THE
MINISTRY OF EXTERNAL AFI AIRS
(SHR! SURLNDRA PAL SINGH) (a)
Yes, Sir

(b) The matter 15 being exami ied

1 tmits of Territorial Waters from Conti-
nental Shelf

4998 SHRI D D DFSAlL will
the Mmaster of EXTERNAL AFFAIRS bo
pleased to state

(a) the ternitorral waters limut from the
continental shelf as a.cepted by the United
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Nations and the territorial waters limits
from continental shelf as are legalised by
USA, UK, U S.8.R. and India ;

(b) whether coastal States exercise
jurisdictional control over adjacent territorial
waters and if so, the extent thereof in the
case of USA. UK. U.S.S.R. vis-a-vis
Indija ; and

(¢) whether territorial waters of coas-
tal States stand on par with such State’s
land territories in respect of rights and
responsibilities of Central or Federal
Governments and State Governments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The outer limit of territorial waters of a
State is measured from the appropriate
baseline along its coast and not from the
continental shelf. The United Nations has
not yet accepted any specific limit for the
territorial waters of a coastal State. This
is one of the issues which will be considered
by the plenipolentiary conference on the
Law of the Sea which is likely to be con-
vened in 1973. The limits of territorial
waters adopted by U S.A,, UK., USS.R.
and India are 3,3,12 and 12 nau ical miles
respectively.

(b) Yes, Sir. The limits of territorial
waters of the States referred to have been
given above.

(¢) Yes, Sir.

Subject to the right of innocent passage
available to foreign merchant vessels through
the territorial waters. the rights and respon-
sibilities of Central or Federal Governments
and State Governments of Coastal States in
relation to their territorial waters appear to
be same as in respect of their land terri-
torries. The rights and responsibilities
between the Union and the States ina
Federation is determined by the Consti-
tution of that country.

Proposal to Ban Rickshaw Pulling

4999, SHRI B.K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have consi~
dered to ban the profession of rickshaw
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pul'ing and provide them with alternate
profession; and

-

(b) if sp, the main features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The Labour
Ministers’ Conference in 1955 having reco-
mmended gradual abolition of rickshaw
pulling, the Governmcnt of India had
advised the State Governments accordingly
and had suggested model regulations also.
The matter was under correspondence with
State Goveraments.  Subsequently, the
Government of India was advised that res-
trictions contemplated may raise legal issues
about constitutionality. It was then left to
the State Governments to decide the ques-
tion of constitutionslity of undertaking
necessary legislation in the matter in consul-
tation with their legal Departments.

The Central Council of Local Self
Government at its 13th meeting held on 3rd
and 4th November, 1970 considered the
questions of elimination of this practice as
early as possibile. The following steps w.1e
suggested for immediate action :

(1) The local bodies may be asked
not to issue new licences as far as
possible.

(2) The practice of absentee ownership
should be discouraged and the
rickshaw pullers assisted to be-
come the owners of the vehicles
themselves or through the
Coopeatives.

(3¢ Where it is possible, hand pulled
and cycle rickshaw should b¢ rep-
laced by auto rickshaw.

(@) A detailed scheme should be pre-
pared to eliminate the rickshaw
pulling in the towns in States.

State  Governments Administrations
have taken verious steps t implement the
above suggestions.

Further the Department of Cooperation
allots 10 three wheeler chasgis per guarter
to cooperative societies of rickshaw piilers/
avto-rickshaw drivers fo nelp progremsive
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substitution of the practice of rickshaw
pulling by auto-rickshaw driving, which is
expected to bring about, gradually, better
conditions of work as well as better income
for these weaker sections of the community.

Distribution of Steef to Induastries

5000. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Tatas, Sahu-Jain. Birlas
and Mnfatlal Group of Industries are shown
favour in regard to the supply of stcel and

the small scale industries face much
scarcity ;
(b) if so, the reasons thereof; and

(c) the quantity of steel aliotted to all
the units of these Houses 1n 1971 and the
quantity of steel allotted to small scale
industries of Bihar and Uttar Pradesh in
1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Under
the p.esent discribution  system, a lo-
cations of Steel are regulated by the
Steel Priority Committee taking into
account the end use for which steel is
icquired, the availability of stecl and the
competing demands. The Stee! Prionty
Commuttee give due weightage to the
requirements of both large and small sca'e
industries and no favouritism 1s shown to
any particular conce'ns hike Tatag, Sahu-
Jain, Birlas and Mafatlal Group of
Industries.

(b) Does not arise.

(¢) Information to the extcnt possible
is being collected and will be luiid on the
Table of the House,

Purchase of Stores

5001. SHRI G.Y. KRISHNAN: Wili the
Minister of SUPPLY be pleased to state :

(#) whether Govérnment have issued
directions to prevent the purchase of stores
available in India from outside the country;
and
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(b)
regard ?

If s0, the direction issued in this

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) and (b) Instructions
already exist that no stoses can be imported
from abroad unless a clearance has been
obtained from the Directorate General of
Technical Development or other concerned
authorittes from the indigenous angle. In
pursuance of these instructions, it has bzen
the endcavour of the Directorate General
of Supplies & Di-posals, 4s a central pur-
chase organisation, to achieve maximum
indigenisation of supphies and to ~romote
import sub.uitution by assisting in the esta-
blishment and development of indigenous
caracity i respect of stores which have
hitherto been imported.

Issue Regarding Hijacking of Indian
Plane to Pakistan in U. N. O,

5002 SHRI G Y. KRISHNAN : Wiil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the issue regarding the
Indian Plane which was hijacked to Pakistan
was raised in the U. N. O, with the help of
fricndly countries; and

(b) if not, the resons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
lndia did not raise the issie regarding the
hijacking of the Indian Plane to Pakistan in
the United Nations. However. India sent
appiopriate rejoinders to letters sent by the
Permanent Representative of Pakistan at the
United Nations to the President of the
Sceurity Council, complaining against the
Government of India’s decision to ban over-
flights of Pakistani air-craft over Indian
territory. The issue was also raised by
Paksstan in the International Civil Aviation
Organisation (ICAO), a Specialized Agency
of the United Nations. The Government
of India have maintsined that the ICAOQ
has no jurisdiction in the matter. The case
has now gone to the International Court of
Justice at the Hague, for the opinion of that
Court in regard 1o the jurisdiction of the

ICAQ in the matter.
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(b) The Government of India feel that
bilateral issues between India and Pakistan
should be resolved through direct negotia-
tions between the parties.

Cruising of Naval Ship of Ceylon
Near Kachchativa Island

5003. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether a Naval Ship of the Ceylon
Navy had been cruising veiy near the dis-
puted Kachchativu Island and had interfered
with Indians who had gone to the Island to
take part in the annual festival there; and

(b) if so, whether this question has
been taken up with the Ceylon Gover nment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Ships, both of India and Ceylon, cruise near
the Island to oversee the flow of their
pilgrims during the annual festival held in
the island every March. Government of
India have not received any reports of inter-
ference with Indian pilgrims by the Ceylon
Naval Ship.

(b) Does not arke.

Activities of Naga/Mizo Rebels on
Border Areas

5004. SHRIS. N, MISRA :  Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) the number of casualties caused to
the Indian Nationals by the Mizo and the
Naga Rebels on the Bathyla Desh-Indian
Borders after the liberation of Bangla Desh,
up-to-date;

(b) whether these rebels have crossed
into Chinese territories or they are still at
large on the Indian Borders; and

(c) whether any part of the Army has
been deployed to contain the activities of
these elements ?

THE DEPUTY MINISTER IN THE
MINISTRY Of EXTERNAL AFFAIRS
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(SHR1 SURENDRA PAL SINGH) : ()
No casualties have been caused to Indian
nationals during this perind.

(b) Government have no confiimation
of any Indian Naga or Mizo groups having
gone to China during this period. Some
hostile elements continue to be present in
the India-Bangladesh-Burma Borders areas.

(c) Adequate security forces are cure
rently deployed for the purpose

Strike by Dock Workers at
Visakbapatnam Port

5006. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether some 11,000 dock workers
at Visakhapatnam port are on strike in
protest against the alleged beating up of
some workers by men of the Central Indns-
trial Security Force;

(b) whether any enquiry has been held;
and

(¢) if so, the findings thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL~
KAR) : (a) Yes, Sir. The strike took
place from 1.4.72 to 7.4.72.

(b) An enquiry was conducted by the
Assistant Inspector General, Central Indus-
trial Security Force. Local Harbour Police
have also registered cases under I. P. C. and
investigation is continuing.

(c) Asa result of the enquiry, one
Security Guard has been placed under sus-
pension. Further action will be taken on
completion of Police investigation.

Production of Steel

S008. SHRIS.N MISRA : Will the
Minister of STEEL AND MINES be pleased
to state : .

(2) the qualities of steel that India has
not yet succeeded in producing and, the
reasons therefor;
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(b) the time by which it will be possi-
ble for the country to be self-sufficient in
the production of these types of steel which
are being imported; and

(c) the steps taken by Government for
setting up plants for the production of the
quality of steel that is being continuously
imported and not produced ?

THE MINISTER OF STATE IN THF
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
categories of steel which are not produced
in the couutry include special wire rods
such as those made of stainless steel, cold
rolled grain oriented sheets required by the
electrical transformer industry, soft magne-
tic iron sheets required for electr cal and
tele-communication industries and open top
sanitary can quality tinplates and terne
plates. Production of these categories has
not so far been established since investment
has been made on a selective basis taking
into consideration the need to utilise availa-
ble resources in an optimal manner and
because of the constraints relating to raw
material availability, availability of know-
how or uneconomic nature of demand.

(b) and (c): Setting up producticn
facilities for CRGO sheets at Rourkela in
collaboration with a leading producer of
such sheets abroad iy under consideration.

Production of open top sanitary can
tinplates is being tried on an experimcatal
basis and production of special wire rods is
being developed:

The demand for the remaining items is
considered insufficient for setting up viable
production facilities in the country for the
present.

Target for production and estimated
consumption of steel

5009, SHRIS. N. MISRA : Will the
Minister of STEEL AND MINES be pleased
state :

(&) the target for production and esti-
mated consumption of steel for the coming
three yedrs: and

(b) whethér the gap if any, will be
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filled up from the import of steel and if so,
from which country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) The
targeted production in 1972-73 of Saleable
Steel from the main steel plants is about
5'S million tonnes., Targets for the subse-
quent years will be fixed before the com-
mencement of each year, after reviewing
the production in the previous year.

The National Council for Applied Eco-
nomic Reseaich (NCAER) have, in a recent
study, estimated the demand for finished
mild steel in 1976 as about 7.6 million
fonnes, Based on this, the demand in the
coming three years has been estimated to
be :—

(In million tonnes)

1972.73 619
1973-74 6'69
1974-75 .. 722
() The difference between demand and

domestic availability will be met by imports
from foreign countries depending upon the
availability of foreign exchange etc.

Review of Performance of Indian
Envoys in Foreige Countries

5010. SHRI S. N. MISRA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the average period for which a
Head of the Embassy, Mission or Charged*
Affaires is kept at one station;

(b) whether performance of such Heads
is reviewed yearly or half-yearly;

(c) whether these officers are also
entrusted with the task of ensuring contacts
with the Indian nationals and look after
their interests there; and

() whether complaints have been
received against these officers about inatten.
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tion to the Indian Nationals during the last
year and if so, the names of the Missions
concerned 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
The normal period of duty for a Head of
Mission or Post at most stations is three
years, at a few difhicult stations, 1t 15 two
years, extendable to three years The-¢ are
only the general norms, the actual stay of
an) Head of Mission/Post at anv particular
staiion may be more, or less, depending on
the admmistrative requirements

(b) Yearly
() Yes, Sir

(d) No such complaints appear to have
becn received during the last one year

Demand and Prsduction of Steel

5011  SHRI 8. N MISRA
SHR1 BIRENDER SINGH RAO
Will the Msster of STECL AND

MINES be pleased to state

(a) the total annval demand and pro-
dyction of steel for the last three years,

(b) whether there 1s a scarcity of steel
1n the country and 1t 1s available at black
market prices in abundance, and

(c) the steps taken by Government to
meet the shortage of steel in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (a) The
Steering Group assessed the demand of fini-
shed mild steel in 1969-70 and 1970-71 at
about 50 and 55 million tonnes respec-
tively. In a more crecent study, the
National Council for Applied FEconomic
Research estimated the demand 1n 1975 as
7.6 million tonnes Based on this, the
demand 1 1971-72 has been calculated to be
about 5'73 million tonnes,

Fhe production of finished steel in these
years is given balow &

r

MAY 4, 1972

Written Answers 56

{In mllhon_t;nn;l)

Year Production
1969-70 4 786
1970 71 4477
1971-72 *4 €00
*Provisional
(b) [Itis true that there 1s a scarcity of

steel 1in the country at present But the ™
actual transactions in the open marlet are
compiratively small and it 1s not a fict
that 1t 1s avatlable n abundance at open
market prices

(¢) Steps taken to meet the shortanc
of stec! include attempts to step up domes-
tic moduction by toth short term and long
term measures, Increase . 1mpoits, stieams=
hining of distribution 4and regulation  of
expor ts.
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Labour Relations in Coal Mining
Industry

5013 SHRI SHRIKISHAN MODI
Will the Minister (¢t LABOUR AND RE
HABILITATION be pleased to state

(a) whcther he has taken certain steps
i semaving the distressing aspect ¢f he
labour rclations 1n the Coal Mining
Industry,

(b) if so, whe her he had discussion
with the Mimmster ol Sicel in this regaid and
whe her he had called a conference of Trade
Unions and Coal mine Owners Ropresenta-
fives to find a solution to the problem of
the bad labour relations, and

(<) 1f o, the outcome of the discussion ?

THF MINISTLR Of LAROUR AND
RFHABILITATION (SHR! R K KHADII -
KAR) (@) to (¢) Questions relating
to labour relations n the Coal Mining
Industry are <o nsidercd by Government as
a continuous process and deparymental

diseussions 1n that connection are held
whenever considered necessary  No con-
ference of trade umions and Coal Mine

Owners for this purpose has been convend
rceently

Review of Situation on East Pakistan
Displaced Persons 1n India

‘014 SHRI PRIYA RANJAN DAS
MUNS! Will the Minister of LABOLR
AND RFHABILITATION be pleased to
state

(a) whether any review of the situa on
of East Pakistan Displaced Persons in India
has been done; and

(b) 1f not, when and how st 1s proposed
to be dope ?

THE MINISTER OF LABOUR AND
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RETIABII ITATION (SHRI R.K KHADIL-
KAR) (@) Yes Sir The pregress of
1ehabilitation 1s reviewed from timie to time
and suitablc action 1s taken

(b} Does not arise

Taking over of closed Coal N ines

in West Bengal

5015 SHRI NARFNDRA SINGH
Will the Minister of STECL AND MINLS
be pleased to state

(a) whether Governmint propose to
take over closed coal mines in West Bengal
which have huge deposits of coal under-
greund and

(b) 1f so, the steps taken in the matter *

THL MINISEFR OF STATE IN [HE
MINISTRY OF STErFL AND MINLS
(SHR]1 SHAHNAWAZ KHAN) (a) No, Sir.

(b) Docs not arise
Unitorm Price of Steel

Ol6 SHRI G Y KRISHNAN
Will the Minister of SITCEL. AND MINES
pe pleased to state

(a) whethcr Government have aceepted
the uniform price of steel throughout the
country, and

(b) f so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISIRY OF STELL AND MINES
(SHRI SHAHNAWAZ KHAN) * (a) and
(b). The Joint Plant Commitiee price of
stee) includes a freight clement of Re 32
et tonne and all sup lies of steet through
Joint Plant Comnuttee ate made at a um-
form F O R destnation Rail Head price

Support to Asian Collective
Security System

5017 SHRI JYOIIRMOY BOSU -
Will the M n ste of EXTERNAL AFFAIRS
be pleased to state

(aj whether recently he gave an inter-
view to a Soviet paper recording huis support
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to the Soviet Plan of Collective Secutity in
Asia; and

(b) if so, the text of the said interview?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL S!NGH) : (a) and
(b). The question and answer as appearing
in the press report is as follows :

*Question : There Fas been a lively reaction
throughout the world, and parti-
culrly in Asia, to the idea of
establishing an Asian system of
collective security. Some time
ago CPSU General Secretary
Leonid Brezhnev and Premier
Alexei Kosygin voiced their
views concerning the principles
on which such a system could be
based. What is your attitude
to the idea ?

Answer : The idea of collective security

for Asia put forward by the

Soviet leaders is good. The

security and stability of the

region are essentially & matter
for the countries concerned, to
ensure.

We believe that a éreatcr
degree of economic cooperation
among the countries of the
region mutual respect for each
other’s sovereignty and integrity,
and the understanding by the big
powers of the need to ensure
the neutrality of these countries
would be positive factors
contributing to the security and
stability of the Asian continent.
‘These are good principles and
with time, and by collective
effort, some concrete shape may
be given the idea to help make
it a practical reality.”

avewresg § 1y @ wewntadt
WY T 9 9w WA

o waEr wreme qfdy
ot quaiw Wt ag xR A
fie v worT ¥ frad ol

5018,
T e
w0

MAY 4, 1972

Written Answers 60
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Drinking Water for Conl Field Workers
In Sarguia and Sidhi Districts of
Madhya Pradesh

5021, SHRI RANABAHADUR SINGH:
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Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state, the
number of schemes which were completed
by the Coal Mines Welfare Organisation
for providing clean drinking warer for the
coal field workers in Sarguja and Sidhi
Districts of Madhya Pradesh during the
last three years ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR). The Schemes for the supply of
drinking water to the coal miners are 1m-
phmented by the colliery owners or statu-
tory organisations like the Water Board or
Siate Governments The Coal Mines Labour
Welfare Orgamisation only supplements
their effoits by providing financial assistance.
Financ al assistance from the Coal Mines
Labour Welfare Fund has been given for
two water supply schemes completed in
Sarguja and Sidhi Districts duriug the last
three years. -

Adivasi Unemployment Insurance
Schemes in Madhya Pradesh

5022 SHRI RANABAHADUR SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there 1s any proposal under
the consideration of Government n regard
to Unemployment Insurance Scheme for
Adivas) in Madhya Pradesh, and

(b) if so, the salient features there-
of ?

THF MINISTER OF LABOUR AND
REHABILITATION (SHKI R K KHADIL-
KAR) . (a) No

{(b) Does not arise

Exploitation of Deposits of Copper in
Madhya Prade:h

5023 SHRI RANABAHADUR SINGH:
DR LAXMINARAIN PANDEYA:

Will the Minsster of STEEL & MINES
be pleased to state :

(a) whether Madhya Pradesh Govern-
ment have urged Central Government to
take immediate and effective measures to
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Create necessary infrastructure for the early

exploitation of vast deposits of copper
recently explored during survey undertaken
by Geological Survey of India ; and

{(b) if so,. the reaction of Union
Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

Registration of Amother Union in Patna
" in the Name of N. E. Railway
- Majdoor Union Gorakhpur

5024, SHRI BHOGENDRA JHA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the North Eastern Railway
Majdoor Union, Central Office Rail Maj-
door Bhavan, Alinagar, Gorakhpur,* Uttar
Pradesh, affiliated to the All India Trade
Union Congress and All India Railwaymen’s
Federation is duly registered under the
Trade Union Act in Uttar Pradesh ;

(b) whether another Union of the same
name has been or is being registered in
Patna (Bihar), by misleading the registration
office ;

(c) whether the second registration of
the same name is illegal ; and

(d) if replies to the above be in the
affirmative, whether the second registration
' is being annulled ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K.
KHADILKAR) (a) to (d) : Information is
being collecbed‘. .

Smha up nf Production Council in’
. Each Industry

o s02s, SHRI P. GANGADEB :  Will
the Minjster of LABOUR AND REHABI-
g LX‘I‘ATION be pleased to’ state

o (u) whether the Union “Government
#are considering-a proposal to set up-a -Pro-
ducka Councll lﬂ each Indultry where tho
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representatives of the workers and the
Management would sit together, sort out
the differences and create a new climate of
development and self-reliance ; and

(b) if so. when the final decision in
this regard is likely to be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) (a) and (b): There is alrcady a
Scheme of Joint Management Council
which has been in operation on a voluntary
basis since 1958. These Councils consist
of equal number of representatives of
management and labour with the object of
establishing cordial relations between them,
build'ng up unders:.anding, increasing pro-
ductivity, securing better welfare facilities
for the workers and training the workers to
understand and share the responsibilities of
the management. The subject is also
figuring in the current discussions with the
workers and employers representatives.

Requirements of Non-Ferrious Metals

5026. SHRI S. A. MURUGANAN.
THAM : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the estimated total annual require-
ments of non-ferrous metals at present ;

(b) how much of these requirements is
now being met by indigenous production ;
and

(c) the value of imports of non-ferrous
metals ?

THE MINISTER OF STATE IN THE
MINISTRY OF THE STEEL MINES (SHRI
SHAHNAWAZ KHAN) (a) and (b): The
current demand and indigenous production
of various non-ferrous metals is estimated

as under :—
Matal Demand Production-
estimates astrmatas ‘

Alumlmum 254,000 Tonnes 2!0060 Tonues .
Copper 13000 , - 15000 ,, -
Zine 129,000 ,, 30000.
Lead 88600 -, 2,000 G,
'riqj LUIA00 g e
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(c) The vulue of imports of non-ferrous
metals during the last three years is given
below

VAISAKHA 14, 1894 (SAKA)

Year Value in Rs. crores
1969-70 74 51
1970-71 119.74
1971-72 32.45 (upto

June, 1971)

Review of Working of Minimum Wages
Act for Agricultural Labourers in
States

5027, SHRI S§. A. MURUGANAN-
THAM : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have reviewed
the working of the Minimum Wages Acts
for agricaltural labourers in various States

(b)
and

if so, the conclusions arrived at ,

(¢) whether the Centre proposes to
enact my legisiation to ensure a reasonable
m:nimum wage for agr.cultural labourers in
the countey ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! R.K. KHADIL-
KAR) (a) and (b). The National Com-
mussion on Labour which had considered the
question of Minimum Wages for agricultu-
ral labourers made the following main
recommendations :

““There should be periodic revision
of mmimum wages in agriculture
through tripartite consuitative bodies
consisting of the representatives of agri-
cultural labour, employers and State
Governments at the State and district
fevels, The minimum Wages Act
should be extended gradually beginning
with low wage pocket areas to others.
A way should be found to involve the
village panchayats in the task of imple-
mentation of the Act.”
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(c) No further legislation is contemp-
lated by the Central Government.

Chalrman of E. P. F. Qrganisation

5028 SHRI K. M. MADHUKAR :
Will the Ministes of LABOUR AND RE-
HABILITATION be plcased to state :

(a) whether Employees! Provideut Fund
COrganisation 1s having a Chairman who is
the Secretaiy to the Labour Department;

(b) whether no Organisation like Emp-
loyees’ Piovident Fund Orgamisation 1s
having any Chanman who 1s a Secrelary to
the Government Department, and

(¢) it <0, the reasons theretor and if
not, the number of such Oiganisations who
are having Sceretaries to the Government as
Chairman ?

THE MINISTER OF LABOUR AND
RFHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Yes.

(b) and (c). The Chairmanship of the
several statutory bodies under the Depart-
ment of Labour and Employment is assigned
to the Mamisters or Officials having regard
to the consideration governing each case.
The Union Labour Minister is the Chairman
of the Employees’ State Insurance Corpora-
tion, the Deputy Labour Minister 1s the
Chairman of the Coal Mines Provident Fund
Organisation and of the Standing Committee
of the Employees” State Insurance Corpora-
tion, the Secretary to the Department of
Labour and Employment 1s the Chairman
of the Employees’ Provident Fund Organi-
sation and of the Dock Workers’ Advisory
Comnuttee and Joint Secretary is the Chair-
man of the Central Advisory Board of
Mica and fron Ore Labour Welfare Funds
and Coal Mines Labour Welfare Fund
Advisory Commuttee.

Closure of Rajnagar Mill No. 1
Abmedabad

5029. SHR1 PRABHUDAS PATEL :
SHR1 P. M. MEHTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state.:
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(a) whether workers of the Rajynagar
Mill No 1 have staged a dharna m fiont of
the Mill premises 1n Ahmedabad in protest
against 1ts continued closure,

(b) whether the Ahmedabad Mill Maj-
door Union met the Labour Minisier in
Gandhinogar on the 5th April 1972 and
urged him to re-oren the unt and

(¢) 1f so, whether his intervention in
the matter has brought any fruits and the
steps being taken to reopen the umit ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (a) The matter falls in the dtate
sphere

(b) No, the Union 1abour Minuster
did not visit Gandhinagar on April §

(<) Does not arire
wfe Wt =

5030 st ww ww ww o oFAT
¥R #@lv quate @t gF @@ A gar
s R

{®) wgr wm fawrr 5 @ O
aysrar g€ §, foa® weada frdy e
A FEW FW NS FWET TE@ 9T 07
sarmfy § ww & ww s afg g, ar
s 7oy aiF war §, ax

(@) w7 7wge ™. w9 ¥ T
¥ § wlc Ruwar SAE FH 2 9%
mrw Ay §, A afw gt, @ 1@ afaam
§ oy w1 $¥ qwQw Ar gwar § ?

ﬂ"m!ﬂfﬂ wlt (oft RTo Fo
wifeewe) : (%) ot 7y

(&) 50 swfow &2 & foq
1958-59 ¥ #Y 1€ aftare wrw & fedyd
% wgare wfes wraaR sda d
Bfen Aot o7 arf 6o B R ew &
ager w1 w0 w1, watfe @Ad grer feg
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oI A1 AT ¥V g7 grATAAE: IFT H A
9§ v =ad aqr o afnfast gaw
s for & 59T ¥ a1 a7 <@ Wl

Umons in Beas Sutlej Link Project,

Sundernagar
501 PROF NARAIN CHAND
PARASHAR Wil the Miuster of

LABOUR AND REHABILITATION be
p'eased to state

(a) the exact number and name of the
1ecognised labour/trade unions 1n the Beas-
Sutley Link Project Sundernagar and

(b) tre criteria for recognition «f these
unions ?

IHLC MINISTER OF LABOUR AND
RFHABILITATION (SHRI R k. KHADIL-
KAR) (a) and (b) The required nfor-
mation 1s lemng collected and will be laid
on the table of the Sabha

aavt atar afco & fog
it & warw

5032 sif femng fag : @21 woy
e | Al ag TR T FA FW fw

(7) w0 @ @ar ofrdyam &
gag ¥ fag oY aEws 9091 § -
e YA N uTE F GO F
faw 397 2 foar mar &,

(w) afzgr aysr g weltdl &
SRt E gew wogfa @
& gevrEar § AT seafaa qEw awieT
g gfg v Fenywn sfws agne
T § T xak ;A wrw §, 9

() wdurE Qo A ¥ €W WETL
¥t gfy X ¥w srwferw wewETe
¥ feq firady uflw & sqwear 7 W B

gearey st wrr shoved F vew weft
(o e wt) @ (%) ¥ arw
srdan & agw & afmiw g s &
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& fou sz st gfyer Frdas feafs g
oI § 2

(1) dfww Ghx: wag & feu
ayfers wreg goswr ¥ fesg a3w fro

T 1 g afefamto st fag Yoo &
forg o wfsgrg & o€ &y

(2) «dn wpagdar wda TNET

(3) swmaw : 889, SIFIM &
forq srrder faw ne & 1 agg & afrfasfo
% fouafamr &y af ¢, gma & fagd
o & fau o giaer & qrd 89

(4) oftszommet ¢ afrwvomer
& $a1T T AT AT g g AT
& fru mga ¥ gl v seFr #)
anfa gy Wl f o ) @Renals
% FwTT gg 849 vwEIw ¥ fog
sy fau wy 3 1 =A% fag e § fag
aft gfazr & st 1

(@) swrr & i & a6
& afdfaate aifs & feq auen afagm
fafema wqea gz ax & wf & qafy
#% gt § wea qua-aeg o sfadfe
FA geRr A faemar & sl d 0oz
wioor § @wifes gfg & fa srates &
q T sraw wEEeAt ¥ Corslenaar”
& arefra guaw frar aar § 1 awify, wa
gy w7 wor & qen § qwifaw afy
1 wfamaar & aguEw SWArT AWE

&

(7) wEAfea g g Sd wTEe-
/AT & svrfowsarel} & fag 271 48 =@
WY 1 ey &t

Saft atay ofcdtoar & fadsht
wwmpeTet gt femy war saw
st B fay

5033. sur
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wuln sttt WA wat gz aad A g
Fi¥ iy ¢

(%) ®&ad) gtar ofvdvear & z=
watfaa aofgn & & @aaY, 1972 8%
g4 fadslt a@ge™ gv feadt ofw
& A g,

(@) #a wearfaq ofegg & ¥
mmaan ¥ fan fradr ufn faga # of
#YT ag 1969 & ag ufm feq evura &
gy, #T

(1) wearfas =mA @ & 3fg O
AT § 9.TF sy § FFATA edWT g S
g FT eI g ?

FEIE AW @ WAwa § s wat
(stmgrarw wt) @ (F) &I& aw
gg® & fao 11598 w79ve wqg v 5
Earfay swg ¥ § wwad, 1972 4%
g7 faRel) quaggaE @ I Y
F ufy vy g g ¥

(1) #=d ¥He—

fas ove AT 71 36 W19 TQ
(2) ®ag drad

ity gaftfqafr

FyqAY, aufesr 123 53 =19 ¥9q
- §% 194 89 wT@ @1

(@) g srmE SgarET ¥ g
srE ¥ w8975 wie vy & ufw
frenfea #rafd 1 addwn & fau sy
¥ wy fraa, wifw, qmaw, e ey
sqg @Yt whexw, qieewonwrs dF
fafig-ar sfamr gaa) ¥ 15 3 @ vy
¥ foq v gaa) & o A1% a% {aw ale
wiy 9y fafwsr smofw faenl gx
swrg =g ¥ ufafom;  Fue s
qrsaTeTdY FT awed  sHwiE & fag
faferar afaumsl & suw |t afeafony
a:
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1969-70 & qdd=oT 947 JarH YRR
wifaw g Y wfer 742 w1 sy 1)
1971-72 7§ & foq geardt sme€ 10 54
g sfg @ & 4

(7) sdvear ® g ewma wg-

Hy

1—RAaS Aty =1 YT AW A4F

2—g¥fEeT arw ur

3—R¥-9g-I4E qAT
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araY &1 7 & &t ¥ feegeary arw fofady
gaivr gAY fem far war &1 1966 ¥
Fw At g fare fig av qagdt sww
greredr a1 faza w1972 ¥ §ame
fiv ag gEdfers miFrsw A fzo o

&

1A M 57 (#7912 won =)
BT ATFAT
1968 1972
67 90 86 20
707 1243
17 35 17 35
9 32 11> 98

(115 ¥9re wqq & gg gFdfaa
TEFEA HIFTT F G 2 1)

Survey for Gold

5034. SHRI C TANARDHANAN
Will the Minister of STEEL AND MINES
be pleased to state

(a) whether Government propose to
conduct a survey for gold i the country,
and

(b) f so, the mamn features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINLS
(SHRI SHAHNAWAZ KHAN) (a) and
(b). The Geological Survey of India have
been conducting systematic investigations
for gold from First Five Year Plan in the
country. Exploration by dnilirg for y¢id
m Mysera 1in Singhbhum distisct of Bl ar
and Bhiwapur in Nagpur district of Maha-
rashtra is currently m progress  As a resu’t
of the exploratory mmning dore by the
Geological Survey of India, & reerve of
about 2527 tonnes of ore with 6 9 grammes
per tenne of gold per vertical metre has
been estimated in the Yeppamana block of
Ramgin Gold Field m Arartepur district
of Andhra Pracesh. Detailed 1rvestigations

have indicated that this deposit has the
possibihity of bocing developed into a
mine

Employecs Provident Fund
Organisation

5035 SHRI RAMAVATAR SHASTRT
Will the Minister of L ABOUR AND RE-
HABILITA FION be plcased to siate

(a) whether the Employees Provident
Fund Organisation is not a Government
Department,

(b) whether the employees of this
Organisation are tagged with the Ceuntral
Government Employees, and

(¢) f so, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (8) The Employees Provident
Fund Organisation 18 not a Government
Department.

{b) Tn the matter of pav and allow-
snces «nd other conditlons of service, a8
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far as possible, employees of the Employees’
Provident Fund Organisation are treated
at par with corresponding categories of Cen-
tral Government employees.

(¢) In the past, the employees in the
various Regional Offices were on State
Government scales of pay. With a view
to prescribing a uniform pattern ior all
regions and also to bring about some
improvement in service conditions of
the employees in the regions, the emp-
loyees were brought on Central scales
of pay and other service conditions were
also rcgulated accordingly on the recommen-
dations of the Central Board of Trustces
which administers the Employees Provident
Fund.

Meetings of Central Board of Trustees
of Employces Provident Fund

5036. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the meetings of the Cent-
ral Board of Trustees of Employees’ Provi-
dent Fund are held even at such places
where the Regional Office of the Organisa-
tion is not there;

(b) whether the holding of the meeting
at Delhi will bring the expenditure down
and will be more convenient to the persons
attending, Declhi being a Central Place;
and

(c) if so, the reasons why the meeting
of the Central Board of Trustees should not
be held at Delhi only ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The Provident Fund Authorities
have reported as under :—

(a) The meetings are usually held at
‘Delhi or at. one of . the Regional headquar-
ters, but sometimes they are also held at
-other places. -

b} There would be. some economy in
éxpmditure if the- mectings - are held in
"Beifi, - The'vérve-of a tneefing:is decided
7 by. the; Chirmm in comultauon with the
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Trustees present at the immediately previous
meeting and is fixed having regard to the
canveniency to the Trustees and the invita-
tions received from various State Govern-
ment representatives for holding the meeting
in their respective States,

(c) In view of (b) above, the question
does not arise.
gaate fosr & fawg wwarfedt
gaT FrR feg oo gwad

5037. ot wefrer” Ama: @
swult qAafe 4 a7 @@y & g
F4r fF :

(%)
& fran sgwricgl & fawig
g¥gq a7 fad; ate

(@) fras ww=wi & daer faar
ot agr feaw Gaw fawiw & oo ¥
vg: ?

W S gRaiw S (s ae €
wfeewy) : (%) o (@), -
T aafad A o @Y § dcawr a1 Iy
9T @ & Sy |

aq dtw aff # gaate fawer

& foxg

dwifewt #ig sqew qfeatom & w4
arfeal & fsg e

5038. =it wefar Aamw FIr
geqta ST WA Hl FE IARA A FA
07 i :

(%) dwifear g srvs afcgyamr
F dradt gar vy Sy & sawifay A
geq, fradr & ; st

(@) s=iidgw it 1&»:\"-«11
i ama ey o § ?

veate WX W waea ¥ wee W
(oft wrgrarwr wh) (%) AT (@),

qal RETH 9T m’r mmn I

N

arawrd gEfa o o % T !ﬁﬂ 1’1
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Frer geame W ¥ (wwww)
o

5039, =Y wefwxr Aww:  saT
e W «W wE g 99w §) Far
w4 5

(%) oo wora sTeamd & 1965
& wd 1972 aw fra =7 whewy A
ard gl ok

() =od fraftafrgd?

weara sitT W wavew ¥ Tow Wy
(87 smmmw wi) (5) @7 (w).
faenE geare FeET & fowrEl & agE
v wafy & srER ¥ N gr g
(dw qur AM-GTE) WY gE wrar @
W 650 = 4t fawd 597 T A g
& foqr mar 1

53 z7 TR 9 %1 &9 fa@ g A
firat wiT @97 §, SAWT 32,000 WY 1

wor AN ¥ it wawr fast g o
ar @

5040, WY gew W woA™ @ FT
a7 e gawie 5 gg @A D g
w4 f :

(%) wa @ 3t ¥ wew wqw K
weiee g woer e gra oaR waay
5 frad sfawa dmw fear nar;

() a1 3w wifew g aur a-
wifat & ¥y goee ¥ ag fawag oY
2 fie wrfas} Y Q1w wwg ox A far
arar § ; W

(w) aft g, @ @ aET FFER

A e M 7
qw alre quwdir woft (st atree @
wifswex) (%) & (7). gt guww
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a8y § 1 ¥oer ) gru AAE WA ¥
gray § U9 qewTT Ifad g § Al
g gy ¥ oy i faway &, ¥ sfag
sHEEY ¥ fou oWy asaifug ) og )

wew GAN H EENIE STOATAY Ay
QT

5041. it gWw W wewW :  FIT
A R WA A& 9% 9917 ¥ Far
O fa o w¥w & faw o arkar
frot & fopees &1 o ¥ @A @
T %7 fqa1T 987 07 SO FILETAT
wrfrg s a7 8 7

TR T A AAET ¥ T wEt
(W AT wt) ¢ g oAww Y AR
weeng fasrtea agy 84

weg sAW & sreorrat fafa & wner A
& wonfast W [ey

5042, o g¥R WR wOWA T
sw st quale wel ag F@A A Har
=3 i .

(%) = mex Rw & fafwmr
¥ fogg woomdf fafa § & 9% Fuer
W ¥ go wonfed) # faard aur aer

S & qeg & o€ ; A

(w) afz g, ot asw Rw &
fafwe wondt fafady & frad gomfqay
faqgel?

uw wte qrafe dat (st awee &
wifewwe) (v) oftght

(&) @awT 11,0001
wrezia remfiret gurer falult afomit

& nt W

5043, Y gen W WA : WY
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fads we) gg ward & g &3 5

(%) =g dty aef & s oF fead
RGE GOFTL N QL9 § @1y Ay

(@) wrzm IF & amy ¥ 37
g ®1z § 99 Fgwfa &N £t
e

() fagwl & feqmw wRANR gAT-
e & 0¥ WAy wwAfawl A den
fraet § faaxt aftaal fageit & 7

fakm siarw ¥ guwat (WY gz

awe feg) (F). %
(m) itary
(m) w0
Sale of Products of Durgapur Steel
Project
5044. SHRI B. K. DASCHOW-
DHURY : Will the Minister of STEEL

AND MINES be pleased to state :

(a) the pocedure of selling products
of Durgapur Steel Project in short;

(b) whether there are long standing
arrers of sale on credit and the amount of
the same, yeai-wise, for last three years;

(c) whether an Auditor has recently
been appointed by the said Steel Praject for
explaining ways and means to show that
many of such credit amounts have been
lapsed or have become irrecoverable, and
if so, the particulars thereof; and

(d) the action proposed to te taken
against the officers responsible for such
loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to
(d). The information is beng collected
and will be laid on the Table of the

House,
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Recruitment of Engineer Graduates
in Durgapur Steel Plant

5045. SHRI SAMAR GUHA: Wi
the Munister of STEEL AND MINES be
p eased to state :

(a) the number of Engineer Graduates
recruited by the Durgapur Steel Plant last
year and this year;

(b) the respective numbzr of West
Bengal Engineering Graduates recruited and
the recruits from other states;

(c) whether the Government of West
Bengal made special request to the Durga-
pur Steel Plant authority for giving priority
1o unemployed engineers frcm West Bengal;
and

(d) if so, the reaction of the Plant
authority thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) En-
gineering graduates are recruited by Hindus-
tan Steel Limited centrally on an  Al-india
basis and are posted to Hindustan Steel
Limited, Steel Plants and other Units
according to their requirements. At present,
Hindus:an Steel’s recruitment also covers
the requircments of Bokaro Steel Ltd. 102
engineering graduates thus recruited were
posted to Durgapur Steel Plant in 1971 and
84 1n 1972 upto April.

(b) O tof atotal of 462 engineering
graduates recruited in 1971 and 455 in 1972
(upto April, 1972), 93 and 58 respectively
were graduates from engineering colluges
situated in West FPengal. )

() Itis understood from Hindustan
Steel Ltd. that early this year & letter was
received by them and by the Durgapur
Steel Plant from the State Government
urging large intake of graduate enyinecers
from West Bengal.

(d) Hindustan Steel 1td are understood
to have explained to the State Government
that central recruitment of graduate engi-
neers is done on merit on an All-India basis
providing an equal opportunity to all eligi-
bic persons from all parts of the country,
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Appointment of Persommel Manager
of Durgapor Steel Plant

5046. SHRI SAMAR GUHA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the post of personnel
Manager of Durgapur Steel Plant so long
held by the State Government nominee,

(b) whether last year this convention
has been discontiued;

(¢) whether Personnel Managers in
Rourkela and Bhilai Steel Plants are held

by the nominees of the respective State;
and

(d) 1If so, the reasons for making dis-
crimination in appointing Perssonel Manager
in case Durgapur Steel plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) and
(b): Till September, 1971, the Personnel
Department in Durgapur Steel Plant was
headed by an Officer of the 1.A.S. of the
West Bengal Cadre. From 1st October,
1971, the post is held by an Officer of the
Company., There is, however, a proposal
to post an Officer of the State Government
as Deputy General Manager (Administra-
tion) in the Plant.

(c) : The Personne! Department in the
Bhilai Steel Plant is now headed by an
Officer of the Industrial Management Pool
whereas the post in the Rourkela Steel
Plant is held by an I.A.S. Officer of the
Orissa Cadre.

(@ Does not arise in view of reply to
part (c) above,

Help to Bangladesk for Building Another
Shantiniketan in Bangla Desh

5047. SHRI SAMAR GUHA : Wil
the Miniter of EXTERNAL AFFAIRS be
plensed to state :

(a) wheiber the attention of Govern-
ment has been drawn to a report published
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in Calcutta Edition of Hindustan Standard
on the 11th April, 1972 to the effect that
the Director-General of Bangla Academy
and the Bengali Development Board has
made an appeal for building a second Shan-
tinikctan at Shilaidaha in Kustia District
of Bangladesh having many asssociations
of the memory of Rabindra Nath Tapore;

(b) if so, whether Government have
offered all assistance and co-operation to
the Academy to hclp bwiding such an
mstitution in memory of Rabindra Nath
Tagore; and

{c) if so, the nature thereof ?

THE DLPUTY MINISTER IN THE
MINISTRY OF EX1ERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a)
Yes, Sir.

(b No formal proposal has been made
to the Government in regard to the provi-
sion of assistance for the project.

() Does not arise.

afyaw dare, wew wAW AT
fagre ¥ geant

5048. ot gHR WY wOATA : AT WA
st qaate @@t ag a@rd A Far S
fF

(%) ofvew dnre, 7o q3w &
fagre ¥ ma @q aff §, wemm gk
gEaTeT Y deqr wr §; W}

(@) geamisRem & o925 =
wfs a7 ¥ fou aw@rT 1 FrEIR
sgRar Wy §?

om ot qrade sl (st wro e
wifemey) ¢ (%) w7 sy ¥ 1969,
1970 stz 1971 & vom g€ gyanst &
gt ¢ s ot ¢
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gTATAT 97 gEAl
vy T 1969 1970 171 (swfrs)
aferw 297 272 196
wey N3W 164 168 88
fargre 152 191 101

(=) : adarr mifafas & @fsas
sratqa % afta gur-ArIvaw  arviieE
fagir-fang, swald &tv safaoa o
HeqeqeT & gieTH ¥ & X w@ F @0

ANefirs goF a7g ga@ WA @ gr

e geafeud qut § ), ta9 ¥ wa-
A & ot faiyae & qwew ufas @,
fawre faugt w7t @@ & afy stoifas
AT g F AN AN ¥G GFHG 9T
a1z fow @ @

Fayt atar afw@amr & wdwnfol &
e

5049 it $waw Al9Q : sur T
W & At ag IO Y 797 0 5 :

(¥) =1 wewe £ gad atar
of it & wiifry & gv sy @
#1¢ sraw wiew gar & fr wHr sfvaraen
¥ ufrsrdt qqafay anfr & asafuat 1
WA v )v gaa oSi=fa ¥@ 7 fgw-
fray 3 ; I

(7) wfget aresmer Az &
st sfafsar § 7

e it @ "Awem 8 e wat
(s wgrra wt) ¢ (¥F) T ().
FeE ®) g @ ¥ Agrafye, afes
wreeta afenfrg or-a afewe, &t e
¥ gF avadEA Wi gET ¥ &ad arw
yfeatomr & go sHafa f e &
sfqer wwel &7 g geow  fEar gy

&1 wrad a1 atw # I E R Al oag
Far o 2 fr 3ogE anaifaay & 99-
meqal ¥ enTiel, Fredy a7 gfafsas
¥ & fov B agafsr afy @i
wgfas agmfon & foq arfaq oz
awgg ¥ safes wify et sqafen
saify & enarfaar & & w9 9w §
AN AAEF FIN IS TG G

dayt At afvemn § gioat & fog
<fwa qEl &1 wIr wrar

5050. =Y femx Wud : @y TR
st e wdl ag FATX F 0 vy e

(%) =ar as 1967-68, 1968-69
Y7 1969-70 & fgrgeara siqr  fafude,
A3 gt qfeqiwAr (TvwEwA) T
F19v e (fagre) o sfigogeen
&7 w3 feAfazy riwga iy sqw &
qrea arwre ¥ ghraar aar fodr mf+a
% fau o off uF, &1, v ste 17 F q&
¥ frgq ag Frifaa 6T ;

() 37 &1 ¥ ¥ feed @t @
ghrat aar food wifval & i
Prganr foar om , AT

(1) uz gfafea s & fold fs
gfeat & fou anefga ot av gl
Tt @ frge feap @nd, ®ORIT W1 ¥
Fraand &0 71 fawme g ?

year e W davw ¥ tew st

(%t e wt): (%) W (w).
ferqeara mw fofude &7 w57 awwe,
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1967 & fFar war 97 1 1968, 1969, 1970
¥ druw s faa aifa i sygfes 9
wifa & weaifaay & fog srfwa S l,
1, 11, &1 1V & 98) A7 qear q9r 57 aal
& fm syl wifa/aqgfen aa sifa
¥ gvafqyr gaiv arag ¥ # a0 o A
q&ar 1 0T FW FIBT 1A AT 92
97 @ AT g v § vy ey
ggar LT-1932(72]

(1) saF fasmed & ¥3s ¥3-
gfaa w7 onfy & spvafuq) & fog st &

e & fau fadiy goba fear w1 <@
g | frfsfaa fafws qasAt g fs —

. e Fwrafer |

-

2. ¥iF 908 F1 A |
3. usim fadaq §ar & fraww
4. afces au-fadus, faataq o

fenm, mwge s
5. agra wggfag wifa/sggfaa
swarfa, 7§ faeey |
6. faxws, wqgfea wifs soarr
faw, sy (
& gy aug-gug 11 fafwea o & fag
qrer, 9T arvafadl ¥ gR waA ¥ o

wv ewrfon fpar srar ) s faa nfa
R aggfer o wifr & geafed) «y

Fywa gy &g ¥ gz & wely &
Automation in Public Sector Undertakings

5052. SHRI RAJA XULKARNIJ :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
7160 on the 5th August, 1971 regarding the
Automatitin in Public Sector Undertakings
pnd state |

" ¢a) whether Tadian Oil Corporation fs
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using the Computer of the Fertiliser Corpo-
ratton of India ;

(b) if so, whether it amounts to com-
puter 1sation of jobs ;

() whether such jobs include those of
routine clerical nature , and

(d) whether there 1s any agreement with
the unions 1n Iadian Oil Corporation for
such job-computei~ation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K KHADIL-
KAR) (2) to (d) The Indian O11 Corpo-
poration 18 using the Computer of the
Fertihzer Corporation of India for the
following types of jobs :

-

(1) Non DGS&D-Sales According ,

(1) Customer Ledger ;

(mi) Age-wise analysis of Customers’
Outstandings ;

(1v) General Ledger ;

(v) Costing statements ;

(vi) Capital Assets ;

(vn) Pay Roll.

The Indian Oil Corporati n has assured
the recogmised unions that automation would
not result in retrenchment of staff nor their
wages, allowances and other service condi.
tions would be adversely affected.

Nationalisation of Mining and Internal

Trade of Mica
5053. SHRI K. KODANDA RAMI
REDDY : W-li the Minster of STEEL

AND MINES be p'eased to state :

(a) whether Government propose to
nationalise mming and internal trade of
mica ; and

(b) if so, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRI SHAHMNA'WAZ KHAN) : (a) and (b).
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Though there is no proposal at present to
nationalise the mining and internal trade
in mica, the intention of Governm:nt is to
assist smll mine-owners, exporters and
processors of mica by asking the MMTC to
enter the mica market and to directly
export the mica so purchased.

Mission of an Ex-Minister of Britain to
Visit India Bangla Desh and Pakistan

5055. SHRI K. KODANDA RAMI
REDDY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
that a mission led by a former Minister in
the last Government of Britain is expec-
ted to visit India, Pakistan and Baigla
Desh shortly ;

(b) if so the purpose of the vizit of the
mission ; and
Government

(¢) the reaction of

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREDRA PAL SINGH) : (a) Yes,
Sir,

(b) The objectives of the mission are
reported to be the following :

() to assure the short term security
and long-term future of the non-
Bengali population of Bangla
desh ;

(il to secure the repatriation of the
Bangaiis from Pakistan ;

{iii) to emphasis the need for a peace-

ful settlement beiween India and

Pakistan to enable return of POWs

and Pakistan's recognition of

Bangladesh.

(¢) ‘The Government's policy in respect
of these objectives is clear. The question
of the non-Bangali population in
Bangladesh and the Bengali popula-
tion in Pakistan is one for seitiement
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by the two Governments concerned. The
Government of India have repeatedly
emphasised that it is necessary to have a
stable and durable peace in the sub-conti-
nent and took the initiative in offering dis-
cussions  without pre-conditions,  with
Pakistan to achieve this, These discussions
are now underway. The Government
continue to believe that a durable and
stable peace in the sub-continent can only
be achicved by discussions between the
parties concerned without outside inter-
ference. As for the question of prisoners
of war wko surrendered to the joint com-
mand of Indi. and Bangladesh, both these
Governmen's are necessary parties to any
settlement of this issue.

Visit of Prime Minister of Nepil
to India

5056, SHRI BANAMALI PATNAIK :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Prime Minister of Nepal
visited India recently ; and

(b) if so, the nature of talks held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Prime Minister of Nepal held
confidential taiks with the Prime Minister
and other Ministers of the Government of
1: dia on matters of mutual interest so as
to further strengthen Irdo-Nepal friendship.
The talks were held in a spirit of mutual
understanding and cooperation.

fyset w1 sronrat afeat & ool o

7‘\!mﬂ
5057. et weAW: FT wW A pafe
welt qg qard # g9 w G i e

(%) wuv 3=& Hawwgry gw F
faeeft Y areatdf afeadi § o ool
Areefy & af of; s
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(@) afe g1, @ =97 safgra) & "W
sar § aur frandY fa 7 af oY #1 &
fraar & agr 99§ wvwrr &y frad-
fraaY gx.ufor gy g & 7

uq sk qrafa @4t (st smee #o
wifgmex) (%) wf (@) st g oF
faazoy’ foay srewrd FiaeT, fKeelt &
w7y, 1972 7 Ayea fwg qu o gaa1
€A%y ®IR gew  aifear  fzg
af &, AT 92| 97 W AT ¥ (e
& var war afad wuav LT 1934/172)
difaar adt aF @ A A w9z g

Communication From Benga Desh For
Talks with India

5058 SHRI JYOTIRMQY BOSU wil
the Mimster of EXTERNAI AFTAIRS be
pleased to state

(a) whether Ba.gla Desh Government
has asked Indian for high lovel talks b fore
India goes for the first phase ot negotiatuny
with Pakistan,

(b) if so, the mmin featurcs of the
communwation received from the Bangla
Desh Goverment; and

(c) the action, if any, raken or bung
teken on the said ccmmunication ?

THE DEPUTY MINISTER IN TIL
MINISTEY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) to (1)
The Government of India ard Bangladesh
have been and codtinue to be n very clcse
touch at different levels 1n regard to alil
matters of common interest including  talks
between India and pakistar. As stated by
both Government theie is complete 1dentity
of view and approach between them on 1t
aspects of these talks, which {oncern tlur
respective countries

Expansion of Durgapur Alloy Steels
Plant, Durgapur

5059 SHRI JYOTIRMOY BOSU .
will the Mmster of STEE! AND MINES
be pleased to state

MAY 4, 1972

Written Answers 88

(a) whether the decision to expand the
cap.city of Durgauur Alloy Steels Plant,
has been deferred and

(b) if so on what ground ?

THL MINITER OF S1ATE IN THF
MINSTERY OFf STECI AND MINES
( HRI SHAH NAWAZ KHAN) (a) Mo, Sir

(b) Does not arnise

Payment of Wage, to Workers of
Singrauli Couf Mmes

5060 SHRI RANABAHADUR SINGH
Will the Minsstar of LABOUR AND RL
HABILITATION be pleascd to state

(@) whether workers of Sinwriull coal
mnes are being pa:d daily wage at 1l e rate
of Rs 240 instead of Rs 6 8¢,

(b) whether the workers demanding
fur wages are iemoved from their jobs and
they are harassed 1n various ways, and

(¢) the steps proposcd 10 be tihen by
Goveinn ent to save workers friom  explor a-
tion and to ensure pivment « f fair wages to
them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRF R K KHADIL-
KAR) (a)to (¢) The wnfurmaticn s
being collected

Payment of Ground Rent by Allottees
m West Pakistan Displaced Persons
Colomes in Defin

5061 SHRIB K DASCHOWDHURY
Will the Mininter of LABOUR AND RE-
HABII ITATION be pleased to state

(a) the tot 1 nuymber of allottees of
plots m the West Pakistan Displaced persons
cotonies tn Deltn 1n 1968-69, 1969-70 and
197u-71 who were required to pay ground
rent at the rate of 3 per cent annually,

(b) how mary of these allottees in
1968-69, 1969-70 and 1970-71 actually paid
ground rent 3 per cen. year-wise, and

(¢) the reasons for the allottees who
have not paid ny ground rent?
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THE MINISTER OF LABQUR AND
REHABILITATION (SHRI R K KHADIL-
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ment 15 concerned the information 18 as
follows :——

KAR)  {(a)and (b). So far asjthis Depart-

Year No of allottees of plots No of allottees who
who were required to actually paid ground
pay ground tent at the rent @ 3°, Per Annum.
ratc of 3){, Per Annum.

1968-69 1323 197
1969-70 1126 178
1970-71 948 119

(¢) This 1s mortly due to the fact that
the revised  groend  1eat has not vet been
finally determined 15, som <ases and in some
other colonres which were mostly allotted to
Harijans, the allottees weie allowed to pay
the amount 1n easy instalments,

Developmeut of Malangztoli Iron Ore
Deposit, Orissa

5062 SHRI D K. PANDA: Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether there v any scheme for the
development of Malangtc i1 Iron Ore Depostt,
O11488; and

if so, the man features thercof ?

L))

THE MINISTER OF STATE IN THE
MINISTRY OF STFFL. AND MINES
(SHRI SHAHNAWAZ KUAN): (a)and
(b). A Study Group has been constituted
to consider the integrated development of
iron ore deposits in Bihar-Orissa, nclud ng
Malangtoli (ron ore deposits.

fergeamm e fafr2y & o
atar ol & fage &
eqrity Sl & Wl

5063, it fwwe WY AT gRATE
WY W st ag s W war 4 B

(%) sa fazv fray forgram w19T

fafade &Y war aar afoisen & fagre
& o ar Awle & agy foar amn;

(@) =9 aug %7 afedwar &
fraq &7 ®m §7 <g § o7 9d fen

oy fagre & § &t -A TAarfaar Y
o & g3 sfawa g fraa §;
Cigy

() =y Trar avar ofenerTr & WAl
& muy & fagre ¥ S wr ey mfe-
fafiger 3% v gTae faure w60 7

geqry A i dAwg § wen /et
(st wgraw @t) ¢ (F) @@ FE AE
2 fr fagifrsr | fergeana arw fafags
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Article “Provident Fund or Fund
for Officlals” Published in the
Weekly *‘the Coalfield Times”

5064, SHRI D. K. PANDA: Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state .

(a) whether his attenion has been drawn
to an article **Provident Fund or Fund for
Officials” 1n the weekly *‘The Coalfield
Times” published from Dhanbad, Bihar;

(b) whether one Life Insurance Corpo-
ration agent who insured ordinary coalmine
workers, represented his case to the Labour
Minister on the 1ith August, 1971 with some
Members of Parliament; and

(¢) whether any assurance was given
to him and if so, the steps being taken to
implement the assurances given ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Yes.

(b) Yes, alongwith one Member of
Parliament.

(c) They were informed that the matter
would be looked into. It is being investi-
gated accordingly in consultation with the
Coal Mines Provident Fund Commissioner.

Employers in Default for Deposit of
E. P.F. in West Bengal

5065. SHRI JYOTIRMOY BOSU :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether nearly 4,000 employers in
West Bengal are defaulters regarding deposit
of Provident Fund money with the 1egional
Provident Fund Commissioner;

(b) whether till 31st March, 1972 the
arrears amounted to Rs. 27 crotes in the
country including Rs. 7.50 crores in ex~
empted establisnments; and

{c) if so, the action taken or proposed
to ke taken in this regard 7

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI R.K. KHADIL-
KAR): The Provident Fund Authorities
have reported as under :—

(8) There were about 2200 defaulting
establishments 1n the West Bengal region as
on 31.12.1971.

(b) The figures as on 31st March, 1972
are not readily available, As on 31 1271;
the unexempted establishments were in the
arrears of provident fund contributions to
the extent of about Rs. 18.61 crores, of
Administrative charges to the extent of Rs.
0 4 crore and of penal damages to the tune
of Rs 3 2. crores The exempted establish-
ments also failed to transfer provident fund
contributions to their Boards of Trustees to
the extent of about Rs 6.8 crores.

(¢) The following steps are genetally
taken agamnst the defauiting un-exempted
establishments —

() Prosecution is launched under
section 14 of the Employees* Provi-
dent Funds & Family Pension Fund
Act, 1952,

(ii) Revenue recovery proceedings are
jmitiated under section 8 of the
Employees’ Provident Funds and
Family Pension Fund Act, 1952,

(iii) In suitable cases, complaints are

filed with the Police/Courts under

Section 406/409 of the Indian

Penal Code,

(iv) Pemal damage are levied under
Section 14B of the Employees’
Provident Funds and Family Pen.

sion Act, 1952,

(v) In some cases, the establishments
are afforded a chanee to pay the
dues in suitable instglments subject
to production of  adeguate
guaiantee, surety etc.

(vi) In the case of Textile Mills which

have gone into liguidation, recons

truciion Scheme are examined on
merits.
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Following stepe are generally taken
agamnst the defaulting exempted
estal hishment, ;—

(a) Ex mpton granted under
Scetion 17 (1) of the Actis
cancelled for failure to comply
with the condiions of
exemption.

(b) Prosccution 1s launched under
Section 14 (2A) of the Act for
contravening or making de-
fauits in complying with any
ol the piovisions of the Act
or any conditions of exemp-
tion granted under section 17
of the Act

wady arvar ofciwm ¥ wogr o

5066. o7 foamre fag: T oW
ot qrate wd ag AR A ST S
fr:

(%) @ aran ofaisT & wagy
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()  =rra wwEdY, 1970 ¥ gu A
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Engagement of Contractors in
Mita Mines in Bihar

5067. SHRI R. P, YADAV: Wiil
the Minister of LOBOUR AND REHA-
BILITATION be pleased to state :
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(a) whether engagement of contractors mn
mica mines is orohibted by the Indian
Mmming Act and Bihar Mica Act; if so, the
specific  provisions of both the Actws
with the extracts thereof,

(b) the reasons why there is large scale
engagement of contrectors and written agree-
ments made between the mine-owners and
the contractors and whether such contracts
would not be void »utomatically as the
same had been entered against the provisions
of law, and

(¢} whether the Drirectors of Mines
posted at Jhumri-tilaiya and Director Gene-
ral of Mines and Safety have investigated
the same ?

THF MINISTER OF 1 ABOUR AND
RFHABILITATION (SHRI R K KHADIL-
KAR) (a) There 1s no provision either
in the Mines Act, 1952 or in the Bihar
Mica Act or sn the rules and regulations
made thereunder which prohibits the engage-
ment of contractors 1n mica mines,

{b) and (c). Do not arise

——

1202 hrs.

Re: POLICE FIRING A1
AMBARNATH

SHRI JYOTIRMOY BOSU (Diamond
Harbour) © 1 had given notice of a privi-
lege motion under rule 222 and 223.

MR SPFAKFR °  You can get up only
when 1 call you, not today, 1 have seat it
10 the Minister for comments.

SHRI JYOTIRMOY BOsSU- Your
Lobby Assistant informed me that it had
been disallowed, that shook me.

MR SPEAKER: He made further
clanificc t ons. [ have asked...(Interruptions )

SHRI JYOTIRMOY BOSU Do not
shut out the opposition, It 18 a serious
matter. Last year in the month of August
Mr. Fakhruddin Ah Ahmed made a state-
ment on Central land reform committee’s
recomendations and this year the agricultural
munistry in its annoal report says something
quite different 1t 1s & clear case of mus-
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[Shri Jyotirmoy Bosu]

leading the House.
to be raised.

You should allow this
SHRI INDRAJIT GUPTA (Alipore) :
Is the matter under your consideration ?

MR SPEAKER :
consideration.

Yes; it is under my

SHRIS M. BANERIJFE (Kanpur): Let
us have a diccussion.  Every time confusion
is being confounded by statements made by
various Munisters on land reforms......
(Interruptions.)

SHRI JYOTIRMOY BOSU : As itis
the Lok Sabha is going out of existence;
You do not cere. Do not hit a deud horse;
it is already half dead. The rule clearly
says that the Speaker, if he gives consent
under rule 222 and holds that the matter
proposed to be discussed is in order, the
right to raise the question shall be govern-
ed by the following conditions, namely, not
more than one shall be put on the same day.

MR. SPEAKER : 1 have not given
my consent; the very first thing is not there.

SHRI JYOTIRMOY BOSU:
should have. You are the creature of the
rules. Your very Chair has come out of
these rules. You cannot supersede the
rules. The matter rcquires the interven-
tion of the Honse.

You

MR, SPEAKER : Your interpretation
may not wipe out my knowledge at
all.

SHRI JYOTIRMOY BOSU: You

must display a bit more of your knowiedge.

MR. SPEAKER: I am not going to
be let by your knowledge.

SHRI JOYTIRMOY BOSU: Kindly
display it for our education sometimes.

MR. SPEAKER :
to be laid.

You need it. Papers

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR): Sir, I beg to lay on the Tablea
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statement...(Interruptions)

SHRI JYOTIRMOY BOSU: I find
that the Maharashtra Government, from
where Mr. Khadilkar comes, have fired and
killed ninc workers in Ambarnath at night
with the help of a torch...(Interruptions)
W hat is the Labour Minnter doing ? Why
should be he here? HMe should resign...
(Interrupions) Seven workers have been
murdered. Whatis this?  We are not here
to watch a circus. We want to know this.
The police entered the factory at night with
torches and the workers were spotted and
they wcre shot dead. @ want to ask the
Minister what he has done so far ..(/nterrup-
tions),

MR. SPEAKER :
without my permission,
occasion.

You are speaking
This is not the
Papers to he laid.

12,05 brs.

PAPERS LAID ON THE TABLE

STATEMENT IN ACTION TAKEN ON CON-
VENTION AND RECOMMENDATIONS
ADOPTED AT FIFTY-FIF1H (MARI-
TIME) SEssION OF L. L. O,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : 1 beg to lay on the Table a state-
ment (Hindi and English versions) on the
action taken or proposed to be taken on
the Conventions and Recommendations
adopted at the Fifth-fifty (Maritime) Session
of the International Labour Conference held
at Geneva in October, 1970. (Place in
Library See No. LT-1929/72]

STATEMENTS SHOWING ACTION TAKEN
BY GOVT. ON ASSURANCES ETC.
GIVEN RY MINISTERS DURING
LOK SABHA SESSIONS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
1 beg to lay on the Table the following
statements showing the action taken by the
Government on various assurances, promises
and undertakings given by the Midisters
during the various sessions of Lok Sabba; «-
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Fourth Lok Shabha

(i) Statement No, XXXVIII Fourth Session, 19¢8,
(ii) Statement No. XXXI Seventh Session, 1969.
(iii} Statement No. XX E ghth Session, 1969.
(iv) Statement No, XIX Ninth Session, 1969,
(v) Statement No. XX1 Tenth Session, 1970.
(vi) Statement No. XII Eleventh Session. 1970
(vii) Statement No. X! Twelfth Session, 1970
Fifth Lok Sabha
(viii) Statement No. VJI First Session, 1971,
(ix) Statement No. X1 Second Session, 1971,
(x) Statement No. IV Third Session, 1971.
(xi) Statement No. I Fourth Session, 1972,

[Placed in Library. See No. LT—1930/72.}

SHRI S. M. BANERJEE (Kanpur):
Arising out of the assurance may [ say, Sir,
about the Ambarnath firing, you asked the
minister to make a statement., Would you
remind the minister about it ?

SHRI JYOTIRMOY BOSU (Dimond

Harbour) : The firing 0ok place on the
25th night. You put yourself in their
Position, Sir. A man came all the way

from Ludhiana to work in Bombay and he
was killed. This minister does not do hit
job. That is the whole trouble. We want
to know when he is going to make a stae-
ment. He promised one woek carlier that
he wil] make it.

MR. SPEAKER: When papers are
belag Inid on the Table, that is not the
proper epportunity to raise it. The mem-
bers can ask {t on some other occasion,
when these items are over and I can pass it
o0 40 the ministér.

SHRI S. M. BANERIEE
on item 3 on assurances.

1 raised it

SHRI DINEN BHATTACHARYYA
(Serampore) :  In one case, in respect of
the strike in Sealdah, you said that the
minster’s statement was not complete.  You
told us, *'If anything is there, you kindly
write to me and I will see that the minister
makes a statement.” That has been written
but no statement has yet come from the
minister. In the case of this firing at
Ambernath, you told us that you would
convey the feelings of the House to the
minister, but he has not made any state-
ment.

MR. SPEAKER : You should raise it
only at the proper time according to the
agenda.

SHR] JYOTIRMOY BOSU : What is
the value attached to this House 7 MR,
Ranumanthaiya. :

L)
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Mr. SPEAKER: I am not going to
allow anything to go on record if you per-
sist like this and speak without my permis-
sion. (Imterruptions . ~hri Shankaranand.

SHRI B. SHANKARANAND : I have
already laid it on the Table.

SHR1 SAMAR GUHA (Contai) :
Arising out of the assurances, I want to say
the Minisier has not made any statement
about the firing at Ambernath.

MR. SPEAKER : To which assurance
are you referring to? There mav be
hundreds of assurance. I am not going to
atlow it,

SHRI R. V. BADE (Khaigone) :
House is anxious to have a statement
the minister.

The
from

SHRI S. M. BANERIJEE : It arose
out of the violation of the Payment of
Wages Act, which is a Central Act. Many
days have passed and it will be just a post
mortem now.  Will youreniind him to make
a statement ?

MR. SPEAKER :
to do it.

1 will be asking him

st gen @ wEaATy  (gn) ¢
gy wElRW, A%9ew A K gk ¥ e
v AT FTAT Nga § ! A7 FvAsT T
# fog o &)

MR. SPEAKER : Will the Minister
please come with a statement at a later
stage ?

SHRI R. K. KHADILKAR: So far
as Ican recollect, I have never given any
assurance. The matter was raiced This
is & law and order problem within the pur-
view of the State Government,

MR. SPEAKER : You could have said
it then and the matter could have been
finished. The other day when it was
directed to you, you could have come with
any statement you liked.

SHRI R. K. KHADILKAR : Perhaps
1 thought it was directed towards the Home

i
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Minister.

SHRI S. M. BANERJFE : | know Mr.
Khadilkar’s pcsition will  beccme  very
embarrassing so far as the S atc Government
is concerned.  They were killed because
they demanded payment of waees.  And,
Pavment of Wages Act is a Central Act,
That is why the Central Minister should
make a statement,

SHRI JYOTIRMOY BOSU: Is he
going to make a statement ?

SHRI R. K. KH/ DIt KAR : As Isaid,
the implementation of the Payment of
Wages Act 1ests with the States.

SHRI S. M. BANLRIEE: I
that. (Imterruptions).

oY g oY wPAT . WIAGT WY
St JATAGH FI FAT AZA 2 )

SHRI JYOTIRMOY BOSU:
making a statement ?

MR. SPZAKER : The other day when
this marter was raised, 1 informed S$hri
Banerjee that it is within the jurisdiction of
the State. Then he raised the question of
wages and o0 nehow tiied to link it up with
the Central authority. S0, 1 leave it to
the Minister to say whatever he likes. If
necessary, he can come prepared tomorrow.
Hon. M mbers have to bear in mind that
there is no President's rule in any States
now. We were doing it in the past when
there was President’s rule in some States.

know

Is he

SHRI PILOO MODY (Godhra) :
Nothing is left to the States these days.

12,11 brs.

MATTERS UNDER RULE 377

(1) IRREGUTARITES IN PURCHASE OF
U. P, WHEAT FROM FARMERS IN
DyrLMI AND HARYANA

ot vwer faws (@) o WA
agyed, ¥ sraw g wiy sdy o €1 e
i am &) feardl & ¥ adx
¥ grwew & ot viifey Hifa §, savl aww
frmrar wgar g 1 weww wped,

L
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avHIe ¥ 93 Ay 7y fY fe g9 76 vy
ferzwr gt fearrat § Bg @NTd, Sfea
a7 afegeft ST ady, fEe aT gfegmon
FaR A MY qAwT g, s 4w aw
HYRY ¥ ¥/, A ¥y e gra
fafeaa e 7 §, ¢ AF0N wFTD
I aft & g ady oy A foam w4
¥ g5 TaNQ 0@y, WY Fraray F £
Faw sfemd sk atwrly qar fF¥ g
&1 ¥y ox oY% qu o #T Fmw B, TN
Ig wr@dY & qra Srpar, IA¥ qUE arEY
AT qIR $MAT gited g, framAr &1 e
af iy A wel ard agy @de g,
7T WY WA A e ¥ wvEeg ¥, 97
| gy EgEifar arsdq &
7 9AY ¥ grary ¥ qaa fowad o @
) @y gy i M farma d 5
A AT AN A WG, W AN
Pratat & s 3g7 savar =AY &%
R/

# gfir gt ft F ¥ w@r IE
gfs gadr @ Afvs Aifvd, 3w @
aqTE &V | w3 AF IIF FI7 fAsES
s A8 A GT & AAT AR B TE
 fr fera &Y qqar A0 e, el
wT § @ frars § S a6 FY 47 $
& adY 7@ 1%, smefaat & agr & N
quay &, wfE ¥ ¥ AN e avod

Ay AN @y E

7 a1 T FIq & fou @iq Yafagr
& sygor & Y —arer fary wddwm,
®Hrsradfey fawen @ ik &z Ta9-
fzw w0, @ &7 ol & I
o gt aF gk @lE@ FD T A
qg¥ & e grogy { agr W ¥ fasraa
we &) Kwagm g 5 wfy wet gr
ot ifew ffa g sraew v X Fear
¥ oY g fear § wear @ER OO,
T ¥ g FL

MR SPEAKER ° I allowed these three
hon Members because their motion 1s pen-
ding with me The calling Attention
scheduled for today had 10 be postponed
because the Mimster was not there. So, |
am allowing them one or two minutes each
to express their viewpoint

{11) CEILING ON AGRICULTURAL
HOLDINGS

st e faef (ArlR)  srewmr
A, w7 Niar & garw ®) Fwe
fog v #1 arz-frarg e srmaTd W
AT AW ¥ 77 AT 97 I AW gar B
IA%F AR T FYHIT FY A Afy 2

oY Yo dto Wd (gryE) : ag aw
qATT 71 AVT T 1Al A4 &, IWA
g ey fGar §

st araow foaf . aost o B
Ty wared 31 7% faodard &

st dto @Yo W F15 {A AT AH
2

ot argem faef: farod &0 4
figg wvar g § f5 w7 gar w0
ars-faars agT A a5 @53 ] Hwar
FE & | 57 AT ATAA 9F OF Thr qzE
¥ | gifgg—ar gard Afa ¥, w4v
zw g &, %97 gATC Amraarr §, s
oy qfErT &t amEt oY avdfv 2w ¥
A wifgr—x AR Fgw qqre § AT &k
gRAaqA G AT T gT 1 W fAg
¥ srgr § fF € b awa faerer g,
fora® sy ¢ 939 ¥ d5% 9 ¥ @y
e aa¥ fqaY &7 eerA-wEE  sreuY
AE A &7 gH g9 g AR 9T gk
¥ @1 T% | gH 1 I R el anEY
grrast & afed o 2w & WY ofa sgrea
g s g famaar argd & R ¥
9% ®1 4T Ay § 1T YW w wyy
fagcrwwar gy § 9% fav awmw
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[#fr g faa]
fegrea, Afgal ol ¥ & groa &Y o
TYHET AFAT AT 1 Ny sfeiimar WY
Fv gre-dt it gl §, agg ¥ S wed
g5 10 wre & difen e wnfig,
get vy ¢ fr i gwe A @ gy,
@at gy § fr & ooy &1 @ aifgo
w e e, w W #
afvare &Y a7 gz &), @ @ww N I
art fawre amy o1 w1, wWifE o @0
tfrefamae medf s S ¥ fagaw
#3F § o' 3T E gw g @l &
e gt 1 T AW A wArSETe W WD
T FAAT AHA &, T AT AW HATS
& o< zad o} ¥ g & @A ¥ fawi}
ai wrfgg

& aod A s wizar §
T GTFTT & AR T g F1 7§ T
gug aw fewr 9y arls gH &3FC
fasdardt ¥ 9w 9T fawr £ @9, aifs
N & ot oY weqga dar Y wev @,
ag T S TH 1 WY 75 QEd @ wWA F
T § ¥ gU §, I swax AfAfeEar
a7 £) W §, G AW F T qF g
ot weft gt 8, vafoq g@ qv mgad @

H3X *7 oYHr AT )
SHRI P. VENKATASUBBAIAH
{(Nandyal) : Mr. Speaker, Sir, while endor-

gipg the sontiments expressed by my friends,
I may say that the introduction of land
reforms and ceilings have to be done m
pursuance of the promise given to the people
by the party in power.  So, land reforms
and ceilings should not brooke any delay.
The Stete Governments are also engaged in
this matter. But, unfortunately, instead of
giving a clear and correct perspective of
the socio-economic changes that are
being brought about by land ceilings, a
controversial twist is being givem to the
recornmendations of the Centrsl Land
Reforms Committze and the statement made
by the Minister for Agriculture on the fioor
of the House. .

SHRI B. P. MALRYA :  That state-
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nhq} is most confusing.

SHRI P. VENKATASNBBAIAH : The
centire ageicultural community and also s
vast section of our population who depend
on agricultural operations in this country
arc very much perturbed and they are not
sure of what is going to happen in the light
of this unnecessary and unieemly contro~
versy that 1s being carried on. So it is neces-
sary that this supreme body, the soverign
representative of the people of this
country...

SHRI PILOO MODY (Godhra) : That

is No. 1, Safdarjung Road. '

SHRI P. VENKATASUBBAIAH -
...should have a correct perspective of this
matter and have a full dressed debate so
that the land reforms are implemented
effectively for the benefit of the vast mass
of people who depend on agriculture.

At %o gwo faardt (3faar) @ wemer
Ay, ifeq & gate 1 FFT AN AR
dfagz @ §, 57 g% ¥ ur avg A e,
oF g F ATdEAm qar @Y W {1 gw
@ifen sigy § sfey dfsn fag aw &
&), 7% 9% 9% & ama s 9ifge @i
OF wHar eI A% g et |t
vafeg & amqy iz sy ¢ 5 @
#rf ang fafrwg v Ofvg, o & *w
whasmam @, fed = x99
fedz & wra o g7 carzee AT o gGrEA
& qIHY AT W)

SHR1 SAMAR GUHA (Contai): 1
want to draw attention to the statement
made by the Minister...

MR. SPEAKER : Only those hon.
Members who have given notice and their
names are entitled to speak,

SHR1 SAMAR GUHA: Sir, on a
point of order. When the Minister made
a statement on land ceilings and we deman-
ded that there should be a full-dresaed
debate, you observed fhat if that is the
desire of the House it can be taken into
consideration. On the basis of that, mpay
hon. Members have sent their notices.
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MR. SPEAKFR  This is only a sub-
mission ; not a point of order.

SHRI SAMAR GUHA : So, how can
ycu atlow only a few chosen niembers ; I
would rather say a few members, and not
‘chosen’ members ?

MR SPEAKER  You are also chusen
sometimes, As you are chosen They have
given notice of it, There was no Calling
Attention rotice today and they gave notice
of 1t this morning and I aliowed them.

SHRI K SURYANARAYANA (Eluru)
Sir, I would request you to give us an
opportunity discuss all the statements that
have been laid on the Tible of the House
1egarding land reforms Not only the
policv of land reforms but every income of
an individual or an institution should be
discussed, That 18 my .ontention.
Only last week, the hon Minister made a
statement  As Shri Samar Guha also said,
that statement may alw be discussed
Though 1t 1s a State subject, the directions
are being given by the Gove nment of India
also They have appointed the Central
Land Reforms Con mittee  They have not
yet given any repoit So, I would request
you to give us full opportunity, may be one
or two days, if possible, to discuss it.

=t gout v & (Rggd) : weag
wgey, gg vs qar ®are & fawd oaw
By & gwather a@F § wiffuy wifx
1A FEY § AT oF 4t sagew wnfew
wear wgd & 1 zgw o framy wr WY
e § ot @z femm w1 Y J9 ¢
safed vy 9T g agw @5 ifena

MR. SPEAKER . If the Business
Advisory Commuttee decides to allot some
time for it, 1 have no objection.

et -

12.22 hrs,

DEMANDS®* FOR GRANTS,
1972-73—Contd,

MINISTRY OF STEEL AND MINES—Comd
M!l S?EAKEI. : We wIH no\v uke up
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further discussion and voting on the
Demands for Grants under the control of
the Ministry of Steel and Mines. Shr
Damodar Pandey was on his legs He may
continue now.

ot gt qid (g )

wevew, % & dar vg W@ o fw afes
¥ fo ta ovavw ¥ gl wifed ww
gt =ifgn sk sw famr & Bvw wEw
g A1fgw | wrer £ qufy & o7 aed
& fir 9w wafa £33 QT 7 www
¥R W H 9% ) gg Ak B TN
fay wfem = grgwmsar J41 ¢
wfew Frast dx gud awqgyl & fa=edt §
@ fr oAk ® weE &1 wwe W
werdtzge farwd w1 A1 gl A% sAw
frar Tar ag ¥gd |EA Ay gar AT AY
FF ey gwva® S ad &
B ¥ gad wrer 9@t § oY gAY AEwE-
g WM I Jq aId ¥ & vz @
ar & q9% W w1d & =AY woaT §
g% favrg & fay a7 faX § <aq 9@
ag W&l § 5 @ 2% faferas aava @
AN QR F1e F 4O FT TAEIIFW TF
arg frgr Y alk Ay faly @afw
fex ave & fawra sTar &)

R iw  fifsn A9 &Y s B
afyg a-wIfar 1% & 9w ey
&I qET § IA VLT § FHW AT AN
femr & 9w I BT qAF &1 WY
$i5S & gegred Y gAem A & afe
Nad ¥ gard N gamr A o 9
FEX ET Y AYAT T AEAT AT WG B
IR X QI ATG TS W AN,
AT £ QF F0g § gAY WG 7 WA FY
FraeqT §TT AgH wEd Ny § 1 A
frd & o & v N fon § aa
o Ay & § &Y ag Sovar wwdt @ oy
efmwmww gﬂanwﬁw@m

*Kowd with the recenm;ndanon of the Prastdent
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[ amiteT o)
sreqt gAY Wfgh | wEry gy § fr wet
WEH IFA AA-HAET TNT F qUET § Ayt
®) TG FEATATLHA o7 2 Tarfan fay
I1F | IO gH oW ¥ fod o g aaw
FFy AN mrATH e S fady R e R
aFd ¥ ) ST A rareAT g@aET g N
MY s ww & #9 g au w& Aaer ag
Tt & 9w g% | 59 3 HatAg &1
Wugn aeT g §, IW @ A ¥
qgA T IO0E AT FIHHY § ) &7 g9 faw
% waw garar s, Y Aw favEa g

wiger gum § aAdaA, fageat
¥t g Y & Fo wH O Iw Aqeq
ug 7 &, & oz ag wgar fs gad faera
& faw wwrw § wmd Sy gWa
wramas § aqifE gv rae qT fas ey
& FIW AEY Tr gwar § 1wt Ay of
Framgear qedt g AW Faw @
7 amd s st i 99T &) @9
for Aol &1 oA AF €Y awar A
faa® qF q¥ & =7 qrar § IAH A
* ¥ Awowr S qraar A At g
&t ¥ wure § wiasr & fa o fesie-
FUA Y AT W@ & B wrgw A I]9Y
e oA ¥ @ fs su @
w7 [T %1 9qET frar s dET
edfgy faast #gd & 9w v & AY=r
arg ) A¥ @Y aE SEN AT f2fwa g
afes 9w femr & digrgatdn Fwm
gar & @t aror gt &Y Fwar ww Ay
o @Y wgh 9g® WY @ 8 gIR
A AW AR ¥ e gfewe &
s 80 FWTT wWEX ®1H ¥y § IfwA
sgsw § agy wdt qefeh adi g€ k)
o1 o A°g ¥ WY FOwIdy & qear Agdy
ar 1 § 9% fou U wwe § weiret
qT gy sfaw e wd, wagd e
afus ¥ sfaw Qamz f98, e A
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® amT foF gast sgaear FW@ ¥
fom ¥ o), 9 A Fosterm N
wi & @A wifzoo

fawrr a0 foar ¥ aofa w97 & fodr
¥ Yy gt aa) ¥ wgt 9@l Ara-wifET
w1 w1y § gt sww-wd enfew
w1 Tifed T g8 @€ &Y ;AT ke
afsze § 9T arT var am § fw 9
awdtw F @ ary Sfww adr o aga
To far o awar § ®OfF qrae SedmT
& folr g% a1as & wravgFaT § AR
UMW FFMraf g, A IYyEAH
wgt granewa #r gfaur &1, wgi aw @
9 g a7 7% qEe-gattr gfe &Y
TEGAT FY AT AT & IAIT eqraT AN
gt mfrr | & gelt AT FT oSATH ¥A
Yt arwfeg w1 Tzar g 5 gae <o
o Hlo A UF HoYT @IAT A FATFT
@ . 3w W ogw fwr W wF R @,
UWIR FEHan & 19 9T, I8 ) TTET
wraarzIvE iz 8, weerar ek §
AT IAF @ § @ TAHRE 0F I
qIET GIIW g F7 A7 fawT @ #
famd &1Hr avad =% @va gt v &
aigar § BF Sw 9T afyeeq eara frar
sy faad 15-20 g @Y # gred w1y
faw a%

o sfafrea 4§ G § gt anar-
T o giaar 6T wer soed & fag
grafidaa t grar queew Ag & g
g ROy ndmg w1 wE WP FET
argar ¢ f& sw e wfasmw s &)
gardamr &3 ¥ yger agr wri o §
e agr ad o W E oyt @
FET A T § A Ne & @A @ A
far od 3R Wy oA A @ 9g Arew
ftam ) A feafy & rad & gw-
dre Har ko o) aregr A § gER O
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FATR &-rrw & s fean smar § oY T
g aiyfees gomwa & fag v fear sar
¢ &Y deifer germ ¥ Y o g
sieTd Pt @ 99% gArfar agt av wger
AR E S

# =gt g 05 9z qama @ A7
¥ gty 43 ¥v T 97 AR FL ¥ A
I AY IR § FEen gArAEnNT #Eer
qF &1 AT viq?‘ TIF § a1 (% a3
TR FIH T P, B WM E F, O3
¥ 3% W13 9 #) orgeat 7 g, AsfEw
aq1€ oy faqy f4 S| &I A7 A
ITIM @ A% X I w4y w19 9
qgATLT AT AT |

SHRI G VISWANATHAN (Wandiwash)
Sir the production and cansumption ol steel
15 accepted as an indicator of the economic
prosperity of a counirs We produce about
6 nullion tonnes 11 gts of steel  Out of this
finished steel ts only about 4} million tonnes
When ccmpared to the total production ot
tte world, I think we p oduce only 19, of
the total prcduc 1on.

Regarding consumption, the per cdapita
consumption, 1n other countries 1s  USA—
685 kg, USSR 428 kg, Sweden—628 kg,
West Germaiy 579 kg, Japan 494 kg,
whereas 1n our country, the pet capita con-
sumption 1s only 11 g Tms <hows the
positton 1n which India stands as fai as
steel 1s concerned

Since there 1s a conunous shortage of
steel 1n our country, we are constrained to
mport steel from abroad to the tune of
Rs. 200 crores per annumi  How are vou
going to increase the production of steel and
thereby the consumption 183 glestion a
big question posed before the Mintstry

The Hindustan Steel Ltd 15 the mam
producer of steel tn our countrv in the
public sector where we have invested more
than Rs 1050 crores The three stecl plants
of Bhilal, Durgapur snd Rourkela are under
HSL and unfortuntely, we have been incur-
ting Tosses from your to year and I thmk
tll Magch 1971, the wotal fosses are Rs 178
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crores Of course, the report says that
there are many ieasons  Particularly, last
year there was break down of the coke-oven
batteries in Bhila: the collapse of the ruot
in Rourkela ang the veiy disturbed idus-
trial relations tn Durgapur which 1s ay usual
going on

But, when seceing the total figure, how
are we faring 1n the last 2 3 years ? It 1s dis-
turbing to note that from year to year our
total production 1s gung dwn  Tae pro-
duction in the three steel planis put together
n 19 9-70 was 3 7 mullion tonnes, 1n 1970-71
1t was 3 6 mullion tonnes and 10 1971-72 1t
came down to 34 million tonnes The
production 1s not only very much lower
than the rated capacity but ti 15 stiil lower
than the attainable capacity

This problem of cole-oven baitteries s
not new I know tn the last report 1t is
mentioned that even (wo years ago when the
Committee on Pu « Und.rtakings vist ed —
you were the Chanrman at that time—we
were told that the same probem existed
even at that tim* I think hence this p oblem
shouid have been tackled for the fist 2r3
y ar at least and 1t 15 a Japs¢ on the part
of HSL rthat hus led to the losses ultimately
ft1s not only this troube of cokie-0 en
batteries but therc 1s also the shortage of
ingots fo: the s ee¢l melting shop> 1 thouwht
that the Minister his to take mmediate
steps to maintan and replace the batierics
Some lung I1s wrong with our maintenance
orgamsarion  Otherw se, this will not hdve
been repeated  The untortunate calannty
that occutred in Rcurkela <hould not be
repeated and 1 think tie Minister is taking
steps A regula an ! conunuous preventise
m intenance 1s an immedia ¢ necesst v gnd §
thinh HSL must be held 1ceponsible f)r
this  In case of breakdow s we do not
know on how many peosle the responaib lity
has been fixed Sy fa- the question has
been hangming fire «<v nin Ron kela The
responsibilitv has not been fixed 11 1t s
finei on a parucular person o gro' ps of
persons then thev will be more 1esponsible
in futue and this responsib ity will be
there on the p rt of wo hers, employers, on
the part of officers eic ,

Regarding cost of production and prices
the PU Committee had gone m'o this in
detatt  They have said cost of p oduction
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is going up from year to year. Now, where
do we stand ? The main reasons are two
First is the increasing cost of the raw
materials, productive materials and operating
costs. The Committee has given a number
of suggestions to reduce the p oductive
materials cost. The Minister has to act
swiftly and firmly in regard to the operation
cost. Because, unless we effectively b.ing
down operating cost, we will not be ab'e to
control the prices of steel. It is often
argued by Minister or by the Hindustan
Steel people that compared 1o world price,
our price of steel is low, The Commitice
has examined the same thing. It has dis-
agreed with Government's view or of the
HSL. It has also suggested that because
the Hindustan Steel has the best equipments
and most modern, sophisticated machinery.
we should be able to get more production
at a lower cost. Steel produced from HSL
is basic material for many of the manufac-
turing industries. When Steel price goes
up, cost of manufacturing goods goes up in
the market also. Tne Committee therefore
suggested this :

“The Committee therefore empha-
sise the need to reduce the cost of pro-
duction instead of Having & vicious race
between the cost of production and the
selling price.”

Regarding overstaffing, this is almost a
regular feature in most of our public sector
undertakings. The Committee on Pub'ic
Undertakings found that the actual staff
gtrength in the Works Department of Rou--
kela and Bhilai steel plants was about
doub'e the number provided in the project
report of the expansion of the steel plant,
But unfortunately the Industrial Engineering
Department of HSL says that there is no
over-staffing. But ultimately the question
was examined by the Bureau of Public Enter-
prises and latar on by the Administrative
staff collegs at Hyderabad and they were of
the opinion that there was definitely over-

* suaffing in HSL. I don't say that overstaffed
officers shoyld be retrenched and sent home.
At least in future we should see that overs
staffihg is awoided. Present surplus staff
may be absorbed in future expansion of
steel plants. They should get the expert
op:nion in this respect. Until and unless
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they get the expert opinion, no appointments
should be made.

Sir, industrial relation is the most im-
portant factor not only in production but also
in determining the cost of production. All of
us, employ, employee, members of the public
Parliament, everybody is responsible, since
we believe in public sector undertakings.
We must put our heads together to see that
cordial industrial relations exist. Not only
that. The management of public under-
takings must feel that they are the model
employer in the country and they should be
generous towards the demands of Jabour.
The Unions and workers should feel that it
is not a private sector. Ultimately it is the
functioning of the public sector undertakings
that is gomng to be the indicator of the
future development of the country. They
should behieve that it 1s for the advantage
and benefit of the public. Otherwise people
will think that it is only a lip-service.

I think that all the parties shuld be held
responsible for this and we must sce that
all these public sector undertakings ficurish
well as compared with the private sector.

Regarding the expansion programme of
the plants, normally when we expand a
plant, we expect that we should get some
advantage not only in production but also
in prices. I very much doubt whether our
expansion programme is going to give us
these advantages.

The biggest plant that we are having in
the public sector is the Bokaro Steel Ltd.
The original estimate for the first stage,
apart from the off-site facilities which were
given, wag Rs. 620 crores. Later on, we
had a revised estimate which has made the
totdl shoot up to Rs. 90 crores more. We
are told that this revised estimate has been
sent to the Government and it is pending
with them for more than two years waiting
for the approval of Government. I want to
know from the hon. Minister why Govern«
ment should take two years to approve the
revised estimate sent by their own under-
taking. Again, Parliament hag been Kkept
in the dark about the revised estimdte,
because about Rs, 90 crores of pudblic money
is going to be spent in #xcess. 1 thisk that
Parliament showld be informed of the
revised estimate, .
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We should have learnt from our past
experience, at least from the HSL where we
have committed very costly mistakes, and
these things shou'd not be repeated at Bakaro.
There has been delay in construction, and
organisational failures have also been there.
The construction has been delayed for more
than two years, and we shou'd see that at
least now the works are completed in time.

Regarding the contract with the USSR,
the Commitice has been very critical and
has said :

“The result was that while on the
one hand the supplies were deficient to
the extent of 10,000 tonnes for the first
blast furnace complex, a large number
of items of rolling mills required much
later have already been supplied.””

1 think the hon. Minister must take into
consideration the criticism of the Public
Undertakings Committee and sce that this
kind of thing is avoided the future.

Now, I come to the mini-steel planis.
The question came up today also. 1 want
to know from thc hon. Minister whether
Government stand by the Industrial Policy
Resolution or not. The hon, Minister
should come forward with a clear statement
on this matter. Para 7 of the Industrial
Policy Resolution states :

“In the first category will be the
industries, the future development of
which will be the exclusive responsibility
of the State.”

Agam, in para 8 we have :
**All new units in these industries..."”

-that is, Schedule A industries, where iron
and steel finds a place—

“,..save where their establishment
in the private sector has aiready been
approved, will be set up only by the
State.”

The hen. Minister has been avoiding to
state how many licences have been issued
to the private sector as compared to the
public sector. We had an interesting debate
in the Rejya Satiha also, where Shri Shah.

VAISAKHA 14, 1394 (SAKA)
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nawaz Khan had given one figure and the
hon. Minister Shri 8 Mohan Kumaramang-
lam gave a different figure and there was
discrepancy...

THE MINISTER OF STEEL AND
MINES (SHRIS. MOHAN KUMARA-
MANGALAM) : The hon. Member is not
correct. No different figures were given.
The figure; were different in relation to
different questions.

SHRI G. VISWANATHAN : 1 hope
he will give the complete answer in the
course of his reply to the debate.

The point that I wanted to make was
this. While we be'ieve in the socialist
objectives and we say that we must own the
commanding heights and especially in stecl
and mines which is a very important public
sector undertaking, why should -we give
licences to the private sector, and why
should we not give it to the State public
sector undertakings ? There are many back-
ward States and bkckward regions. Why
should the Government of India not insist,
even if those States do not come forward,
that they should run those units ? I want
to know from Goverament how many such
licences have been given to the private
sector. Y do not want to say that they
must have taken money from them for the
clections. Ewen if that be so, T want to
know how many licences have been issued
to them, .

Regarding the three new steel plants
which are going to come up, I know that
Govarnment are-taking keen interest. But
1 want to point out that the techno-economic
feasibility report had " béen submitted long
back; I think it was submitted in November
or so, as far as salem is concerned, and
enough land has been acquired. I want
Government to expedite the matter and take
a decision as far investment is concerned,
and as far as the commissioning of the DPR
of the Salem plant is concerned.

I now come to another very important
matter regardtng my State, and that is the
Neyveli Lignite Corporation. Not only does
it produce ligaite but it produces about 40
per cent of the total power supplied to our
State. Even a paper like The Hindu which
is kpown for its moderate views has
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commented as follows :
“The thermal power station has

proved to be a case of inefficient
p anning and mismanagement *’

And this year, the power production has
gone down, mainly because of lack of lignite
avaifability. We have been pressirg Gover-
went for a second mine-cut for a long time

Government are sleeping over the matter
They themselves say that the machinery 1s
old and outdated I want to know from
the Minister when they are going to get new
machinery and when the second mine cut 1s
gomng to be ordered. They «ay that the
machwnery may come by the end of the year
I would urge upon the Minister to give
immediate fingncial he'p to the Neyvel
Lignite Corporation so that pc wer generation
in the plant could be max nised whch will
alleviate the power shortage in the State of
Tamil Nadu.

ot Wy (PARWIT) :© Feaw
wgrE, ©e v g gew . aE S
it YT aowa wr oF e Bar )
TRE T ¥ oy ¥ fow ag N vz
mma..n .....

it Jwnesy woATT (WT) e
wEYam, waw § worgfy ad &

sreqm WY ;o gfT & fou ot
s ar iy & uaE FIw g owar
HARG TE ATAT 0 JTE GG |

Q€ WO @Y ¢ 3T Y & v
4

weuw W : ot ww s W
wE gt | ag B adt e ow & agy
Ngou ¥ Hwwa @11 95 wgg nwa
W g TR are Ay w ogsr &
% grow eod wT g aw dar §
fis drad s gree R fem @Y afy =y
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st wow wr : gurd @w  fafed
& o fafreze § ag dggdw fefawedi &
Fga@m w § 1 g srfgfaas st
sgfaaa, saa} dgag o fadt a1 W
uF A}, wT A gmR A A @
fas § 7z gark ¥ &Y mugfwg &
Trof gl aedllr 1 IR gEF A W
Wt & fus § sk gaer griEer Ay
gt gew 1 e famy § wyoof
WA A FHA F qF T8 Ay 71 faw
4ET 97 FE FIQT, W AT A9 H, FOLC
O & YT § A% iy A qU JIIE
fegr sy <00 aY gt wew A 1w
Fiag qa¥ 97raT & AT WreawT F fegror
¥ W qU-AFT NTFAA § AT AN &
A FY Y AT F T A E-IF
W= fadt & gt AW W AW w9y
AT § AT AT ATEAHT A I9 w9F WY
A% FW & FI¥ gAY IAT AFT A
faredrgrdy o el &

1w ¥ aFdaT 38 @i agy gy
FTFe AT SreRwA gfaar & awer geer
¥ v o7 | afer graer faw o= qwr Ay
g% fow #ina a3 e ooy 57 gfrar &
o e ¥ gAd w9 ¥ FA $wa g fawy
Y 38% 1§ gg oY 917 Ot fr feggea
¥ e &7 sl §1 aE & g
T TN FAR e o & e o«
sgrgea @ ? fafreed % g & gawe
awaw g § e gat w  sieww €Y
#f N sug ag & fr Jemfeat afy
Prard, grawr ag) frear, gt agr 9%
fof wftor mgY § =Y Sarer guA Wi
s 7ar gY gva § fr @@ Dot At Wil
wggw oY wig 1 wfarR fafwer o
g aArd ey A & oy cwifee g
@ 57 O faewr o oW e EmeY awy
¥ won dewr wifgd @ fr
N g Frol s werdy ¥ Foq awdt
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ygart dm ¥ faw asdr § wr A fas
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& qowar § f qF @d wd wEga
a8 grit wfeg fis gw w3 anfrad w1 g
g § 1 fgrgeam § e frdt =vf
e g S s af it | zrEr R
At a7 AT fe faw w1 gamer
w31 | gar fafreex area 3 wgr ar f&
ziet ¥ s agT wwal wt §, agw gt
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g ¥ fud qd Hud fod arf &)
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7z g% Wiy § 5 ¥ Y gt e € ol
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ger 7 9% T § A § awmar ¢ 5 oA
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Frfaer woF g § T 99TH a1e gAY
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AN B Ty @ a5 ¢ O anfax
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amg & 98 FEn g¥ar § v & e w28
qIT 0F yEGL ¥ faeiw grolegdY ar
Aragfoag & ogd@ ¥ 1T gA9) SAE
gizfedez fear wAT § &Y ot @ies 9@
qgusft 1 faars ¥ fagr o & 1 qrafe
T wigg ¥ § wgn e 3%t 2w A
AET &urA AT 1T R gy g @
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ar A8y # 1 7T A A EEY fy @
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A Jifgn 1 gaR @)= g adf 9@
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qFT AR | AN AT wEEAT §H
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IR BT feqr I F 1 A AT FT
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AT 9T FET STIFT TIAA FA HIT WA
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fagd fiv v ¥ gro awETar

At ag Y grew @, fow g gH
wivr audta Y wifge & faw gx ik

war wifgo |

& owar g fr arr ofr paredan
¥ I gU W AT & wiew A oW
TEY FT AFA, @Y qrA Ag o ¥ AR
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ag fafreze o ¥, A & 3ed fomr ar
f& Far § gog qarewas § a1 IW & q7o
gradf && 0ifs 9w #Y feerag & G
o5 faslY & foa & Sl 9v Wi
afen qf faemw @ fr fam o & ot
AT ST IT K AT F@ &
a9 ¥ N qEAR — AR wark ¥
argdt g ¥—fw  ag 5w ave aeeay
g 7 99 € A, faw g |t 3w 47
gew fave w3t § Awg 9i4T
/Y A 1 ifaw &3

13 hrs.

SHRI K.D. MALAVIYA (Domarla-
gan)) : Mr. Speaker, Sir. I shall try to be
very brief in putting before the House such
of my views that I hold in generality with
regard to the demands that are before us
for discussion. This is /ndeed the most
fundamental and most important demand
that we are discussing inthe House and Thave
also no doubt that this Ministry is held in
the ablest hands of the Cabinet; and, there-
fore, so far as the Government is concerned
and so far as the programmes of expansion
and then the people involved in it are con-
cerned, I have no doubt that their efforts
will succeed and greatest efforts will be made
to right the mistakes that might have occur-
red in the past, and which have occurred
indoubtly in the past.

Mr, Speaker, as I see, the problems are
much more difficuit than most of us con~
ceive, The task that faces this Ministry of
Development of Mineral Resources of the
country and its exploitation and praduction
of stex!, aft it totality, are big complex in
of tasks which require some basic introspec.
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tion as to whether our failures on several
fronts are really only due to the inefficiéncy
of a man here or a little planning there or
there is something much more basic behind
this. I believe n the letter and so I per-
sonally feel that we need not go into the
past mistakes by way of cheep criticism. A
qualitative change has come in the situa-
tion after the Ruling Party to which we
have all the honour to belong, has commi-
ted itself to new goals so far as social pro-
gress is concerned and the radical nature of
the progress is concerned  Therefore, 1t is
not only the Government and the politicians
who have to re-dedicate themselves to the
great task that faces us but the services too
have to deal with sincere Desire and the
people 1n general also.

Recently, as the Reports <how, there
has been a fall in general—fall 1n the pro-
duction of many of the basic products that
we require for economic development.

There are various reasons for it like lack
of transport, lack of raw materials, techni-
cal difficulties, etc. We have to exaniine as
to why these difficulties have arisen and
whether the social situation has satisfacto-
rily changed for moving fastly towards help-
ing progress. Even, so far as the problem
or overstaffing in the several projects is
concerned, it is not possibie for us to solve
it because in our damocratic set-up, the
States have their own political pressures in
imposing workers on & public sector or pri-
vate sector unit and the Centre has its own
concept and there is a clash, It is not easy
for the Centre to rationalise the whole
complex problem of employment. There-
fore, in its totality, we have to put up with
ith

Similarly take transport. 1 have not
made any calculation, but I personally feel
that India is the country where there is the
highest amount of railway travel in the
whole world. With the kind of travelling
we undertake on accounit of this mela or
that flimsy reason and so many other
things, the railway gets bogged down so
much that the tracts are to carry more pass-
engers and rajlways are not able to move the
vaw materials that are needed for the rapid
progress of basie industties. So, either we

B
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should expand the railways and increase
their capacity or we should change our ways
of Ife by which we put a restraint an
travels so that we can move ahead faster
towards building basic industries.

Restriction on consumption is a must
before we can move fastly towards building
up our basic industries. That is not being
done. Urder the new conditions, I would
beg to Government to revise its concept so
far as the consumption pattern in the coun-
try is concerned. The more you save the
more you can concentrate on production.
Then, there is the question of changing the
entire psychology of those who are ergaged
today in this great venture of producing
the basic goods. Their attitude has to changc.
If 1t does not change, I would warn the
minntry that in spite of their best exercise,
they will not be able to to anything. That
attitude 1s not changing as fastly as I would
like it. The management labour relations
ere also far from satisfactory. The public
sector at any rate can now under the chang-
ed circumstances take up this question
bolldy and create a new pattern of relation-
ship. Besides, we should take courage m our
hands and leave a substantial initiative to
the working class as an experiment to
see whether a departure from the existing
practice of controls by a few bureaucrats
from the Government or from the technical
units will do or leaving a substantjal initia-
tive to the labour class can deliver the
goods. I personally feel that if we leave
a substantial initiative to the workers, we
cau perhaps alter the situation ia favour of
rapid production. This will be an experi=
ment in our bid to make a success of Par-
liamentary democracy for achieving socia-
lism.

St ¥R W wBATT : FEAw WYY
o swaeaT T T € | geT § ool
& £

MR. SPEAKER : The bell is being
rung...now there is quorum.

SHRI K.D. MALAVIYA: Now, 1
wish to refer to another important aspect
of the problems that face the Miaistry. In
this basic industry, the time has come for
the CGowrnment to take a decision as @
whether this mized econamsy pefterh shosld
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stay or not. T personally feel that specially
in the steel industry and in the major heavy
engineeting industry, both the systems can-
pot work even though the standards of
accomplishments in public sector units con-
tinue as they are today.

One of the major reasons why we will not
be able to increaseour production accordingto
raied capacily is the confusion that prevails
today in the working, in the distrib: tion
pattern, in the organisational set-up and in
many other political, economic and social
aspects because both the sectors exist in
trying to do their work in their own way.
From this point of view also, 1 submit that
the entire planning of steel production has
to be taken up much more boldly than
what the Government has so far been able
to take or has ventured to do.

In this connection, T invite your atten-
tion to p. 22 of the Report which refers to
the question having been tanded over to
the National Council of Applied Economic
Rescarch to make a projection study of steel
demands. 1 do not know what was the
basis of their study demands. But I for
one try to see by the end of this century,
2000 A. D. what will be the pattern of our
demand and how far shall we be more justi-
fied in having a heavier and a more massive
planning than what we are able to do today
I would submit that even to convert our
present society into a welfare State, we will
require perhaps ten times more steel than
what we are planning in the Fourth or Fifth
or Sixth or Seventh Plan. By that time,
the people will not wait for the estimates
that you are making.

Take, for instance, drinking water. We
have to give drinking water to all our
600,000 villages. How much steel is re-
quired to build water pipe-lines ?
We have to supply gas, fuel energy, to all
these villages, Then comes Jighting. All
this requires & network of new pattern of
transport system cither for gas or for coal
or for gas energy or for water, and we will
require & colossal amount  of steel, in order
to compiete this programme so that we may
call ourselves merely a welfare state and not
even & non.capitalist state, or a socialist
state. ~This planning which was initiated
by a project study of the National Counci

!
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of Applied Economic Research is far short
of the needs that the people will - have after
28 years from now, We will rcquire so
many things. 1 do not talk of big mach'nery
Our railways, our war machinery, our civil
population, all will require far more
th-n  what has been planned. Accor-
ding to this, the rated cepac.y of the
steel p'ants bv the end of the Century may
g0 up to a total of about 35 m fijon tonnes
or 40 million tonnes. Even if we take over
Tatas and others the production cannot go

beyond 35 or 40 million tornes. But by
that time our requirement will be hundreds
of millions of tonnes in a year, Today

America is producing about 100 million
tonnes. Qur total of annual production
by the end of the Fourth Plan will not be
100 m Ilion tonnes according to the present
rate. 1, therefore, plead for a bolder plan;
I plcad for converting the whole pattern of
our production into State control. [ also
want a more rigorous cont ol on con:ump-
tion so that we may bz able to find the
resources that are needed to expand our
capacity. 1! have no time to o in details.
It is said that about Rs. 2.000 per tonne
arc needed to plan our steel plants. Well,
we can find these resources; 1 have no doubt
about that, provided we really want to go
socialist way. If we do not want to go the
the s- cialist way and if we have doubt in our
minds, perhaps we will require another 75
years to become a welfare state where tke
basic needs might be met Then, because
of pressure of population even thiy s'ow
progress will not be possible.  You will
not be able to achieve your objectives so
long as the the bureaucrats and technicians
do not commit themselves to the public
sect: v philasophy. Therefore. the entire
c mpl x of problem:, s1cia' political, t chni-
cal ani economic, have to be put into one
sweep, and a thorough survey has to be
made to find ways and means to transform
our method of life and action. If the feudzl
approach to life continues and faster rate of
steel p-oduction and removal of iuefficicneny
from the steel plants will be impossible to
achie'c.  Therefore, while we all <hould
try to press the Minitry to be more efficient
and to have a better coordination in order
to make a rapid advance. we alto have to
see that we go the socialist way, we try to
transform the entire thinking precess and
intr-duce in in services and in the working
of the production units, a now spirit & new
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dedication; 1n favour of public sector and
not in favour of mixed sector.

sft §rare Wt (wmar) - sener wiiEy,
g W wfrw groar ¥ wa g A
afrw gy § s st s Y mage X
AT W19, I9 #1 94T feqr g @ gw
a9t srazawarel Y gfr W@ gr gER
I A1 o) oft F7 awd § ) ferg gwha
g fr s SraTawarEl A WA ¥ arg
it g7 aga Y wwef ¥ arem-fadw A
g7 qig ) fagx &Y g 3, W
iy secr v § 314 @ g fow &
311 fagie ¥ § 1 g% gmrEre Bar §
@R 37 gurI § @Y & aw Var
rar § e 3ar faw ar, san swor a@r
My § g6 a7 72 qff qmw § oF o
vasr gt & faeme @ w1 &
qegaT Wgar § # fagw ¥ s g &
awer § o1 wgr ? fagreafam & feg
I &7 goun fwar war § oar afy ?
feady ordz fagre-afady A Ad 3]
g ? fead qvde fagreafaqt s
WE? W A aAwEE SON-wE
eqtfog wq?

ssuy off, §6 ¥ qATT AT WA §
sz g araT § fF fagrr ¥w &Y ol @
freet af e w1 aw fagrd fem
Hfgar v §, ox fox @ @Ay Tow
wsg & amEgE 460783 =W, Wawmr
31794 ==, @faw arvay 475744 =4, ww=1
Bgr 5709 27, ¥WIATLE AUT HWE 8888
&, qw  aw ¥ «fus fagre & qwr oy

e s evew < gy gEar Tee &)
o ot oot am€ gk §

st foe fwd: oy fomm o
quar d, g 26 wrd, 197297 siw §
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¥ aadt qarf g€ adff &

war € agy ey wiew ¥ 377 qw
wi srafaw formar @, fowr & a@%
fage st A 1,19 ¥ @y aefaw
&7 &, foT o fagre & aE™ A der
fadi 381 X e7 & = gu &t A
&7 212020 & 9= & g AW F @faw
oy § oF 7% fgel w1 qvmem fame
TRar g

W H o FO g7 & gwOar
R fagr § Juwew gR F AR
fagre &7 3o & Sfaa wqra A¢T fasar
1942 # fagix &Y W § I g0 oY
wfea ara 174Y ishtoer & 4 921 W) A
IqeT FY FAT 1 FHIX AYT W wvg
A gu Wt gk AW N g § g g
feqr srar g folt gurwr s2wr gav fage
AT

& agi 2 wfafew a9t 5@ § fa
¥ fea) & it §, 1w &7 3T HW gaAT
¢ afew wrw w1 9 o W@ &, wfE
fest 7 faed | gAY T@TET MwaT &,
ofeT geqre 78 &, awar 8, dfww Ars
fagrest agy wmar & gear WAar g 5
fres 25 a9l & Fegx AW A g
daren ¥ W faar & w6 aele &
&ovr, 7 fasal &Y sy 7Y g W@
| ¥ g gar §, dfew Foww Al
a1 @ & feokk 9w any fred § ow
37 Y sw@ Ag Y, Sfea ow g
{idr § qu fead 7 faed | v gEr R
fie O swad ox Wwe M wEL F 50
fraYsiteT ar 75 feeniler & gt 0T
MrETeT A TET T AT O qTE F ASQ
& @ 5§ awy afe Yo & food qvwew o
o & @t & wre o w1

e Wi Wt & w9 ¥ QU
wwar g v o o & Foror g1 e
YN
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st e wWud ;¥ e oz wimw
T W T AN AT A ™ §
fasat & ¥4y 7 fa% fear @1, T@ fo
EgrdfrRd@asr @ a1 fr a2 @
favrr & are-fer 31 §T My § e
& & feeat 81 aygeqr ¥ arfy emrer
AT F FH AT ITH T3 95 )

4ETH WAETY, I AIA AU
gfrardt sgm a7 791 §, we warew e
% ger A fiw § freg o R
aTgrIe FYY #Y, @12 e Ay 1 faegs
@ s g w@HT A srq @7
# gumAr g a1 & Faovz 4Y s L, A
gk g afirifeat & Y & e
WY g 77l &7 FeEr WS gEE TN N
AT AT § B EEt I ¥ Ad A
9%¥7 Are #Y A N, frfases mre &Y
e ¥ AE grAl 9T qarAr gger § 1 o
sgaeqT ¥ g@ g fm nfeh, B ag
gar & 7f qar ) gt ax & wenr
At Y YN F1, € B FRE@E St
#g 7@Y Fawar, ¥ 9@ F1gRET TG A
afz Gy ¢, fr o1 3a & Ay Td
£raT AT 9% ) g A &

asqey wEey fagre R fagdr afax
g &, 9w ¥ wmw feg v oad
fagar | A quN o @A AT I

o & N wega w1 g, vy 0 (o
g..

fagie & wwft afas gfor gogar
A g Y SO & WS ¥ g R
gar § 1 wefa 7 fagre ®r S,
AL, YAT GUY, VNG, A,
W, qzAT, BIERORE G¥ wga a@faw
st ¥ e fear g0 g
g8 A, qrews W1 T feer & owA
FHOHAT W WIGT WWIK 1 WU ¥
wlt e ¥ e &1 qgre forer ) 3@
w§ ) gt o AT 20 WA WX T
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g7 & gHE AT F Y | FTHT HY gOA
¥ ¥ arawe W Friardt A@ gl @w
gre & gferw § apy o v § 0 R W
Fravad agr ¢ fx fagre & s qav 9o
§ 777 fgaTe g 9wy ¥, B
ad #) qETT &, |1 v # qe
T Ao wTar £ 39 ¥7 fAwifer aar
T ¥ X gur fagT & SR 41 Iy,
fog agr H 3 W v ad ) o9
gR ZA¥ 7153 ¥ WAy 9 A7 § ) R
en o7 fafam o) & fagre & o )
s & 39 §1 1% 4w awar @, Shea
gm a7 & fr farrr oo s gu g, 9w &
g faav & S0 &1 agy fagr AT &
T & Aarr Faar g fE sy endw
fasta, g qEds 1) AWd gu, g
afearfagt 71, gfeamy =Y, fagdr wifad
Fomiar gfaad W@ W oFW Q@
T Wig ( 97 Ay Y ATy HT 9
#t g #1 @Ag fawe, wg w wger
fawmr o a3 &9 q%e & a®IA, FT
70F e W YEArHt W e &3,
@ ¥ awear aft fas qdfr

1326 brs
[MR DEPUTY-~SPEAKLR /n the Chair]

# o gres W o9 g2 ovar ) gt
qT qier |1 e 9 47 g o QN
qaraer fr f@=s & wg § &9 war
wfew § 3 AW e gar f o EmeTw
aafea §f ge & sfaw gea qv @iwe ad
& T%T | BE Y ART 9T aHA §, 10-
20 frot a1 farewr 87 W e qeedt ,
st s e § fF gl faed
qTE qIX o A odte AAWIE &Y
qedt it o, WPt @t AR ofarT w1
*r§ sty W A I@ FY A Fre qwt)
& arr % qay sl ey s @ owy
¥ At oY O N § oY 1@ W Qe
aard vl Wy <Y &, WA @ wgwEaw §
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farg ¥y g€ 41 sror oY & @
gWlafy gv a¥ § faw 8 adr o
wfegar aw W §, S99 ¥ fead ey
&, Sfeq g1 gy g1 ¥ & 1 Sfew v
¥ geias gark foraa wread §, gafae,
w@er, faer, vg ¥ o 7 1o 9@ W
W werer wror g ? oo wgdz
dwzT A fofade swfaat § 37 &) wrer
¥ dar § gard weafrdt K qrzr dar
§ ol et mwm ey € fw ww F wer
T 8, W T & BT ewd
¥% ¥gF 9T 4 g T91, gF q¢ fuw
w1 Jargeer 2 g fr 4 Ay Y firw
i ¥ aw @ § gefoq sasr gowre
aft i 1 & qE Wk § w4 ae)
oo o) @i Y. .. (suwwrw) ... AR Haw
g migen fear § Ay &= agi o
g § sy & quar g g 5
R te) o § I g ag dgd
woe ¥ W Wof, e germ aY aar s
fir g X Twod oY A ¥ A2 g Y
sk wifew ¥ WX % gomrT ¥ wn favaa
T ¥, Fadert o oyx & oo% o 8T
oo @t ML ? o see Yy W
wr waare ¥ oy e g 5 g wm
Y oo gy FWwedt § o e & mfew
e § fr g gawY W werd ey
sagd st ger W W LY A
g AWGT AWITH I h‘i"m
wigar 29 a0« & fag gvwr ¥ @
waw fear pwg ade dwT @ ar
worrly WigwAr & vt omg 9T A ¥
feelt o v '} I AW a3
dwa Prsen wrer & Wfew S & fog
werr e wvat A ag€ S eaem §
o o vt wrer § P o iy & v
T Wit w EwRe § 7 war I oy ay
fou ot avd § ? w1 Bk & oTh ow
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M aftw affan awsq § 7 aw awd €
q AT w1 Hrer vaw Iy N § Al
17 3T AT wYE sa Ad AW ek
o fog #f waew Af wE0 L
(sawwra) . & @vwre & abw s g
gark g ¥ fya® ot gam g, faaet
'Td dR faedy § gast T sfaa v
fant oy &Y agt g gfearn, sifxafaat
i fredr wife & | & AwT &
arg g7 W &k W ¥ A wiEw ¥
g et f gard @A T ¥ faEw
I T )

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) Mr. Deputy-
Spea.er, Sir, Shri S§. Mohan Kur{:ano
managalam descives our praise and support
for the one great leap which he took by
taking over 214 coal mines.

ot gER W wewa : I9IeE
wgteg, § w7 #Y syaTar ATGAT § | NG

& aorgfer wdy &)

MR. DEPUTY-SPFAKER: The hon.
Member may resume his seat for a while.
There is po quorum. The bell is being
rung.

Now, there is quorum. The hon.
Member may resume his apeech now.

SHRI CHAPALENDU  BHATTA-
CHARYYIA : As I was saying. Shri Mohin
Kumaramangalam has to be given all prase
and support for the great leap forward he
took so far as the coal mining industry is
concerned and to the extent he has been im-
plementing Shrimati Indira Gandhi’s policy,
the end result of this was that in Jhatia coal
fields for the first time in their lives, the
colliery workers started getting their dues—
I am 1o0ld the wage bill increased
from Rs. 12 lakhs to Rs. 18 lakhs per
week,

In the steel sector—I will take up coal
a little latter~~afer mishaps jke Rourkels
roof collapse, destruction of fire hricks in
Bokaro, crippling of stes! production in
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Durgapur and in Rourkela in terms of rated
capacity, Shri Kumaramangalam has done a
good day’s job by minimising our losses.
In 1970-74, production was 3.612 million
ingot tonnes while in 1971-72 it was 3.476
million ingot tonnes. The difficulties in the
three steel plants, the HEC's contention
that'we will reach break-even point if we
start erecting two steel plants every yeart;
otherwise we will never make 1t’, the coking
coal producing collieries, 214 of them not
yet fully 1aken over and therefore cannot be
reconditioned so as to reduce losses and
step up production~in the background of
all these, Shri Kumaramangalam's cffort
reminds me of the difficulty which Alice
faced in Wonderland. That was with the
flamingo. Just as she straightened its neck
and wanted to give with it the hedgehog a
blow, it would cu-l round itself and look up
in her face. So, the difficulty is this that in
terms of production, productivity or rated
capacity, we are not making the grade,
aithough there has been a successful holding
operation so long. But I understand that
the Steel ‘Ministry has set its target at 90
per cent rated capacity. Although that may
be realistic, that is not far enough, when you
remember that in Japan they go upto 125
to 140 per cent of the rated capacity of steel
plants. How (o they doit? It is one of
their knowhows which we have to import
just to make the grade.

Two major innovations have been made
in order to implement the policy of self-
reliance, First, the CEDB—the Central
Engineering and Design Bureau—is doing its
job, and that way, we will be getting inde-
pendence not only in technological skill but
we can improve on the technologies in the
existing schemes that are in operation in the
different stee! ptants. Second, it is a big
innovation that is coming; that is, the rest-
ructuring of the coal and steel corporations
in one joint complex. I am told that it is
s holding company, with a three-tier struc-
ture, and a vertical and horizontal integra-
tion. That is part of the industrial picture
in advanced countries like the United States
of America.

MR, DEPUTY-SPEAKER ; Ycur msin
interest is in coal. You had better come to
that, There is not much time.

SHI3 CHAPALENDU  BHATTA-
CHARRYIA ¢ Therefore, I should like to
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come back to the project reports. A
quarterly evaluation the probe by the Parlia-
mentary Committee on Public Undertakings,
the suggestion of a techno-ccomomic survey
for Bokaro and the White Paper about the
proposed new steel plants are all necessary
and proper. They brought to light not only
the tecthing troubles, the irritations and mis-
takes in the formulation of policies, but also
the errors in the estimates vis a-vis perfor-
maace in Hindustan Steel.

While we are debating on the production
and productivity and costs and losses, the
difficulty is that the level of science and
technology abroad is not only rapidly rising
in al lthose countries including the USA but
is expected to rise at an accelerating speed
following an exponential curve. A tele-
scoping of change in times has become the
ouly alternative. We had the vertical blast
furnaces which have been replaced by curvi-
linear furnaces as in Bokaro, and are to go
in for horizontal blast furnaces which are
round the corner. If only corruption is
eliminated in the washeries, Hindustan Steel
which has reduced its losses from about Rs.
10 crores to Rs. § crores will be reaping s
profit. In coking coal reserves, a large in-
vestment would be necessary in the coming
years.

Coming back to Giridih, 1 remember
with regret how much of coal we have lpst
through faulty timing and faulty measures.
We understand that the atomic energy
authorities in Britain have reported the
manufacture of fibre which is four times
tougher than steel and aimost inexpensive.
Therefore, for the perspective planning over
the next 30 years, we mult know what is
happening and what is going to happen
round the corner before we take any big
decision.

Now——this is an important point-—we
must be aware of the way in which we have
to run these plants. The question arises as
to how to run them. These technocratsin
the steel plants are alf right. But what about
the techno.bureaucrats ? No. Some of
them have the habit of becoming techno-
burcaucrats and prisoners of their own

experience,
To the extent the IAS and 08 offivecs
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[Shri Chappalendu Bhattacharyyia)

can take a broader view, their services
should also be welcome in running the steel
plaats,

1 shou'd make another submission.
In order to combat that fibre we must
wntensify our search for bauxite, nickel and
copper becanse these metals can combat the
fibre that 1s round the corner. I want to
make 2 special plea wbout Gindth mua
mines. 5,000 jobs are off.

SHRI K. N. TIWARY (Bettiah) : Do
you want to switch from iron and steel to
that fibre ?

SHRI CHAPALENDU BHATTA-
CHARYYIA: No. Wcmust be able to
complete with it when tt con.es; I do not
want to switch over.

As regards Giridih, 1 make bold to say
that there are at least 3-4 nullion tonnes of
fiest grade metallurgical coal lying under
water the like of which there 1s nowhere
else in India we have to get that coal out.
That would be a chalienge to the Govern-
ment of India and the Mnustry of Steel. In
the context of rising prices, it will be worth~
whi'e, As Rs. 50 per tonme of coal we
found it toq costly. Now we aie going to
pay Rs. 175for every tonne for prime oke
and even &t Re, 80 per tonne, that coal

would be econpmical to mune.

In my constituency there starts 2 mica
belt of over 72 miles, There was a lot of
agitation as regards the proposed nation-
allsation of mica mines and m ca foreign
trade. I suggest that the take-over of mica
foreign export trade should be given prioity,
For the some 1eason, to give the small self-
employed man a break, nationalisation of
mica mines should be the last in the list of
Government of India’s programme. In the
meanwhile the raising contractor in mca
mines should be there ard there should be
legal recognition to the share cropper. The
nuneral concession rutes <hou'd be amended
only for mics miniog industry to give the
smail men the berefit, without wnich the
exploration ©or prospecting of mica ‘minse
will come to a stand-stili in this belt,

oft wfiey wue (mrgan) ey
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oIy, WH HIT SR Wared ¥ vl
g7 guf 9w W@ & 1 gy Tgw ¥R FAY
faur qar § w7 & Fwar ) T@Ar qr,
er & arg & widr & @@ FwaO
iz T ar afyw § gfew ofs fase @
guIcg £ 37 ifnw w€ a7

g T LI HgTey Y gty &
fonfa® ¥ a0 gzedt § @ &) w=f
F1 & ol =AY 8 gqafa & a¥ ¥ www
sraa & & & oY wgaAr wrar g fEogw
fawrr &Y afpy gqar s AT H
SterEr Y vEr & 39 #Y qf7 & wndn
#fe quv T@T wEr oA 69 § 989
W fawm ¥ ¥ s afyw N § 97 &
g€ aa-Dfvar 71 w7 P a3 HN7 @y
21 &iw &, 3FT S & W) w & oy
vz @ &, 37 %1 ;w foar W@k eI
tarfrar oy A & awwmr g F ag
u? #) qfd ¥ sgas Y aFaT )

gt gy war § fw faard ¥ geurg
FRAW H, UIWAT qqr gIfgL afx
TR} ¥ af T aweNg B Ay
afuerr & agy § sfvagtam g
fomg § «fY €rar § 4 W @EE {
fogsrag 51 & fs arfe  ©o uao @it
an€o e wAo HHHT gl grat ¥ &y
agr Fag & &1 %19 g7 wiigh ad &
qar & @ & g ¥w fawrr ¥ W
g gy W gofrag ¥ of fadely
gHifradl oY awg ¥ wW A w4
dEd T gad v ug faaar 2 fr famg
wream § oWy e & gifat ww
w7 § ¥ magdl & wy ¥ qov i § ele
wgEl W gxg WA W ey § Sfew
g gy awwd oy ¥ oww
el § | Ayl axg ¥ w10 Af F
£ gk qgr & Dot} s Fadd
fifrre # ol o § ot s gy
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agt ¥ §NFTIT W FeRelt TP Wy
Y § 77 FIR ST WY Y FAIV JAGT
qET Igrer AT qHar §

14 hrs,

a¥} ax 57 darsy 3 §o falw dat
7 # w1ge av afasl & FroEE & o
qX Iw ¥ gawr fzeqre ady Prar mar €4
g Aftar ag & f o ¥w S gawr
ww At ey arer @ & wgar g fo
AT 79 ST AEQUW @a &1 9T g
Tifek sk g ¥ A Arw (A, A
witforer Y orelt wifgdr | go qa vE R
war 9T I wfaw aveer 9N q@ @
AfFd ofY GF ITHT qFAT AL gAT B
gqaT At ag & f# I e @i B faww
ATy NS TR )

g NI FGT F1 I WH A
T E S A A w1 o9 F9
AT ¥ GO AGH T A ST FY
AraFAT QA §1 fwam &1 Ay § @
7Yy origdY wET AT AIGAT § I9HT
WNHX G 37 A HNg F ga A
39wy A far § 1 @ F 7 aAR
% fag, fmt =R ¥ for afed
sFqFAr qadt § | FAET IRt W Agr
famar & 1 o oY & gE@AIT WA
=gy § AT Fgar ag = wgw fasar
¥t o AR ¥ g W AT Sig
T #Figer § I ST agm £ S W@
E & guear ¥ 5 £99T O AR SO0
ag § fF g fawrr s o @at § @y aga
wgrgATh 1 xw wd ¥ &8 foar wwAr
fd 1 gawdt mig At wich 1 gy,
ugvher anfe i g @i gy W@ gar
t ) ur@Rw ¥ wur FrEw N oow
va frx wf faw N gug § #08 W
v oqrem gwr ) oy fe 6T e
¢ Pt gt s sl W Gmar W7
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sraarfrag frr w? ww @w
¥ st &7 & fou FAE fazrd ardt §
fwa 2 99 ar sy 2 &Y o @y
o< fomre #d) fogr snar &, wri@d g
Far &1 ad9 gz far § fv oaR
93 W AT ArAr § AT z@FT AN
aW ¥Y a4l AW FY FAqT ¥ ATAN q¥A(
g

¥ aey o ¥ @ar § 1 IEH @I
g a aga froer gt 2 1 3z agret afitar
trasrge afiw oard o Wi § S
aoF §, G §, aHe w@IT g ) sAwr
g WY g7 72 AT AWE | A few
AT X A 1 F FIY AW (U I
agr Iar st A7 fam wgrg ) &
wrgar ¢ fF w57 wqw & g, @@,
g%, @, [HTA F a9 F 9w
uEw W7 AETT F ATAATE, PRI,
faate mifs foei & 94 svm e 59
fawmnr & g v g4 @fast w1 g
JAAT I A T AWEF far o
mfs 3w fae¥ gn War 71 o7 faqmr &
FI WV & §F ) U e feE ray &Y
Iq @ A @A QU A FAAT & FIW
arq @17 9% fosd gn @M ), anfeary
S #1, 707 WY w1 B w98
fawar &, IRFY &TH A AT ITET TR
fiys gFIT I @9 @ FLATEHNF Y
agr %eW IF ArfE qw WY st Bw A
qAat 5y w1 faw 9%, Y N g ¥

faaaw &

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): Sr, I
am conscrous of the fact that there ar- many
speakers yet to speak ind the time alloticd
1s only 5 hours. So, I will not take much
time. Many members have evinced a very
keen interest in the nationalisation of coking
coal mines. They have righth  appreciated
this most important step perhaps in our
move towards socislisation. There are some



133 D.G. Min. of

[Shri Shahnawaz Khan]

feets which I would like to place before the
House,

Bharat Coking Coal is the largest labour
intense public sector enterprise in India
today. Nowhere m India do we havea
working force of 1°20 lakh persons in one
contiguous belt of 20 miles wu der one
employer. Persons earlier employed by a
multitude of owners with different service
rules and working conditions have be:n
brought under one umbrella and the problem
of bringing measures of uniformity among
them is stupendous, The personnel and
welfare officers who used to be employed
by some of the owners more to suppress the
workers rather than fook after their genuine
grievances have mow to be replaced and
wherever possible an effective industrial re-
lations department has to be built up and
strengthened.

A reference has been made to the heavy
losses in Bharat Coking Coal during the
first s1x months of its existence. Members
may be aware that during this period, the
ownership remained unaltered and Bharat
Coking Coal was only in ctarge of manage-
ment Necessarily, therefore, the identity of
the different collieries had to be main-
tained. It is only when the full owner-hp
is taken over, we can start the process of
amalgamation.

On 17th October last year, we took
over the management of 214 coking coal
mines.  Some member said that of these
78 where abandoned mines. Actually, there
are about 50 mines which had been abap-
doned and flooded, because they worked at
sheliow depthes and exhausted the reserves
in top seams, Now we find that in those
50 mines and from under Railways and
Roads in Jharia we would be able to rec-
laim about 330 million tonnes of very
valuable coking coal. The coal seam goes
véry deep, thousands of feet below. The
owners had worked only to & few hundred
feet and abandoned the mines and they are
now flooded. In scientific mining, we have
to gp very deep. In Sudamdib aad Monidih
which we started in the Jharia-Dhanbad
&rea, we are going down to 1600 feet and
we ar¢ working at three different levels ot
the same time, It i§ tremendous sdvantage
td take over these coking coal mines.
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Now, some hon. Members have men-
tioned about losses and said that during the
last six months, we have incurred huge
losses.  The fact is that during the last
six months of our working, there has been
a loss of about only Rs. 25-30 lakhs,
whereas in the implementation of the wage
board award and in imp’ementing other
statutory obligations, we have paid over
Rs. 1.50 crores extra. Now that we have
paid that much extra amount, it just shows
the extent to which the labour were exploi-
ted in that area.

14 brs.

AN HON. MEMBER :
extra man-power aiso.

That includes

SHRI SHAHNAWAZ KHAN :  Extra
man-power is there. We are only manag-
ing agents. We inherited the extra man-
power. Since we have just taken over the
management, we have to more or less con-
tinue the same structure. It is only when
we take over full ownership, we will be able
to make proper arrangements and national-
ise the man-power.

One thing which I would like to mention
here is this. Tt was said that overnight
many people were in, and new labour was
recruited. That sort of a thing would not
have been possible if we had received full
cooperation of our friends working in the
labour field. We in future look forward to
getting plenty of help from them.

1 am glad to inform the House that in
spite of this, neither the output has fallen
nor the Company has incurred heavy losses.
The actual loss comes to about 40-50 paise
per tonne of coal raised.

The House is fully aware of the cir~
cumstances which compelled us to national-
ise the coking coal mines, There is scaccity
of resources of this very valuable materia}
and we had to conserve it. There has been
almost & unanimous demand from all sec-
tioms of the House that the entire cosl
industry should be nationafised. If the
private trade play their part honestly and
faithfully, as preseat, we do not feel the
sama urgent secessity for pativnalising the
conl industry. There are huge reserves of
nogcoking coal in this cowitry, We have
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sufficient stocks to last, say, for S00 years
and, therefore, the necessity or ugency is
not thers to the same extent to warrant
nationalisation of the entire coal industry.
But if we find that the private trade is not
playing fair, that they are not investing
and that thzy are only out to expioit, then
it will be upto the Government to take
proper steps.

Sir, 8 number of hon. members refer-
red to rthe surplus labour in the coal mines.
We are aware that there is surplus labour,
but our inteation is not to retrench any
genuine labour and we hope that, in the
future expansion programmes, we will be
able to utilise that labour.

SHRI R. N. SHARMA (Dhanbad) :
They are not labourers ; they are pahalvans

SHRI SHAHNAWAZ KHAN : Once
we take over the owners then we will deal
with the pahalvans also.

Some hon. members expressed appre-
hension that there mght be flooding of
mines during monsoon. I would Lke to
assure the hon. membe s thit we are fully
concious of this, Already a sum of over
Rs. 50 lakhs has been spent on purchase of
pumping sects and o'her equipment. The
only thing of which we are rather appre-
hensive is the irregular supply of electric
power. There are wide fluctuations and
there is lot of tripping of power. (Interrup-
tion) We hope that, with the full cooper-
ation of the State Governments and the
D. V. C. which they have assured to the
hon. Minister, we will be able to tackel it.
(Interruption) power problem is one which
has to be tackled rather carefully to save
the mines.

A number of hon. members said that
Bharat Coking Coal Company has increased
the price of coking coal. This is nothing
extraordinary becayse even for the non-cok~
ing coal, the Railways have given an inciease
of Rs. 3.50 per tonne during the past two
years whereas coking coal price has been
stedily for nearly 3 years. This is nothing
extraordinary that we are asking for. This
hardly covers the statutory obligations which
have teen placed on them.

About shifting of the head office from
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Calcutta to Dhanbad, some members were
unhappy. The whole House knows that,
out of 214 coking coal mines, 21t are in
Bihar. For better control and coordination
we feel that it will be advantageous for us
to have the head office in Dhanbad itself
But we are retain.ng an office in Calcutta
for sales and purchases, and that office wiii
continue there,

My hon. friend, Mr. Bhattacharyys,
referred to the necessity for opening up the
mines which have been flooded and which
contained very valuable coal We are
going ahead and are trying to conserve as
much valuab'e coal as we can, aad we
shall therefore eonsider and wherever neces-
sary reopen the mines which still contain
a large quantity of coking coal.

Regarding the closed mines, therc
were 1n all [4-12 in Bengal and two 1n
Bihar. Of the 12 in Bengal, 4 large num-
ber had been closed becausc the reseives
had been exhausted ; the other columns
were due to industrial unrest. We are
doing our best to get all these examined
and whenever possible reopened as quickly
as we can.

My hon, friends. Shri Swaran S'ngh
Sokhi, and Sh 1 D. K. Panda, spoke about
copper, Shri Swaran Singh Sohhi was of
the view that the Indian Copper Corporation
the management of which was taken over
by us recently, <hould be handed over
to the Government of Bihar. One of the
important reasons for taking over the
management of that Corperation was that
it was the only company in the country
which was producing copper. There 's no
other concern in the country which was
producing copper. They have very wide ex-
perience in this lincand in view of the
great shortage of copper, we went to ¢xpand
our activities quickly and make use of that
trained and efficient peisonnel for opening
up other mines and other industries of
copper in other parts of country. That
was the main reason and if we hand it over
to only one State, then, of course, nums-
rous problems will anise. Also there is the
question of concentrates. We are deve-
loping Khatri.  Large deposits of copper
have been found in Malaj Khand. Balaghat
Dt. of Madhya Pradesh. We are develop-
ing Rakha mines and there may be need
for transferring comcentrates from one arey
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to another so that they could be processed
That would not be possible if we hand it
over to one State.

People talked about the slow and tardy
progress of Khetri, 1 admit there has been
some delay. But recently, say, during the
last 2.3 years, since the appointment of the
new Chairman, the tempo has increased and
the work is progressing well, I would like to
assure the House, one thing, Yesterday, one
hon, Member sought to make out that only
one stope was ready out of seven, To an un-
starred question it was said that only one
stope was ready. But that reply also said
that of the remaining six stopes, 809, were
ready. 809 have been compieted. 1 want
to assure the House that the work now 1s
progressing. We have already built up a
stockpile of 1,42,000 tonnes of copper ore.
This is a wvery good stock that we have
built up and I am sure that will come in
very handy. By the end of the year seven
stopes will be ready at Khetri.

The position at Kolihan is much better
two out of four stopes are recady. Stock-
pile of ore production is 1,42,000 tonnes
till march 1972 and regular production is
likely to commence very soon and by the
end of the year the stockpile would be five
to six lakh tonnes. That would be sufficient
to enable us to start work on production
of copper in October.

The Concentrator will be commissioned
in the first quarter of 1973, The smelter
will be commissioned by the end of 1973
and so would be the refinery. The acid
and the fertiliser plant will be completed by
February 1974.

Some hon. Members spoke about the
rising costs. As per original estimates,
the original cost of the plant excluding
the fertiliser plant and the township was
assessed at Rs. 70 crores approximately.
1t has now gone up to Rs. 93 crores, There
is an increase of Rs. 23 crores. Of this,
one-third, that is, about Rs. 7 crores is due
to additional mining equipment which was
not originally ordered. Now, there isa
very obvious reason for this. Previously,
we were hoping that we will be able to
mine the ore to 0.8%. ‘Then we brought it
down to 0.7%,.

But now we hope that with the addl-
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tional machinery we would be able to utilise
ore containing 0.5% of copper. I may in-
form the House that the Indian Copper
Company which we have just taken over
was not utilising ore which was carrying
even 1 per cent. They were utilising only
1.8%, ore and over, and the ore below 1.8%
copper was thrown away. We are going to
use 0.5% ore. This is because these is
tremendous shortage of copper in the
country. We want to make use of the
best methods for processing copper.
We want to make use of it as much
as we can. That is why we have had
to order additional m chinery for Rs. 7
crores worth. The rematning Rs. 16 crores
accounted for general escalation in prices
and wages. As you know, we have no
control over wage rise. I would assure the
House that Khetri is progressing very well.
We hope we will be able to stick to the
dates which have already been given.

SHRI! SHIVNATH SINGH (Jhunjhunu):
In the budget proposals you have shown
Rs. 120 crores. In the unstarred questicn
you said Rs. 115.98 crores. Here you state
Rs. 93 crores for the same thing.

SHRI SHAHNAWAZ KHAN: Rs.
93 crores did not include the fertilizer
plant and the township. I have made it
clear. The estimates which you quote in-
clude all these. That is the overall cost.
Shri Bhattacharyya and Shri K. D. Malavia
spoke of the need to attain self-sufficiency
in metals as quickly as possible.

SHRIMATI T. LAKSHMIKANTHA-
MMA (Khammam) :  Since he is dealing
with copper, I would like to know one
point about the Agniguntala ore project.
The Agniguntaia ore content is much higher
then Khetri. So, what steps are being con-
templated by the hon, Mimister to speed up
this project ?

SHRI SHAHNAWAZ KHAN : Geo-
logical Survey has got units which are
spread out in different parts of the country,
They carry out exploration, drilling and
prospecting in different parts. That place
is showing good prospects and we hope we
will be able to make good use of that ore
there. In addition to Agniguntala, there is
a good reserye at Malajkhand in Balaghat
district, Some very promising reserves gre
there and we hope to utifise that as quicktly
f8 we can.
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I would like to giv* a general picture to
the House. OQur present production is 9 to
10 thousand tonnes. Our present require-
ments are {,13,000 tonnes. The e is & wide
gap. To fill this gap we have taken up
various programmes. We hope to prod ice
30,000 tonnes at Khetri and another 30,070
tonnes in Singhbhim  We h»pe to produce
another 30060 tonnes at Malajkhand in
addition to the other placres 1 have men-
tioned. We arec aware of the fact that
there is tremendous scope 1n this  country
for developing and prospecting basic metals
like copper, alumimum. lead and inc.

Regarding aluminium, we have lecated
plenty of bauxile ore. Bv the end of fonrth
plan or beginning of fifth plar, we hope
to make subst ntial progress and be sef-
sufficient in a'ununivm @ the next few
years.

We have ous Biurat Alumimum Cor-
poration coming up at Korba They will be
prodncing one lakh tonnes of alnm nium
metal eventually, and we are already in an
advanced stage at Ratnigiri and we hope
that another lakh of tonnes of aluminium
wou'd be produced thc e. We aie in touch
with the State Government of Maharashtia
regarding some difficulties of mining leases.
I am grateful to the Chief Minister of
Maharashtra who has helped us in getting
our difficulties resolved as quickly as possi-
ble and clearing that arca by giving us the
mining leases.

Regarding zinc also, we are going ahead
and doubling our capacity at Debari in
Udaipur. We are also putting up a zinc
smelter at Visakhapatnam, Messis. Comi-
nco Binani Zine Ltd. are also expanding
their capacity, So we are fully conscious
of the urgent need to develop our mining
resourevs snd minerals and to process them
as quickly as we can, and we are going
ahead with full confidence.

My hon. friend from Kudermukh,
Shri P, R. Shenoy talked about a very in-
teresting point in regard to tbe transport of
tron ore, whether ft should be in slurry form
or in the form of peliets from the port. We
are lucky in this country that we have been
endowed with huge reserves. of iron ore;
10,000 million tonnes have been proved in
this country and there may be more. So
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far, we are aware of 10,000 million tonnes
of iron ore in our country, We are expand-
ing our steel industry as quickly as we can,
consistent  with our resources. But there
is the urgent need for earning foreign ex-
change, and so, we are exporting iron ore
as much as we can, Last year, we exported
about 20 mithon tonnes, but we wish to
expand ow expait, and with that view, we
would like to adopt a new method of export
of iton vre from Kudermukh. The ore in
the Kudermukh a e is a low grade ore; it is
4 m gietite ore with about 35 per cent iron
content, and it has to be crushed and form-
ed into slurry so that it could flow and it
can be transported through prpes and put
mto tinher, which wil stand in the sea
some dis'ace away from the shore, about
8§ or 8 k.m awav fiom the shore. The
advantag>: of this method s that we
shall be ab'e to carry that by tankers carry-
mg 2} to 3 lakh tonnes. The transport
of iron ore by smaller ships is most un-
econom ¢4} and it adds up to the t;anspor-
tation cost. It s with & view to redu:ing
the cost of transporiation and to beina
position to compete with countries which
are nHw em ryg'ng as great exporters of iron
ore, countries hke Brazil and Australia
who are comung up and who are using the
most modern me hods for reducing the cost
of transporation and who are advancing
very fast, that we have 10 use new
and mode n methods. The whole DPR is
befoie Government. and I am surc Govern~
ment will give very carcful consideration to
this new method of transportation in shurry
form, which is somethind new to this
country.

1 am sure, as the hon. Member has said
very rightly, it has therefore to be conside-
red very cautiously, and the whole
thing has to be considered and given
due consideration whether it is the proper
thing to do or not. The matter -is before
Government and at the highest level it is
receiving the urgent attention of Govern-
ment.

My hon. friend’s apprehension was that
if we adopted this method, it might retard
the progress of Mangalore port. I can assure
him that in the Kudremukh area alone,
there are 6 million tonnes of iron ore and
it is not only the slurry pipe that will carry |
ore, but we want that the Mangalore port
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should develop as fast as 1t can so that from
1ts present capacity, we can raise 1t to
2,25,000 tonnes load In any case, there-
fore, there 1s no conflict betueen the two
As a8 matter of fact, we ate anxious that
Mangalore poit should develop as fast as it
can so that we can export more ore through
that port

Export of iron ore today is not a simple
matter We have to find markets and n
the new company we are thinking of foi
ming, the Government of India would have
51 per cent shares and the Marcona Com-
pany of US, who have great expenence in
carrying iron ore in stuniy form wou'd in-
vest 25 per cent, three topmost firms deal-
1ng in 1ron 1n Japan will also be associated
as sharecholders The advantage we will
have 1s that we will have export companies
participating m the transportation m slurty
form and we will be awsured «f a regular
market in Japan The hon memher knows
how difficult 1t 1s for us these days to com-
pete with other countries in sale of 11on ore

MR DEPUTY-SPEAKER
will the Minister take ?

How long

SHR1 8§ MOHAN KUMARAMANGA-
LAM  About 30 to 40 minutes

MR. DEPUTY-SPEAKER 1 will call

hum at 2 55

SHRY XARTIK ORAON (Lohardaga)
What about other members just waiting ?

MR DEPUTY-SPEAKER 1 do not

know

SHRI SHAMNAWAZ KHAN Some
members spoke about losses Incuried n
washenies, Gids, Kathara and Swang The
Bokaro steel plant i conung up and we are
hopiog that with its development, the econo-
mics would improve and they will be able
to make foll utilisation of the washeries

$hms G Viswanathan spcke about the
Neyvel project and the need to develop 1t
to meet the requuemcnts of power in Tanu!
Nadu,

SHRIMATIT LAKSHMI-
KANTHAMMA * Many members coming
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from mining areas want to speak Kindly

extend t} e debate by an hour
SOME HON MEMBERS Yes

MR DEPUTY SPEAKER That will
be at the expense of another Ministry and
it will go on like that We started at 12 23
today with a balance of 2 hours 50 minutes
f ven iIf we conclude the debate at 3 30, we
would have cxtended the time already

SHR1 KARTIK ORAON Here 1s a
note which says that you have extended
the time by which 1 presume that 1 wall get
some timc

MR DIPUTY SPEAKER 1 do not
know whose note 1t 1s T havc not given
anv  (lnterruprions) Order, please

SHRI SHAHNAWAZ KHAN  Sir,
the Ncyveli plant was to produce six milhan
tonnes of lignite and 1t was to produre (00
megawatts of power  But duc to certain
reasons, we have not bcen able to attain
the full capacity Ore mmpottant reason
has been the rather stramned industrial re-
lations, and the situation 1s that a lot of
woik whih could have been done 15 not
being done We are hoping that the in-
ductrial relations would improve, and we
will be able to attain the rated capacity
of power for the Tarmil Nadu Government
But we have appioached the Tamul Nadu
Government to use their good offices to
mmprove the industral relations and we
have been assured that they will do
their best in that regard

There 1s a plan also to open a second
cut at Neyveli But in the hght of the
present conditions, we find it is rather diffi-
cult 10 go forward when even the targeted
capacity has not been attamned We hope
that with the mmprovement m ndustrial
relations and the imptrovement m output—
and we are also going to mmport an adds-
tional machinesy to make up the gap in pro-
dution—the full capacity would be
realised

MR DEPUTY-SPEAKER * You have
taken almiost 40 mmutes, which is more
than what the semier Minister proposes
take



149 D. G. Min of

SHRI SHAHNAWAZ KHAN: lam
just taking off his load. Shri Chapalendu
Bhattacharyyia spoke about mica mines, I
entirely agree with him that there is need
to give protection to the small producers of
mica by nationalising the trade of mica,
and we are moving along this line; and 1
can assure him that we have no intention of
nationalising the mica mines.

MR. DEPUTY-SPEAKER : Shri CD.
Gautam. I am going strictly by the list
given by the party whips.

SHR1 C. D. GAUTAM (Balaghat):
May I seek your leave to sit and speak ?

MR. DEPUTY-SPEAKER :
may sit and speak.

Yes; you

SHRI C. D. GAUTAM : Mr. Deputy-
Speaker, Sir, the hon. Minister has given
us an encouraging account of the Malaj-
hhand mines, but the steps taken for
accelerating the work have not been so
much encouraging. He has also given us a
statement about the Khetri mines.

MR. DEPUTY-SPEAKFER : If each
Member takes not more than five minutes,
I would be able to accommodate more Mem-
bers, as many as possible. At 2.55 1 shall
call the Minister.

SHR1 C D GAUTAN : All right. The
hon. Minister has also spoken about of the
Khetri mines. If these two are compared, then
the hon. Minister will fine that it will be
more advantageous to work the Malajkhad
mines, giving it priority over the khetri
mines, The Khetri mine is being worked
since 1957 and we have not been able to
produce copper ore as yet. In Khetri, it is
required to bore underground, while the
Malajkhand mines are open-cast mines.
As faras T know, it will produce copper
ore within five jears and also jtisof a
better quality and is in greater quantity
than the ore from Khetri mines.

1 request the hon. Minister to visit the
mine and fook for humself the possibility of
its working results, I may inform the hon.
Minister that Shri Nitiraj Singh Chaudhary
who was a Minister visited the mines and
was muth impressed.
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We know the country’s demand for this
metal is about a lakh of tonnes and we are
producing only 10,000 fonnes. There is
thus a big gap. 1f Malajkhand mine goes
into production, I think 1t will produce
about 30,000 tonnes from what he has told
us. I request the hon. Minister to speed
up this work.

1 also request the hon. Minister to set
up a smeltar al Malajkhand so that we may
be able to have side industries such as
su'pher dioxide and sulphuric acid. Sulphu-
ric acid 1s required for preparing fertilisers
and there is great need for fertilisers in the
country as availab’e land-areas get reduced.
Gypsum and card-board industries could
also be set up there. This is a adivasi area
and it will be in keeping with our policy of
removing poverty and unemployment. It
will give employment opportunit-es to people
in these backward areas also.

When ore is produced, there should be
a railway line to take it from Malejkhand
to Ralaghat; otherwise it will be costly to
transport it.

MR. DEPUTY-SPEAKER : Yoy shou'd
speak about it on the Demands for
Railways.

SHRI C. D. GAUTAM : It goes along
with the mines. 1 therefore suggest a rail~
way line from Malajkhand, Barhar, Balaghat
to Gondia.

At present the number of local people
who get employment in an area is not
great; only a small number get employment.
I suggest that employees from Balaghat
should be employed, and not from outside
districts. There are also bauxite deposits
near Supkar, Gadhi and Godmaon. They
are said to be in a huge quantity. Similarly
huge quantities of iron ore are said to be
near about Lavagur in Balaghat district.

MR. DEPUTY-SPEAKER : You can
send these details in a letter to the hon.
Minister so that hia, attention could be
drawn to these matters.

SHRI SUBODH HANSDA (Midnapore):
This Ministry is holding a large number of
public undertekings and most of the im-
portant undertakings are mentioned in the



151 D.G. Min of

[Shri Subodh Hansda]

report on page 3. I should like to mention
some of them. There are nine big under-
takings which are mentioned in this report
and out of these T think two are yet to be
commissioned and seven undertakings are
afready under production.

Out of the seven undertakings, I find
that five undertakings are already running
at a loss and the cumulative loss loss upto
date is Rs. 892 crores. It is very difficult to
say after so many ycars of commissioning
of these projects how this loss is gradually
accumulating day by day. I think Govern-
ment has taken certain steps like task force
scheme. Though this scheme has been
introduced, 1 do not think much improve-
ment has been made in this respect. Th's
is a serious matter and the Government
should take special care to see that this loss
does not occur in future. 1 do not think
that people will forgive us for th's big loss
which is going to occur in the next ycars
also.

I would like to say about the stsel
distribution policy. Steel is distributed
directly to the steel consumers. 90% of the
total output goes to th: consumers directly.
I find that most of these b'g chunks of stecl
go to the big consumers rather than the small
consumers, By cxperience, . it has hcen seen
that the big consumers put . their ind:nt

" directly to the JPC or the Steel Controllcr

and they get steel directly from them but the
small consumers like the small scale indus-
tries Corporation of
For that -reason there is much of Celay and
the regired quantity which is usually in-
dented by the SSI Corporation for-the small
scale industries is not usually given. I would
like to suggest that to fced the small con-
sumers, certain portion—-at least two-thirds
of the total quantity that goes for consamp-
tion of the steel industty to these big
consumption—should, be ear-marked for the
smn.ll scale mdustriqs o

T Stecl mdustry is one of the biggest
‘undertakmgs and it employs more than.2
takbs of people, I find that in mest of these
© undertakings, - the local people do not get
. . employthent and this is a gercral complaint,
- particularly of - the Scheduled. Castes and

"\_ Scheduled T:ibﬁs Wherc most ot theﬂ:._.-
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undertakings are located, most of the local

people are up-rooted from these places. They

do not get chance in these undertakings. 1

wou'd request the Minister to look into this

so that ttey get accommodated in these

undertakings. If we look at the figures, by

calculation I would say that at least 14,000

tribals should have buecn in those under-

tak'ngs, But the figures can be counted on .
fingertips.

, My last points is that therc was a pro-
posal to set up an Alloy Steel Plant at
Purul'a. 1dono know what is the position ?
The cost of the project is Rs. 42 crores. I
am told the project is going to be set
up somewhere clse. 1 would strc1 gly object
if it is being sh'ficd somewhere else. West
Bengal is mest'y a backward area.  There iy

unemployment problem in the State. The
steel plant may be set up at Purulia.
st fowera fag (d30) . S9nw
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[ #fr faasme fag]

T Wl H A F I aAeT Ay
qrf F1 awdT FA1

SHRI KARTIK ORAON (Lohardaga)
Sir, our obzective 18 to have socialism mn the
economic system based on the nationahisa-
tion of means of production and distribution
and exchange Now we are thmking n
termns  of increasing the wealth of our
country For that, we have to lay more
stress on self-rehance While thinking n
this way, we find ourselves rather too far
away from the task that lias before us The
challenge 1s really very difficult I am sure
that unless the Hon’ble minister assumes the
praperties of steel, I do not think he will be
able to deal with this task

He will have to deal with this with a
firm hand and only then he will be able to
reverse the order which exists today We have
mnvested about Rs 3,000 crores in our steel
mdustry  Wiathin three years of production
the steel industry 1s supposed to give a
return of at least a mimimum of 10 per cent
dividend on the capital outlay What 1s our
position ? Though we have invested about
Rs 3,303 crores 1n the public sector, we are
losing to the tune of Rs 530 crores annually
mstead of getting a return of Rs 500 crores
annually That means, we are losing to the
extent of Rs 1,000 crores This 1s a very
serious problem which the hon Minister
will have to take note of He should try to
devise ways and means to bring about a
change This 1s really a very tug challenge
for him Uhnless he brings about a change m
structure, behaviour and functioning which
is of a revolutionary character, I am afraid
% change of this order n a very short time
is really difficult So, this should be the
concern of not only the Minister but of the
whole country We should try to see where
the snag 1s and how we can get over 1t

I have many pomnts to cover but for
want of time I am not able to do 1t There
are some good points brought out mn this
report There is sufficient development n
research I notice that every public sector
factory or undertaking has a design office, a
research and development centre This is, of
course, & must for all industries.

But I cannot understand one thing. In
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one place he talks of a Holding tompany
where he has tried to combine a number of
items The Holding company will deal with
steel coking coal, 1ron ore manganes and so
on Unless each unit 1s capable of function-
mg 1n a proper and efficient way, 1 am
definitely of the opinion that putting all of
them together will not be able to bring
about good results I personally feel that it
18 like sitting for a test Suppose I sit for a
test and answer one question half way,
another questron only for 8 quarter, take
yet another question and leave 1t m the
middle, will 1 pass the test ? No 1 wiil pass
the test only when 1 reply to all the questi-
ons correctlv and in a nice way So, though
this 1dea 1s very good, I personally feel that
this 15 not the time when wc should go in
for this Agamn, he 1s trying to involve some
private companies aiso Before I would think
in terms of looking after the house of
another person 1 would have to keep my
own house i order

There 15 very much disparity 1n reciuit-
ment and promotion polices in the public
undertakings I hope the Minuster 1n his set
up one public sector service commussion for
recruitment to all posts m the public sectors
Then only he will be able to bring m uniform
standa:ds in the matter of recruitment and
promotion 1n the public sector

We have to develop the national charac-
ter It was Pandit Nehru who once said
that we should judge the result not by the
statistics or the amount of money spent but
by the development of human character
What we have to do today 1s to develop the
human chaiacter to tackle these challenging
problems

Finally, I would like to invite the
attention of the hon Minister to the
condition obtaimng in HEC which 1s likely
to create ill-feeling, discontent, dissatisfac-
tion and hatred between different sections of
the people What 18 happening m HEC
today ? The acquired 3,767 acres of land m
the nearby areca and made these people
refugees What are they gomng to do with
that land now ? I am t¢old that they are
trying to open a co-operative society nstead
of giving back the land to these people,
Why are you trying to blackmail the people
of that area 7 If you carmot give them ally
assistance, at least do not try to blackmasl



157 D. G. Mine of

them. So, I would request the hon. Minister
to issue directions straightway, immediately,
to the Chairman or the Managing Director
and restrain him from taking any such
steps. 1 want to say in the end that though
my voice is harsh I am not harsh.

He should not be a party to this type of
a thing. 1 would once again request the
hon. Minister to look nto it. This is a very
serious issue, 1f he does not take note of
it, 1 am sure, the situation wilt develop to
such an extent that it will get out of
control.

THE MINISTER OF STEEL AND
MINES (SHR1 S. MOHAN KUMARA-
MANGALAM) : Mr. Deputy-Spearkr, Sir,
1 am grateful to hon. Members for the
interest they have taken in the working of
the Department in my charge and for the
kind words and some times the not so kind
words which have been said about our work.
I sympathire whith them for the shortness
of time and I would also ask them to excuse
me if 1 am not able to answer all the ques-
tions that have been raiscd in the dcbate.
1 do not think there will be adequate time
to deal with all of them, But I assure them
that whatever has been said will be given
utmost consideration by the Departmen’ and
we shall try to see the extcnt to which we
improve our work.

There can be no doubt if we examine
the record of the Department during the last
year in steel that we have not been able to
attain the targets which we had put before
ourselves last year and which in a2 sense I
commited myse'f to in this House that |
would try to attain. [do not want to
make any secret of that. I think, it is
necessary for me to fully put before the
House the position, frankly and honestly,
of the industry and the steps that we are
trying to take in order to improve it.

What exactly had happened during last
year ? We had put before ourselves at the
beginuning of the year a target of 2,200.000
tonnes of ingots ateel in Bhilai and we
achieved 1,953,00 as againgt 1,940,000 in
197071, We went sligh'ly ahead of last
year's production. In Durgapu:, we were
better than last year but far away from the
target which we had put before ourseives.
The tasget was 1,153,000 toanes and we
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reached 700,000 tonnes as against 634,000
tonnes that we did last year, i. e.. 1970-71.
In Rourkela, the target was 1,400,000 tonnes
and what we reached was 823,000 tonnes as
against 1,238,000 tonnes that we did in 1970~
71, So, obviously, we were well behind
what we attempted to achieve and what we
had put beforc ourselves as the target.

I certainly do owe it to the Hou<e to
explain quite clearly what were the reasons
for not achieving the target. The most
important one, of course, was the collapse
of the stcel melting shop roof 1n Rourkela.
That cost us, at a conservative estimate,
something like 350,000 tonnes, 1. ¢, 31 lakh
tonnes. Had we bten able to keep up to
the same level of production which we had
achieved 1n Rourkela in normal working
months, then, you will appreciate, we would
have reached somewhere in the region of
perhaps even 1,200,000 tonnes ur certainly
1,150,000 tonnes. That would have made
the entire difference both to the steel pro~
duction tn our coun*iy and to the econo-
mcs, that is to say, the need for imports
and the profitability of the Hindustan Steel
Ltd. itself,

1 would, however. at this moment like
to pay my tiibute to the manner in which,
after the collapse of the roof took place,
the roof was again put up. It was put up
in a record tume. The work was done on a
war-footing. We brought in Jessops who
did an cxcellent job in fabricating material
for the roof. We thought it might take
even as much asa year to get back into
normal production, But it was done ina
matter of 41 months.

The second main reason why we werc
not able to achieve what we wanted to do
was the very serious trouble we had in the
coke oven in Bhilai. Despite this, we
reached the flgure of 1,953,000 tonnes. But
1 cannot gainsay the fact that, had our
operation of the coke oven in Bhilai over
the year been executed acco ding to the
technolog'cal rules which we should have
followed, we would have achreved well over
2% million tonnes (n Bhilai t-is year. We
have paid for our technological violations in
the working of the coke ovens and abo for
our incompetence in maintenance. We are
trying to snake it up, and 1 will come to the
measures that we are taking, in a minute.

X
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18 hrs.
[Shri S. Mohan Kumarmangalam]|

The third is—and this is also a very
serious matter—the disturbed industrial
relations that we have had, particularly in
the Durgapur area. It is our assessment
that we have lost somewhere in the region
of one million man-hours of work in Darga-
pur during 1971-72. And it is important to
note that something like 65 per cent of the
financial losses that have been suffered by
Hindustan Steet are due to what has been
happening in Durgapur.

The fourth is the eternal problem—as
yon must be feeling because I have repeated
it time in and time out—of inefficient main-
tenance to which we are really trying to
make a difference.

What are the steps which we are taking?
What are we trying to change and how do
we think that we will be abie to achieve the
targets that we have put before ourselves
this year ?

To improve the performance of the coke
ovens in the short run, that is to say, for
immediate, direct improvement in the
working of the coke ovens, we have appoin-
ted two special groups of experts—that is,
Hindustan Stecl did—to look the coke ovens
in all the thiee public sector plants, and we
are going to check up what is going on in
the two private sector plants, where also we
are facing trouble in the coke ovens. The
services of a leading Soviet specialist—I{
think, he is number two in the coke oven
branch in Soviet Union were availed of. He
came down, spent a number of months here
and gave us a detailed manual on the
working and maintenance of the coke ovens.
It is being translated, distributed, throughout
the coke oven areas in our steel plants and all
the steps that he has proposed are being
implemented. 1 hope, this will mean a real
improvement in the working of the coke
ovens this year.

A special Group, apart from the two
groups set up by the Hindustan Steel, was
constituted by the Government for suggesting
the most cost effective measures for increasing
coke production, and this Group's sugges-
tions also are under implementation. A
Group has beon set up under the ehairman-
ship of the Steel Secretary to make an assess-
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ment of the coke requirements in the steel
industry and its availability from other
sources, for example, thc small coke ovens
which we find in the coke ovens areas in
Dhanbad and Jharia. I think, we have now
taken effective steps to ensure the best use
of the cohe that 1s available in our country.
And even in the case of coke oven gas the
shortage of which became inevitable with
the bad working of the coke ovens, we were
using supplementary fuels like Naphtha and
Benzene by suitable modifications, in reheat-
ing furnaces. etc Some hon. members
suggested that we must have a long-term
plan for improvement of the coke ovens.
We have already started doing that in terms
of re-building our coke ovens. A new cokc
oven battery, as the hon. members are
awure, was comumissioned in  Bhilai n
January 1972. Capital iepairs of all the
batteries in Rourkela are being planned
taking one-half of a battery down as 1n
Japan to ensure minimum dislocation in
production. We have decided to instal an
additional half coke oven battery at Rour-
kela and another full battery at Bhilai. It
will take probably two or two and a half
years to put these schemes through. We
have also taken a number of steps one s
setting up separate Group concentrating on
the maintenance in the plant itself and the
other is to be ablc to make adequate pro-
visions for spares to be available continu-
ously whenever they are needed. We have
planned a three-yeir rolling plan for stores
and spares, raw materials, etc. and to ensurc
that, as a result of this, we will get all the
spares at the cheapest and most economical
prices and also that they will be available
whenever we want them,

Now, these are broadly the steps that
we are taking in the field of organisational
and, what I would call, mechanical improve-
ment. Perheps, the most important, parti-
cularly. I would say, in Durgapur is the
difficultics that we have been facing in the -
field of industrial relations. whatever my
friend Mr. Dinen Bhattacharyya may say
the fact is that we have suffered a lot. I
do not say that it is the labour relations
that are exclusively responsible for the
troubles in Durgapur., Not at all, But [
do say that more than in the other two
plants, disturbed industrial relations have
affected the working of the plant to an extra
ordinary degree and perhaps it mixy be use
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ful if T Just gave one single instance which
will enable hon. Mambers to appreciate
what happens when we do not have proper
industrial relations machinery working and
proper relations between the managament
and labour.

On the morning of the 21st April, just
a few days back, one of the EIMCO opera-
tors—there are five EIMCO operators to
remove the slag which is on the site—-
refused to work and did not work fiom
11.15 a. m, to the end of the shift, that 1s,
2 0’ clock.  As a result, he was under-timed
that is to say, he was maiked as not having
worked for that period. Immediately all the
other EIMCO operators went on a lighting;
strike us a protest against the under-timing,
namely against the undertrnming of this
operator. As a result of these five persons
not working, the entire production in the
steel melting shop had to be severely cur-
tailed and alomost brought to a stop. The
management, for the first tiue in many
years, rightly said, ‘We are not going to
talk to you even over this undertiming affeir
until you go back to work. Then only we
will discuss.” They refused to go back to
work. As a result of the agreement we have
arived at with all the three Unions, none of
the Unions supported these workers, a‘so
probably for the first time, including the
Union for whom Shri Bhattacharyya nay
have sympathy. None of the Unions sup-
ported them. They tried the various poli-
tical parties and tried to fish round hoping
that they would get some support. Ulti-
mately, finding that they did not get any
support, after three days, they went back to
work unconditionally, We lost 4000 tonnes
of steel as a result of the strike of these 15
EIMCO operators. This was taking place
time and again. Unfortunately....

SHRI M. RAM GOPAL REDDY
(Nizamabad) : What is the punishment
given 7

SHRI 5. MOHAN KUMARAMANGA-
LAM : Please don’t interrupt.

Unfortunately, the policy that we have
been pursuing so far has been that whenever
pressure like this builds up, we retreat,
fesling that if we dd not retreat, production
will go to pleces. But with a new Geuneral
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Manager there wio it not going to resign—
I assure Mr. Sokhi though he wants him
to—{ think we are beginning to get a grip,
on the situation there, Now, as a result of
the intervention of the Labour Minister of
West Bengal, Dr. Gopal Das Nag, we have
come to an understanding with all the
important Unions in Durgapur to set up a
three tier sys'em for settlement of disputes—
one tier at the plant level, then with the
management and ultimately with the Labour
Minster himself involved in a sort of joint
Council —and we hope that this will mean a
real improvement.

1do not at all say that the workers
alone are responsible. It is a sort of
demagogic way of putting the management
and the Goveranment in the wrong and
always charging us of trying to shift our
responsibility to the workers, because after
all it is the duty of the Government and the
management and, more than that of the
Government, of the management to manage
the workers, But the fact remains and we
cannot get away from that fact and if we
try to get away, we will not realise that what
is really harming production in Durgapur
namely instnnces as the one I described now
have continuously been responsible for
keeping the production at such a low,
depressed level in Durgapur. Why is it that
in Bhiiai and Rourkela we do not have
these troub'es on the scale that we have in
Dutgapur alone? Iwould appeal to the
hon. Members on the other side to apply
their minds and try to make a distinction.
The management is the same, The Chair-
man is the same. Officers are transferred
from one plant to another. Tt is not that
the officers 1n one plant are worse than the
officers in another. Now, as a result of the
new approach that we are making in Durga-
pur, we hope we shall have some improve-
ment. I was there in Durgapur only day
before yesterday. I met all the Unions and
1 had discussions with them and I think the
situation is improving. 1 would appeal to
the hon. Members to lend their support to
our approach and I think the management
also hopes that inits policy of firmness
combined with justice and corhbined with
fairness the management should now have
the entire support of the House and X am
confident that if we implement it fairly and
honestly, we will be able to make a decigive
turn in Durgapur this year.
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We are in other respects also improving
tl e position. The hon. Member Shri Bhatta-
charyya mentioned about tl.e production
incentives which of course are frowned upon
in China, but I know he has no longer any
sympathy for China, and } can assure him
that production incentives are being intro-
duced, tney have salready becn introduced
cffectively in Bhilai. To a lerge extent we
will be able to implemient therp also in
Rourkela and in Durgapur also. So, that is
being done, I think that will lead 10 im-
provement in productivity, The Hindustan
Steel are making a nuvmber of improvennts
so far as the day to day organisation is
concerned.

Then, a number of general allegations
and statements had peen made, that the our
steel is very costly, why we are prodicing so
little and s0 on, I would appeal to hon.
Members to appreciate tlat by ard large the
steel prices in our cauntry do correspond
very fayourably with the internat:onal prices.
If we are able to bring upowr production from
the present 65 to 67 per cent tevel which it is
today to the level of 80 to ¥2 per cent which
we aim at, T have no doubt that we shall be
able to bring our stec! prices to possibly
among the cheapest stecl in the world. This
is not my opinion alone. There have been
World Bank experts who have also ceme
and Jooked around. Urdoubtedly they ex-
pressed their regret regarcing the present low
level of production, but they have also said
that on the basis of the present skills and
organisation which we have got in cur steel
Plants, if we are even able to come up to 80
to 82 per cent we should b: able to bring
down the cost of steel substantially, and also
substantially Jless than in some of tl e other
countries in the world like Japan, the United
States and so on. So, that 1s so far as this
aspect is concerned,

May I now deal biiefly with the question
why it is that we are suffcring these heavy
losses 2 About this vear, | do not want to
give any exact figure, hccause ro final figure
is arrived at, the accounts are silll in the
process cof being cliecked, but 1 have no
doubt we shall suffer a fairly sericus loss in
Hindustan Steel. There were varicus reasons.
First, of all, the full impact of the wage
agrecment is coming to Rs, 6 crores or so0.
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The higher consumption of stores and spares
and on account of maintenance comes to
Rs. 6 crores and possibly another Rs. 6 to
Rs. 7 crores are due to war risk incurance
and revalution of the Dcutchmark, which is
a German decision, and another Rs. 1.5
crores being our liability for additional
bonus, altogether Rs. 20 crores. And then,
whatever extra loss we may <uffer will pro-
bably be due to the fall of the roof in the
steel melting shop ete. It is a fact that we
will be losing money butl do want hon.
Men.bers to appreciate t' at we are controlling
the price of steel and that when we fixed it
originally we did it not by p ice contiol but
by regulation ; when we did it in 1962, we
fixed it on a standard capital bloch of Rs.
1,176 per tonne of saleable steel. Now the
ac.ual capital bleck today 1s somewhere in
the region of 2,000 so far as Bhilai is con-
cerned and may be even moie <o far as
Bokaro is concerend. The d fference between
the private and the public sector arises out
of the fact that tle capital bleck of the
private scctor,—most of it, was constructed
long before and at much chenper cost. The
share capital so far TISCO is concerned is
Rs. 50 crores. Necessarily it is a bias,
as it were ; 1 would not say against
the public sector alone. But, as a result of
pinning the steel pr ces do vn, we do almost
neeessarily ensuie that we are working at a
loss,

If we were going to increase the steel
prices, which we had no intention of doing
then it would have meant on the one hand
that we wcre going to increase the profits in
the private sector and on the other hand we
would me ely have improved the both working
of the public sector. So, what we thought
we would do and what has been donc by the
Government this year is to funncl off what
can be paid extra by the stcel consumer by
the imposition of the excise auty. That is
really the method by which we would funnel
off even possible profits in the public sector
in the steel plants and which would become
much more in the private sector, because the
private sector has advantages so far as capi-
tal costs are concerned. This is how we are
looking at it. But you may say that if the
increase in excise duty had been given to the
steel plants as increase in price, the financial
position of all the steel plants would have
been better including that of Hindustan
Steels.  But of course, the financial position
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of the TISCO and IISCO would have been
much better ; I do not think that I should
actually bracket TISCO and ISCO like that
the financial position of TISCO wou!d have
been much better, and the financial position
of IISCO wou'd have been a little better,
because if you look at TISCO's production
it is nothing very mush more than the pro-
duction cven in the public <ector plants and
substantially worse than the production in
Bhulai.

SHRI R. N. SHARMA :
the influence of Durgapur.

That is under

SHRI1 S. MOHAN KUMARA-
MANGALAM : Now, we think that this 14
the way in which the mattcr should be
Jooked at.

Let us not beat our breast
about our own 1nefficiency. These s no
dcubt that there is incfficiency. There is no
doubt that we have got a long way still to
go. But I think, and I am confident that
during the last year, as a result of a number
of measures wh ch we have taken and which
I have outlined very briefly just now, we
shall be able 1o make a turn inside Hindu-
stan Steels and inside our steel industries.
i think with that I shall leave Hindustan
Steets and go on to other points.

too much

Shri Swaran Singh Sokhi raised the
question of Bokaro and satd that there had
been complete organisational failure 1n
Bokaro., Of course, the use of hyperbole is
not impermissible in Parliament, and I have
no objection to the language used. But I
think that it is good also to look at the
facts.

The tempo of work at Bokaro has pro-
gressively and significantly improved during
the last year. Probably, the best index of the
pace of construction is to sec the rate of erec-
tion of steel structures, mechnical eguipment
and refractories. During 1971, the erection of
steel structures amounted to over 71,000
tonnes, an increase of about 51 percent over
the previons year. The progress in the erection
of mechanical equipment was more striking
as the aggregate work done during 1971
amounted to 39,000 tonnes, which is a
hondred per cent more than in 1970. In
refractory  works, the progress is from 5568

tonnes in 1970 to 34,000 tonnes in 1971, a
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sixfold increase.  The monthly rate of
erection of equipment has been doubled last
year and s proceeding at the rate of 12,000
tonnes a month, the highest rate ever achi-
eved anywhere in our country in a major
project of this character. But it is inevi-
table and I wou'd plead with the hon.
Members also to  appreciate some  of the
difficulties that we arc facing in Bokaro, that
m such a gigantic project involving 50,000 to
60,000 workers working in a single arca, we
have a number of difficulties, such as non-
availability of essential goods, scarce raw
materials, delay in supplies of equipment,
periodic faluies of a number of contractors
who have been engaged and a continuous
under-current  of lebour ndwscipline arising
from the necessity for us to go on keeping
to targets. As soon as a particular section
of the worker know that they are in a crucial
position in  the chain of production or con-
struction which will cnable them to hold us,
they hold us and when they do so, we find
1t very difficult to know how to get over that
difficulty As a matter of fact, at the pre-
present moment, we have got a lock-out in
Bokaro in one of the areas., in the blast
furnacc and coke oven and refractories area
as a result of the wotkers thinking that with
the date of commissioning of the blast
furance coming up within a seeable distance
towards the end of Jnne or the beginning of
July, they are in the best possible position
to, if you pardon my using that language,
twist the arm of Bokaro Steels as well as
that of the Government as effectively and as
possible; but we decided that we could not
give in any more, and if we gave in as we
did in earlier days in Durgapur, we would
never see the end of this arm-twisting policy
which is followed by strategically placed
groups of workers, who twist the arm only
when it becomes most useful and most
proper from thelr point of view and most
difficult from our point of view. Unfortu-
nately, there is no other way that we have
been able to find because there are & large
number of unions in Bokaro and the larger
the number of unions, the less becomes the
strength of each union and its capacity to
deliver any goods. So, on this occasion,
with the full knowledge of the Chief Minister
of the Government of Bihar as well as of
the Jocal authoiities, the Bokaro Steel Lid.,
have declared a lock-out in a smalil area,
and 1 think that as a result of it, we shonld
be able to bring some sense to certain sec-
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tions of the workers who think that they can
use the critical stage which the project has
reached, in order to be able to get what they
want,

There has been no revision of the revised
schedule of constiuction finalised in the
middle of 1969. After the commissioning of
the first blast furnace complex the first stage
will be completation about a year . e., in
June 1973. The coke oven battery was lit by
me in March and we hope we would be
able to keep up to the schedules we have put
defore ourselves.

So far as the estimates of expenditure
are conceragd, 1 do not want to go into
them as they been mentioned here repea-
tedly, but I think hon. Menibers should
appreciate that almost the major part, more
than major part, perhaps 75 rer cent, cf the
escalation has been duc to inciease in the
cost of indigenous equipment, particularly
in regard 10 H¥C and other organisations.
Since 1 do not have much more time, I shall
leave Bokaro at that.

1 would like to deal with certain impor-
tant matters in the other organisations,
particulary in HEC ard MAMC. [ alweys
wonder about one things. When hon.
members speak on the floor of the House,
they always quote from the reports of the
Committee set up by Parliament repardirg
public sector undertakings only tho e parts
that are critical of their functioning. 1
suppose the same weight can be attached
to those parts that are favourable to us.
Since hon. members arc not prepared to
guote the parts favourable to us, I suppose
T shall have to do it.

N

SHRI K. MANOHARAN (Madras
North) ; That which is greater hasto be
quoted,

SHRI S. MOHAN KUMARAMANGA.-
LAM : In the Heavy Engincering
Corporation, we are making a real change.
The Committee on Public Undertakings in
Its report submitted on 27th April, justa
few days ago, has stated—-and it is very

gratifying—
*The Committee find. that the
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Ministry have already taken action in
organising task forces to tackle
systematically and earnestly the pro-
blems of the Heavy Engineering
Corporation. While the Committee
appreciate the determination with which
the problem of putting to full utilisation
the capacity of the Heavy Engineering
Corporation 1s being tackled of late,
they feel that this effort would have to
be sustained over a number of years till
all the teething troubles of the plant are
overcome".

We entirely agree.

The Committee hove also made a remark
about the systematic way in which the
problems of the Heavy Engincering Corpora-
tion are being tackled. What I would like
hon. members to appreciate is that within
the last one year we have made a real
improvement. In 1968-69, the equipment
produced was 23,852 tonnes and in 1971-72,
we have improved it to 33,000 tonnes. In
between, in the two years, 1t was 24,462
and 23,109 tonnes-——almost at the same
level. But this year we have made a decisive
jump. In terms of value, in 1968-69, it was
Rs. 10 crores, in 1969-70 Rs. 14 crores, in
1970-71 Rs. 19 crores and in 1971-72 Rs. 28
crores, This is a decisive improvement. Not
only this; we have made certain items of
equipment which have never been made
before in the country, wagon tipplers, 180~
ton EOT crane and so on and so fo.th.

I think we are beginning now to get
over the hump in HEC. I am confident that
this year we will really reach a stage when
certainly there will be loss. It was already
there, but we are confident of being able to
break even in the latter part af the year,

How has this hoppened ? We have made
certain changes in the top management, We
have given special attention to the integration
of effort and sharirg of workload, to
securing adequate orders to see that produc-
tion is uninterrupted, to improve the foundry
forge plant, particularly its operation was
examined by the Administrative Staff College
in Hyderabad, to improve the methods and
procedures of planning and produstion,
because it is a wvery complicated plant in
which every single thing that i produced is
separate and different from any single other



169 D.G. Min. of

article. All these things together with
planning properly the availability of raw
materials have, I think, led to a real
improvement in HEC.

We have also done something which 1
think the management can certainly take
credit for. We have pretty well soived the
problem of rehabilitation of the Muslim
emyloyees which had bcen a running sore in
the Heavy Enginecering Co:poration since
1967, We are now almost at the end of the
road so far as that problem is concerned.

So far as the Mining and Allied
Machinery is concerned, herc also there has
been a substantial improvement in terms of
tonnage as well as in value. In 1970-71, the
production was 7,742 tonnes, compared to
5,764 tonnes in 1€9-70, and it has inercased
to 12,000 tonnes in 1971-72; that is, the last
year. Production also has gone up in value;
from Rs. 3 crores in 1969-70 to Rs. 5 crores
in 19 0-71, and has doubled to Rs. 10 crores
in 1371-72. The Mining and Allied Machi-
nery Corporation was the sickest child
among the many sick children which exist
in the Ministry of Stecl and Mines But 1
think we are really out of the woods, and
I am confident that during the coming year,
the steps which ar: being taken being
similar to those we have taken in the Heavy
Engineering Corporation. we will put the
Mining and Allied Machinery Corporation
properly on a sound footing. We will go
ahead as we are planning for in the coming
years.,

I am reaching the end of the time
allotted to me, and 1 only want to mention,
with the Deputy-Speaker’s permission, one
or two points made by hon. Members,
becanse T do not want all of you to feel
that I have escaped fion here without
answering a single point. I had to deal with
certain general mattets which arc of impos-
tance, because, | think hon. Members will
appreciate that the time is not enovgh for
me to be able to deal with every single
question.

The hon. Member Mr. Dinen
Bhattacharyya, mentioned particvlarly about
the poor maintenance and the consequential
breakdown, d4nd not the wor.ers
petformange, as being responsible for the
Durgnpur Joss. | have aheady made my

oot
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point on that, but I would like to emphasise
that we are taking and have taken steps
inside Durgapur regarding improvement of
the technological position.

Certain al'egations have been made by
the hon. Member Mr. Sokhi regarding
cgrrupi officials and action not being taken
and so on. I can assure him that whatever
information he has got on that muatter
appears 10 b> incorrect, because I have
myself examimed the position in Purgapur,
and all tho.e allegations which had any
prima facie cortent 1n them at aif, have
been referred to proper authorities and
action will be taken on the basis of whatever
reports we receive.

There has bzen an allegation made that
the recommendations of the Pandey
Committee have not been imp'emented. That
is not corrcct. We have imp'emented most
of them one afier the o her,

My friend Mr. Boattacharrya was very
exercised for a second time on the promo-
tion of a particular persons within six hours
in one day, At that time, I had expressed
a certain : mount of doubt about tht truth
of the report, Now, I am in a position to
tell him that that is 1ot true. The position
is simple. Every General Manager has to
have a private secrctary; 1 think that is very
obvious. And every private secretary of a
General Manager has to be really a compe-
tent person. Speaking as a Minister I can
say that if my private secretary is not com-
petant, I cannot do a quarter of the work
that 1 should do If you wanta good,
first<class man as private Secretary tc a
General Manager, you must enable him to
move out of the private secretaryship some-
where else, because he cannot move from
his private secretaryship to become General
Manager which is the post immediately
above him and below which he is working,
So, a decision was taken by the board of
Hindustan Steel snmetime ago-~1 do not
know whether it was one year or two years
back—.hat every private secretary of a
General Manager should be entitled to a
lateral move; that is to say, he can move
into any other department for which he is
qualified and on a lateral basis, All that
happened in this case was that the private
secretary laterally moved; that is considejed
to be one promotion which it is not. Late.
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ral moveracnt means—T1 think we know it—
one moves sid:ways, but at the same time.
at the same level; you know it is neither
forward nor upward nor downwords.
(Imterruption)

Let me flnish.

I am giving the facst.
There,

he was in a place where he was

qualiied to be promoted. He was,
given a promotion. There is nothing
out of the way, and it is unfortunate

that a small matter like that which
is entirely according to the rules of

Hindustan Steel should be the subject of so
much comment,

Because, while hundreds of these things
happen in the Private Sector nobody bothers
about that, but only when we stick to the
rules, the matter is picked up and given a
slight twist. Unfortunately, it creates a
considerable amount of demoralisation when
such things are looked upon & major
mistakes.

Mr. Bhattacharyya also said that it has
become a practice to allot quota not on the
basis of actual requirement but on the
recommendation of somebody. It is not so.
Nobody makes the recommendation regard-
ing the allotment of stecl. Allotment of
priorities regarding steel is done strictly on
the basis of sponsoring by authorities—
Governmental or Quasi-Governmental autho-
rities—on the demands of different areas of
industries, They go before the Joint Plant
Committee, then before the Steel Priority
Committee and then only, it is not allot-
ment, but it is a question of priority require-
ment that is determined.

Mzr. Sokhi has given some details about
the personal experiences and inspection he
had of the Rourkela Plant. 1 have not got
the details in answer to what he said. I
will give him details later if he is still inte-
rested at that time.

50 for as taking over the Asian Re-
fractories is concerned, Hon., Members
know that the delay was due to the
delay in the court.l t took four months for
us to get through the court. I think we
all know that this can happen.
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Mr. Viswanathan spoke about over-
staffing. But the difficulty about over~
staffing of any particular concern is when a
person gets inside the field of constructing a
particular plant, then in our country he
thinks he has a prescriptive right to the job
in the plant itself. You are not, as I
know, from Salem. If you were an M.P.
from Salem, 1 am sure, after we have cons-
tructed a steel plant in Salem, there will be
into few workers who will be on your head
asking you to seec to it that they are given
jobs 1n the steel plant. This is the trouble
in our country, and 1 think it ariscs out of
difficulty regarding employment, and the
Members of Parhament from the particular
area, where you and 1 may be complaining
about over-stafling. 1 can assure you, would
be the first in the field to demand that there
should be no retrenchment, and unforiuna-
tely we have to follow that. What you had
also suggested was, at leastery to sce that
they are asimilated in future. We shall
try, but 1 think it will be difficult to avoid
it for some time to come, until our whole
man-power problem viz., solution of the
unemployment in the country has been pro-
perly achieved.

Mr. Panda has charged me about the
question of the second steel plant in Orissa.
Well, he can wait for hearing my remarks
tomorrow afternoon. I am sure he is going
to wait. 1 think that discussion on the
Resolution has not yet concluded.

So far as Khadilkar formula is
concerned, that was inevitable because we
are dealing unit by unit, If we had take
Hindustan steel everybody would have got
19, extra. Because we deait with it unit by
unit, Rourkela got morer Bhilai got more,
Durgapur did not, Fertilizer plant did not.
But if we take Hindustan Steel as a whole
every body would have got 19%. What
happens? The Fertilizer people have not been
badly treated. but others have been well
treated or better treated I do not think you
want me to take back the extra bonus from
the Rourkela or from the Bhilai worker;
that is not your intention. We canpot
extend it because applying the principle of
Khadilkar formula they are .not entitled
to. S0, merely because unext door the
workers are entitled to it, because we apply
Khadilkar formula in that way does not
mean that the plant which i not emtitied



173 D. G. Min. of

becomes entitled. 1 think it is a better
way to meet that problem like that.

So far as the sale of scrap at Rs. 50/—
to a contractor from Bhilai is concerned,
that is not true, 1 have examined tlat
maiter, 1do not think any mistake has
been committed by the Bhilai authorities.

1 have not, unfortunately, thc tune to
deal with mines at all. My hon. friend
the Minister of State, Mr. Shahnawaz Khan,
had dcalt with these elaboratelv 1 think
all the questions that were raised have been
dealt with him®

I shall finally deal with two points One
is, so far as the copper deposits in Madhya
Pradesh are concerned, Mr, Gautam has
rightly said that there are very good copper
deposits, possibly, they mav be the best in
our country. The copper orc content is
1.16 and 21 million tonnes of reserves have
already been discovered there. Probably,
we got 40 million, Wc are definitc that
we will be putting up a concentrator there,
and very likely we may put up a smelter.
We have not taken a final decision. That
will be done very soon.

Mr. Shivnath Singh said, we shou'd not
export iron ore and we should put a stop to
it.  1am afraid I canno. agree with him,
Al the very minimum, we have got 10,000
million tonnes of iron ore. 1 do not know
how we are going to calculate how soon wc
are going to exhaust it, but assuming we
even reach the Japanese rate of production,
which is going to take us some time, we
need not have any fear. These are the dis-
covered, proved reserves. If we take reser-
ves which we are in the piocess of discovery
our broad guess is in the Kudremukh to
Goa area alone on the West Coast which
has magnetite ore of 3:%. we will have
6.000 million tonnes. So, we need not have
any fear that we are going to ekhaust our
reserves, Even countries like Brasil and
Australia are earning so m.ch mcney by
exporting iron ore. 1 think you should
criticise us for not exporting enough, That
is the peal change against Government, to
which I conpot plead guilty, though I can
feel rather uncomfortable about it,

Finally, both in the Department of
steel and in the Department of Mines, we
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are trying to put the working of the dipart-
menton a more and more scientific and
rational basis. The holding campany about
which some hon Members had made a
mention js essentially a device by which we
would be ab’e to coordinate and control the
devclopment of our iron ore and steel indus-
tiy more effectively than before. My friend,
Mr Mohanty, was sceptical and <aid, “*Why
don’t you put your piesent house in order
before trying to build a new house 21 am
not trying to bui'd a new house. Thi« is
only a better method of being able to put
the present house in the proper functioning
order. We aic merely setting up a comidi-
nating authority which will not be inter-
fering in the day-to-day operations of
Hindustan Stee! or Bokarao Steel, etc., but
bringing  them together. giving them
maximum assistance and helping them to
get over the difficu'ties and pushing up 1n
the most cflfective way the iron and stecl
production in the country. 1 am confident
that the ho'ding compuny which we hope to
bring into operation within the next few
monthis will mark a significant step fotward
in the more effcciive  leadership by
Government of the indu trial sector, bnth
public sector and privte sactor and also in
the area of production of the principai metal
steel in our country.

Sir, 1 once more thank hon. members
for their friendly temarks today. [ assure
them that when we all meet together next
year, we will have a better stoy to tell
them,

Some llon. Membeis rose-

MR DEPUTY-SPEAKER : 1 will allow
only those whose nomes have been listed
and who had no oppoitunity 10 speak.

SHRI G VISWANATHAN : What abcut
Neiveli?

SHRI S. MOHAN KUMARAMA.
NGALAM : My colleague, the Minister of
state, has dealt with it.

1 admit that 1 have not been able to
deal with probably 75 per cent of the ques-
tions raised in the debate owing to lack of
time. It is a choice between takmg point
by point and trying to give a broad picture.
1 assure hon. members that I will go through



175 D.G. Min. of

[Shri 8. Mohan Kumaramangalam}

the debate and reply to them personally on
every single question.

MR. DEPUTY-SPEAKER : They can

take it up directly with you also, (Imerrup-
tions)
SHRIMATI T. LAKSHMIKAN-

THAMMA (Khammam) : Since we did not
get any time to speak on the debate, we may
be allowed to ask three or four questions.
Is there any eocredination between the De-
partment of Mines and the Ministry of
Railways about transportation ? Coal has
to be transported ftom Ramgundam to
Kothagudam. Because of shortage of coal
at the thermal power station at Kotthagudam
on account of the non-availability of wagons
to carrty coal from Ramgundam, there 15
power cut and industries are affcected.  So,
is there any coordination in the matter of
lifting of coal ?

Secondly, this morning the question of
having a mini steel plant at Kothagudam
was raised. Many tests have been conduct-
ed for years and years by metallurgical
laboratories. Feasibility study has also been
made. Recently, a UN team visited that
place. What is the latest position ?

My third question is about the closing
down of the diamond mines in Andhra
Pradesh. His predecessor had promised
that he will make Rayalaseema into a
Ratnaseema. Now that the diamond mines
are closed there is so much of unemploy-
ment, Evén before the formation of the
Gem Corporation I had requested that the
diamond mines should not be closed
down.

Finally, what is the recruitment policy
in the steel industry 7 There is a feeling
growing among the local people at Visakha-
patnam that only outsiders are recruited in
the Visakhapatnam steel plant. That feeling
$as to be removed, if that is not correct.

SHRI S. MOHAN KUMARA-
MANGALAM : Regarding the question
of transportation of coal from Ramgudam
to Kothagudam, I would like to mention that
the question of difficulties faced regarding
transport of coal are always under exami-
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nation collectively by the Department of
Mines and the Ministry of Railways. I do
not think there is any gap in the under-
standing of the two departments. Possibly,
even daily sometimes they will be meeting
to try to solve the problems. Unfortu-
nately, sometimes there is not enough
foresight in planning ahead and, there-
fore, these difficuities do arise.

So far as the question of the mini-steel
plant at Kothagudam is concerned, at pre-
sent there is no question of setting up a
mini-stee]l plant at Kothagudam. It is not
a mini-steel plant at alf. The idea probably
is to put up a sponge iron plants there with
the help of UNIDO to experiment whether
we can use coal as a solid reductant to in-
crease the ferrous content of iron ore. 1t is
being processed and probably will come up.
But it will take some time.

So far as the recruitment policy is con-
cerned, I am glad the hon. Member has
mentioned it, because this is one of the
things which I wanted to make mention of.
Perhaps the way in which things are going on
is best illustrated by my friend, Shri Shiv-
nath Singh’s sudden espousal of the cause of
Hindustan Copper headquarters at Khetri.
What dces moving of Hindustan Copper
headquarters from Khetri to Calcutta mean?
It means not a single employee of Khetri
need be moved to Calcutta. It means you
will have the headquarters of Hindustan
Copper in Calcutta, employing the vast
number of 60 workers, which is going to
change the employment situation both in
Calcutta and Khetri, completely, of course !
Let us appreciate that this small headquarters
we fix not according to the State but accord-
ing to the working of the organisation, I
may be wrong in diciding on Calcutta; I do
not wish to get into a debate on that and I
do not tHink it is right.

SHRI SHIVNATH SINGH : The shift-
ing of the headquarters will affect the deve~
Topment of copper at Khetri.

SHRI S. MOHAN KUMARA.
MANGALAM : What you must appreciate
is that it makes no difference to employ-~
ment, Whether the headquartors should be
cither at Calcutta or Khetri Is & matter of
balance betweest the various considerations.
H.C.L: has to Wook after not only Khetri; it
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has to look after Rakha project, integrate
Indian Copper mining with Rakha, it has to
supervise Agrigundala project in Andhra
Pradesh and many other projects. He may
think that it should be in Khetri because it
is in his constituency. But I have been put
in charge of Hindusthan Copper Ltd. asa
whole. If I have to think of H(C.L.asa
whole T cannot think in terms of one State.
Unfortunately. there has been a tendency
gowing, and I say that with a great deal of
sorrow, for thinking in tcums every parti-
cular plant that is put up in cvery partrcular
Sta‘e to provide employment only for
the persons in that particular State.

The Government of India have taken a
decision which we are vigorously implement-
ing that all posts below Rs. 500 a month
should go to the people of the area. We
are giving those posts to them. But there is
a tendency not only in Vizag but in s0 many
places also of over-stresing this point, and
of demanding that. if there 1s an engineer
with a salary of Rs. 750 or Rs, 1000 or Rs.
1250, you have taken too few Bengali engi-
nrers 1n Durgapur; that you have too few
Bihari engineers in Dhanbad; that you have
taken too few Rajasthar i engineers in Uda.pur
and so on. Surely, India is a single country
and we shou'd try t) go on the basis of merit,
Our claim in the Government of India and in
the public sector products projects entrusted
to my charge is that erployment in superior
posts is being given sirictly cn the basis of
merit and the capacity to do the job. If we
are wrong in judging of merits, you can
criticise us. But it is not fair that everyone
of these posts should be pul under & micro-
scope and to try to examine who was his
father, who was his mother and where from
he has come. The posts below Rs, 500 a
month are going strictly to the
people of the area. But when it comes to
higher posts, it is strictly on the basis of
merit and merit alone.

MR, DEPUTY SPEAKER : There are
& number of cut motions moved. 1 put them
all together to the vote of the House.

All the cut motions were put and negatived,

MR. DEPUTY SPEAKER : The ques-
tion s 2

“*That the rtespective syms not
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exceeding the amounts shown in the
fourth column of the order paper be
granted to the P esident fo complete the
sums necessary to defray the charges that
will come in course of payment during
the year ending tte 3ist day of March,
1973, in respect of the heads of demands
entered in  the second colunn thereof
against Demands Nos. 75 to 77 and 129
relating to the Ministry ot Steel and
Mincs.”

The motion was adopted.

{The Morions for Demand for Grants which]
were adopted by the Lok Sabha
are reproduced below—Ed. ]
DIEMAND NO. 75 : DEPARTMENT
OF STLEL.

““That a sum not excecding Rs.
95,63,000 be granted to the President z0
complete the sum necessary to defray the
charges which w.ll come in course of
payment during the year ending the 3ist
day of Maich, 1973, in respect of
‘Department of Steel’.”

DEMAND NO. 76 : DEPARTMENT
OF MINES.

“That a sum not exceeding Rs.
14.92,63,000 be granted to the Pres'dent
to complete the sum necessary to defray
the charges which will come m course
of paymen: during the year ending the
3st day of March, 1973, in respect of
‘Department of Mines'.”

DEMAND No. 77. : GEOLOGICAL
SURVEY

“That asum not excceding Rs.
14,04, 14,000 be granted to the President
to complete the sum necessary to defray
the charges wh'ch will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of

. 9

*Geological Survey’,

DEMAND NoO. 129 : OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
STEEL AND MINES.

“That a sum not exceeding Rs.
55,£5,20,000 be granted to the President
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1o complete the sum necessarv to defray
the charges which will come in course of
paymrent during the year ending the 31st
day of March, 1973, in respect of ‘Other
Capital Outley of the Ministry of Steel
and Mipes'.”

15.48 hrs.

MINISTRY OF PETROLEUM AND

CHEMICALS.
MR. DEPUTY SPEAKER The
Hougse will now take up discussion and

voting on Demand Nos. 66 and 125 relating
to the Ministry of Petroleum and Chemicals
for which 4 hours have been allotted.

Hon. Members present in the House wha
arc desirous of moving their cut motions
may send tlips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to mcve.

DEMAND NO. 66 : MINISTERY OF
PETROLEUM AND CHEMICALS
MR. DEPUTY SPEAKER : Motion

moved :

“That & sum not exceeding Rs.
$4,73,000 be granted to the President
t» complese the sum necessary to  defray
the charges which will come in course
of payment during the year ¢-ding the
31st day of March, 1973, in respect of
‘Ministry of Petroleum and Chemicals.”

DEMAND NO. 125 : CAPITAL OUTLAY
OF THE MINISTRY OF PETROLLUM
AND CHEMICALS
MR. DEPUTY SPEAKER : Motion
moved,

“‘That & sum not exceeding Rs, 69,
12,61,000 ve granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1973, in respect of
Capital Outlay of the Ministry of Petro-
leum and Chemicals.”
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15.48 hrs.
[SHRI K. N. TIWARY in the Chair.)

SHR1 DINEN BHATTACHARYYA
(Serampore) : Mr. Cheirman, Sir, this
Ministry deals with very vital sectors of our
economy. The saddest ccmmentary that I
want 10 make is that the foreign moncpolies
have had the strongest grip on these pro-
ducts, that is, pctroleum and chemical
products. These two vital scctors, petroleum
and drugs, are under the firm grip cf foreign
companies, mainly, British and American.

Take, for example, the price of crude.
We import about 14 million tonnes of ¢ ude.
What is more astounding is that the oil
companics, the foreign monopolies, import
crude from their own source. Our Govern-
ment cannot distects tiem to use cruce oil
from any other source, Several times-it
was discussed herc also- the Soviet Union
wan ed to supply ciude at a cheaper cost to
these Anglo-American o0il magnates and
1] ey openly said that they were not going to
refine any crude that the Government may
bring f om any oti er country except their
own. What i; more astounding is that the
prices of the imported crude have been
fantastically pushed up again and again at
the sweet-will of the big foreign companies.
Till the end of 1968 Burmah-Shell charged
1.38 dollar per barrel imported from Persian
Guif and 1.31 dollar per barrel for Agha-
ghary crude oil, ESSO and Caltex were
charging 1.31 dollars for Arabian crude,
In between, only for a short time, S per
cent was reduced. Again tte plea was
raised by these foreign moncpo'ists that
because higher royalties were chaged by
the oil-producing countries, they had to
inc ease the cost of the crude. Th s the of
of 1.25 to 1.28 dollar per barrel shot up to
1.81 to 1.85 dollar per bairel in the year
1970-71. What an unimaginable increase!
When Government, day in and day out,
tatk of taking the country towards 'self-
reliance, this is the picture that is prevailing
year after year in the most vital sector of
our economy. Again there is pressure for
rise because of devaluation of dollar. The
Indian people will have to pay for the higher
cost of crude that they will {mport fromy
their own scurces, 8o, the Indian people
will continne 10 be looted by the Anglov
American megnates ard cur Gorerrment
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will always plead helplessness, West
Qerman economists have once again proved
that the cost of production of one barrel of
crude in Middle East is between 25 and 30
cents only. What a naked exploitation and
a loot that is going on !

Originally when the foreign companies
were given permissjon to set up three oil
refinenies here. their sanctioned capacity was
was only 2 mlilion for Burmah Sheill
refineries, one mullion for ESSO and 0.75
million for Caltex. These foreign mono-
polists clandestinely increased their capacity
against the faws of the country, and uiti
mately the Government had to accede to
their request. Today Burmah Shall is
refining 4 million tonnes, ESSO 2! million
tonnes, Caltex 2 million tonnes. Tlus is
done to subvert the development of our
indigenous production capacity. Govern-
ment has been forced to sanction foreign
exchange to import these increased quanti-
ties of crude by foreign companies.

Then, Sir, what a fun it is! On 7th
April, Mr. Gokhale, the Munister in charge
of this M nistry, announced that the foreign
oil magnaies would not be permitted to
make foreign exchange remittances without
prior approval of the Government. This
announcement was made by him so that we
might reduce the remittances of these foreign
companies. But by a subseguemt statement
Mr. Gekhal: made it clear that these remittan
ces had cer.ain specified things in terms of
certain agreements in force; hence, Govern-
meat were, under these agreements, required
to permit remittances, etc. What Oeyion
can do, what Chile can do, what Egypt can
do. the Government led by Shrimati Indira
Gandhi which is prociaiming ‘Garibi Hatao’
and self-reliance is hesitating and hesitating
to do. I do not know how long this hesita-
tion will continue. Therefore, I demand,
immsdiately outright nationalise all the
foreign 0il companies.

Then I come to the Oil and Natural
Gas Commission. The ONGC is a mystery.
For the last ten years there is no progress
1 do not know whether the Minister is in a
position to tell us actually what has been
done by the ONGC in the last ten years,
Nothing—I will say. On the other hand,
30 muny corruptions were brought to light.
The Thakra Committes was set up regarding
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the pipeline. What is the result of that
inquiry 2 When will it end ? Nothing is
known. Every time itis coming up for
extension of time. May I here say that Dr.
Triguna Se1 in whose time this Committee
was set up, lost his job as a Minister
because he had the courage to set upa
committee against the high officials who are
corrupt and carrying oh their loot along
with the foreign oil companies for a long
time and that is why Dr. Triguna Sen is no
more in the Ministry.

16 hrs. ‘

Coming to the drugs, what is the posis
tion ? There also, you will find that most
of the drugs we have to import at a very
h gh cost. One committee headed by Mr.
Gaylord Nelson went into this matter and
their finding is that the foreign American
drug companies charge upto 11,000% higher
prices than the prices prevailing in Europe.
This was revealed during investigation of the
Senate Committee headed by Mr, Gaylord
Nelson. This committee found that many
of the drugs marketed by the American
conipanies have not been properly tested
about the quality and their therapeutic
effectiveness. During the last 20 years out
of 16,000 new products marketed by these
companies, 11.000 i, e. 70% of them, do not
satisfy the therapeotic claim made for them.
In addition, many untested and dangerous
drugs are regularly marketed. Sometime
back there was & case of Thaledomide. As
a result of using this drug, many children
were born with so many defects. A crop of
Thaledomide babies were born,

The latest is the case which has come
recently in the papers ‘Hexachlagophine”
which is used in cosmetic itemg and we
import it from America whereit has beon
found to be injurious. We have seen in
Indian newspapers two or three days back
that this item should not be used hy
anybody.

Sir, loot is going on in crude oil. Loot

is going on in drugs.

16.01 hrs.
{SHRI R. D. BHANDARE in the Chair}

There are foreign monopolies making
huge profits. There is Alembic and Com-
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pany. They are producing so many medicins
You have redyced the price of some items,
But the drug Company as well as others
have increased the cost of so many other
items. When you reduce the price of any
drug, you do not find it in the market, That
is the position. This conspiracy is hatched
by the big drug manufacturing concerns
both foreign and indigenous. My grouse is
that you don’t have any check on the prices
of drugs. Even in the hospitals that are
run by the Government, you won't get the
same at fixed price or controlled price,
whatever you may say. Under these ciicums-
tances, the Minister must make a categor-cal
statement.

1 charge the Minister that, at the top of
this Ministry there are some people who are
in direct conmnection with the foreign oil
companies. There are such top men in the
Finance Department also. It is they who
did not allow Mr. Gokhale to stop the
remittances to the foreign monopolists.
You will be surprised if I tell you the way
in which they are looting. 1 will give you
some examples of the way these remittances
are made. 1t is not only profit, there aie
overhead expenses, and so many other items
In the year 1969, Rs. 8191 lakhs were
remitted. The figures are Rs. 7264 lakhs in
1970 and Rs. 944] lakhs in 1971 Until and
unless we are free from these big sharks of
foreign monopolists, our talk of self-reliance
is just 2 hoax. What about profits of the
foreign oil companies ? In the year 1970,
theie ‘was a profit of Rs, 102 crores which
they got. In the year 1971 the profit was
Rs, 138 crores, In the year 1972 the profit
was to be Rs, 144 crores. From this you
see what is the state of affairs in th.s res-
pect, Sir.

1 would appeal 10 hon. Minister M,
Gokhale to sec that with regard to d ugs
the supply is guarantced. But this is not
done, You Bx the prices, bt there is no
supply. You may fix price, but manipula-
tion is done by the big business, big drug
company. They give another name to the
same product. They sell at higher rate,
Suppose Rs. 15 is the original cost before
price fixation. Now after price fixation.
the company adds something to it, gives
different name, avoids drug coutrol regula-
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tion, and charges huge money from the
buyers. Regarding the pipeline 1 have many
things to say but I do not have the necessary
time for that purpose. I would like to
know why the drilling at Baramoola in
Tripura had been stopped. I know that
there is some seandal regarding the supply
of materials there and charges were framed
against those who were responsible for it,
1 do not know what has been done. I
would like to know how many inquiries
have been set up by the CBI against the
corrupt offi.ials. Let the hon. Minister
kindly state it. Eve.ybody knows how
curruption 1s rampant in  this Department
particularly.

So, I wou'd appeal to the hon. Minister
to be straightforward. Let hm nationalise
all the oil companies and have them in the
public sector. Let him sce that the ONGC
serves its purpose and the country may be
self-reliant at least in o1l.

SHR!1S.C SAMANTA (Tamluk): I
am not happy with the working of this
Ministry, especially of the refinery section
of the ths Ministry. I had to raise a half-
an-hour discussion here about the pipeline
laying...

SHRI K. P. UNNIKRISHNAN
(Badagara) : [ would request that one more
hour may be given for this debate, because
it is very important for our ¢conomic
development. '

SHR1 SAT PAL KAPUR (Patiala) :
We also join in this request. The Deputy
Minister of Parliamentary Affairs is here,
and he may increase the time allotted for
these Demands.

SHRJ K. S. CHAVDA (Patan): Instead
of four hours, it should be increased to §
hours.

MR. CHAIRMAN ; If ten hon. Mem-
bers pet up and start speaking simultane
onsly, let them not be under the impression
that thejr demand is going to be accepted.
I shall simply put it to the House, and if
the House agrees. 1 have no objection,

SHRI SAT PAL KAPUR : You mky
put it to the House just now,
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MR. CHAIRMAN : For the time being,
let Shr1 S. C. Samanta continue his speech.

SHRI S. C. SAMANTA : The pipeline
was constructed from Haldia to Barauni
through Allahabad, and there was a gricvance
in the ecountry about the quality of the pipe-
line that had been laid. I was astonished
to sec the pipsline for myself, because
Haldia is in my constituency, and when |
went there, I say that almost 99 per cent of
the pipes had been damaged, and this was
brought there by the contractors. Shri P.R.
Nayak was the Secretary to the Ministry at
that time and he was looking to all these
things. He had something to do with the
Bechtel company  Those things have been
found out and now the Takru Commission's
inguiry into the pipeline affairs is going on.

When a commission of inquiry is set
up by a Ministry, then it should be given
all facilities, and all dozumsants and other
things that are required by the commission
should be supplied. We hear that they
are not being supplied. Tne concept and
policy of entrusting big public undertakings
to the care of industrial mianagers as chief
executives has been seriously cnmpromised
in the case of the IOC, in the refineriss,
pipeline and marketing divisions. The
Bureau of Public Enterprises was set up to
guide public undertakings. QGuidelines were
given as far as back as 1967 by the Bureau
to all undertakings including 10C regarding
various stages of project planning by com-
missioning a feasibility study or prelim nary
project report to take investment decision
followed by Detaiied Project Report and
preparation of engineering drawings.  This
is the procedure to be followed, but in the
case of Haldia Refinery,which was estimated
to cost only Rs. 46 crores when it was
cleared by Government in 1967, the cost has
escalated to nearly Rs. 68 crores already
and this top. Priority Project wiich wus
Supposed to be ready in 1969 or s>, already
late by three years and I can say with the
fullest scnse of responsibility that there is no
prospect of this refinery gotting rcady car-
lier than 1974, by which time the total pro-
ject cost may go up to Rs. 75 crores.

This has happened because deposit clear
directives by the Finance Ministry in 1967
suidelines given by the Bureau of Public
Enterprises, Haldia refinery is being built
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without a DPR and the foreizn collabo-
rators, in conjunction with unworthy exe-
cutives of the 10C arc, once again, taking
us for a ride.

10C h1s violated government direct ves
about project planning once again to the
detriment of the public interest and publ:ic
exchequer.  The 10C Board, according to
my iaformat.on, had insisted on reguiar
review of the project by means of PERT
diagrams some 2 years ago.  Throughout
1971, no realistic PERT diagr:m was pre-
sented to the 10C Board. The Committee
on Public Undertakings in its 66th Report
had highlighted the follies of project p'an-
ing of the Haldia-Baraun pipelines without
a proper project reports.  Without a paper
project report things are gong on. We
must know where we are.

The Special Secretary to the Petro'eum
Ministry had adinitted while vendering evi-
dence before the PUC that the entire pipe-
line proje:t needed redes gning. After the
pipeline was comsleted and defects found,
it 13 now said that redesin‘ng should be
done, Then, what has becen done ? This
gentleman, Siri Mangat Rai, ICS, apparent-
ly got jittery towards the end of 1971 and
quictly resigned from the ICS. The Secre-
tary to the Petroleum Ministry, the Finance
Associate and Government Audit have not
only ignore the fact that Government guide-
lines on project planning of Haldia Refinery
has been defied by the ICS, but these watch-
dog agencies, particularly the controlling
Min'stry, have not taken any action against
the persons respons:ble for it.

An escalation of Rs. 25 crores may not
matter to the new breed of public sector
executives, the new capitalists without
inve-tment, but Rs. 25 crores is a very big
amount and, if [ may quote, ‘money covers
a m ltitude of sins’.

M:. P. R. Navak, ICS, the presiding
deity of the petroleum firmament for neatly
a decade had to be suspanded from service
for his ro'e in the pipeline muddle.  Ris
role in the Haldia refinery project as Secre-
tary of the Ministry when the contracts
were executed in  1967-68, the role of his
successor, the present Secretary of the
Ministry and the concerned execufives in
the 1QC should looked into forthwith,



187 D. G. Min. of

{Shri 8.C. Samanta}

The conduct of the Finance Director of the
10C in 1967-68, Mr. M. V. Rao, for his
role in the pipeline muddle is now under
enquiry.

8ir the watchdogs of public undertaking
ere the Financial Controller and the
Finance Director. From 1966, till September
1971, a brother-in-law of Mr. Nayak was
the Financial Controller of the Refineries
and Pipelines Division of the I0OC. How
did Mr. Nayak manage these things ?

MR. CHAIRMAN : The matter is
before the Commission. So, these facts as
to what he did and what others did need
not be mentioned in the House because the
matter is sub-judice. Let the Commission
make all possible enquiry. Kindly switch
on to other points.

SHRI S.C. SAMANTA : All right,
Sir. This Ministry has sulfered much be-
cause of the change of Ministers. Perhaps
in no other Ministry such changes have
taken place. Fortunately or unfortunately,
we have now got one Minister, and we hope
that the grievances about which we feel very
strongly will be taken care of by the hon.
Minister.

SHRI VASANT SATHE (Akola) : After
all, oil is slippery.

SHRI S. C. SAMANTA : But the law
is there and the law will protect.

SHRI P.
(Nandyal) :

VENKATASUBBAIAH
Not brother-in-law !

MR. CHATRMAN :
him' Let him Smk-

Do not disturb

SHR! S8.C. SAMANTA: Sir, you
have remined me of the Tekru Commission
1 would not, therefore, go further. I
would only request the hon, Minister
to see the Thakru Commission is
is heiped with all the papers and other
things trat it requires, so that we could
Jook to the Ministry in such a way that we
£an have some faith in the public under-
Sskings in which we are taking so much
intérest. We sre nationalising so many
lnstitutions, and so, if our men who are put
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in charge of them do not to well, what
will be the fate of the Government, 1 do
not know.

With these words,
Demands for Grants.

SHRI R. V. BADE (Khargone) :
to move :

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

support the

I beg

[Need to take over all medical pharma-
cies which are owned by forcign companies.
(26))

*“That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

[Need to stabilise prices of medicines,
@M

“That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1"

[Need to check adulteration in medi-

*cines. (28)]

“That the Demand under the Head
‘Capital Outlay of the Mimstry of
Petroleum and Chemicals’ be reduced
to Re. 17

[Failure of 1.0.C. to give petrol pumps
to the cooperative societies in Maharashtra
and Madhya Pradesh. (29)}

“That the Demand under the Head
*Capital Outlay of the Ministry of
Petroleum and Chemicals’ be reduced
to Re. 1.”

[Failure to nationalise al} foreign oil
companies working in India. (30))

“That the Demand under the Head
‘Capital OQutlay of the Ministty of
Petroleum and Chemicals’ be reduced to
Re. 1.

[Failure in conducting inquiry into the
corruption  prevailing in India Oil Corpo
ration, (31))

SHRI DINEN BHATTACHARYYA :
1 beg to move §
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“That the Demand under the Head
*Ministry of Petrolcum and Chemicals’
be reduced by Rs 100,”

[Need to nationalise oil companies
belonging to U. S. A. and Great Britain.

39)

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

{Need to reduce the price of Kkerosene
. (40)]

—_

oi

“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

|Need to check adulteration in petrol
supplied from petrol pumps. (41)

*“That the Demand under the Head
‘Mmnistry of Petroleum anil Chemicals
be reduced by Rs. 100.°

{Need to reduce the cost of diugs com-
monly used by people. (4 )}

“That the Demand under the Head
‘Ministry of Petroleum and Chemicais®
be reduced by Rs. 100.”

{Need to re-instate twelve employees of
Antibiotic Plant at Birbhadra, Rishikesh

“3)).

“That the Demand under the Head
‘Ministry of Pctroleum and Chemicals
be reduced by Rs. 100.”

[Need to bring the wage scale of the
employees of Antibiotics at Birbhadra,
Rishikesh at par with the wage scale of
Pimpri Plant under the samc Ministry
(44))

“That the Demand under - the Head
‘Ministry of Petroleum and Chemicals’
be reduded by Rs. 100,

[Need to set up a permanent Joint
Committee in I. D. P, L. to negotiate and
settie the grievances of employees (45)]

“Thyt the Demand under the Head
‘Ministry of Petroleum srd Chem'crls’
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be reduced by Rs. 100.”

[Need to take steps to improve the
deteriorated industrial relations at the Anti-
biotic Plant at Rishikesh (46)].

“Thit the Demand under the Head

‘Ministry of Petroleum and Chemicals’

be reduced by Rs. 100.”

[Need for a thorough revision of wages
in the pharmaceutical factorics both private
and public (47)).

““That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.”

[Need to take effective steps 1o check the
sale of spurious drugs in the market (48)].

MR. CHAIRMAN : The cut Motios
are also before the House.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Chairman, Sir, in this modern age of
technology and science, the economi¢ well
being and pro perity of our country will
largelv depend on how the plans in the
field of oil and petroleum are executed. I
am sorry to say that at present, in the
country's battle for scif-reliance and
e.onomic independence, the petroleum sec-
tor represents the most dismal and depres.
sing picture that one can imagine. Instead
of increasing self-reliance we are moving in
the opposite direction. The grp between the
demand and the supply of petroleum products
i8 not nar-owing but increasing sharply.
My friend, Shri Bhattacharyya, spoke
quite a lot about imports of crude oil. The
bill for this at the present rate will soon go
up'o something like Rs. 200 crores per year,
It is estimated that the requirements of
crude will increase from 18.46 million tonnes
in 1970 to 26.50 million tonues in 1974, In
this increase the degree of indigenous pro-
duction will not go up but go down from
36.9 peroceat in 1970 to 33.2 per centin
1974. These are calculations made by the
Public Undertakings Committee in its latest
report on ONGC.

In this vital and strategic sector of
national ecomomy i3 which there are very
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high stakes, it is my charge that the Govern-
ment has been criminally complacent. I am
not b'aming this Particular minister, because
he is new to his charge, but over the years,
the Government has been criminally com-
placent, allowing persons in high piaces to
bungle and make the country pay dearly for
their incompetence or may be for something
worse than incompetence. The PUC's
report on ONGC shows something which is
truly shocking. At a time when the country
is struggling with its back to the wall, when
we are being blackmailed by the cut-off in
US aid, when foreign-owned refineries a e
importing crude st fancy prices, at such a
time, this report shows that the ONGC, or
rather, one of its subsidiaries called Hydro-
carbons India Private Limited, has failed to
lift and utilise 62.2 per cent of the country’s
share of Rustom crude which was allotted
to us. This has cost the country a loss of
Rs. 15.59 crores. If this is not criminal, 1
would like to know what is.

It is estimated that the annual cost of
imports of petroleum products 1n this
country is roughly Rs. 30 crores. On that
basis, we find that if Rustomn crude had been
imported apd utilised in the last four years,
this country could have saved Rs. 120 crotes
in foreign exchange, and the idie capacity of
1 million tonnes in Barauni Refinery could
have been put into commission. You know
what happened ? For two years, this matter
was held vp because Mr. N. N. Kashyap,
who was then boss of I0C, had pleaded that
unless this Rustom crude is properly analysed
by the Petroleum Institute at Dchra Dun to
see what its lube content is, it is not proper
to use it in Barauni or any other refinery.
After two years, it was found that this
crude is perfectly all right and there is
nothing wrong with its lube content. 10C
had actually passed a resolution that this
Rustom crude should be brought and
utilised. But two years were wasted
by Mr. Kashyap. Even now I am told it
cannot be used straightway, unless the
Barauni Refigery is redesigned to some
extent, because it was designed for a diffe-
renit type of crude. For redeésigning, 10C
had sanctioned an amount of Rs, 13 crores
and a decision was taken by Government
that this project would be undertaken for
making the necessary modifications in the
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design, so that the Rustom crude could be
utilised and 1 million tonnes of idle capacity
at Barauni could be put into commiss.on.
But nothing has been done about it up till
now ; I want the minister to tell the House
who is responsible for sabptaging and scutti-
ing this whole thing, why the county is
being made to suffer this enormous loss and
why 62 per cent of Rustom crude which s
ours is not bemng lifted and used.
Somebody in the Petro'eum Mimsuy
has to be held responsible. This kind of
constantly covering up and allowing pcople
to go scotfree 18 something which this
countty will not tolerate any longer. I
think a thorough shake up is called foi, a
thorough shake up in the O& NGC and the
Muntstry for this kind of scandal has to be
stopped.

1 would like to make three specific
suggestions,  Firstly, we have had a pro-
longed experience of successive ICS officials
heading this Ministry in the capacity of

Secretary. 1 want now, at least for once
as a trial, let us have as Secretary
in this Ministry a technical expert

who knows something about petroleum, a
petroleum expert. We do not want this
successive tribe of ICS officials to go on
fouling up this very wvital and strategic
sector. As you all know, three previous
Secretaries, Shri S. S. Khera, Shri Damie
and Shri Nayak, have been put on the mat
by the Pipelines Enquiry Commission.
Notces have been served on them to appear
and answer for their responsibility in this
whole sorry tale. So, my first suggestion
is : let us make a break, let us have as

Secretary a technocrat, if you like, an
expert who kmows something about
petroleum.

The second suggestion that I would like
to make is that a vast new prospect has
opened before us, which we should explore
and pursue, a tripartite agreement should
be worked out between India, Bangladesh
and USSR for a joint off shore exploration
for oil. The entire ofi-shore from Visakha-
patnam to Cox's Bazar can be explored
provided there is co-operation between the
governments of India, Bangladesh and USSR,
USSR, I am sure, can supply the necessary
equipment. But this shonld be done and it
should be given priority. At least we should
try for it, provided the other two govern-
sents are willing,
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My third suggestion is we should en-
courage young petroleum geologists, very
young and good scientists who are already
in the ONGC itself to go in for'oﬂlshore
and on-shore exploration for oil.

Incidentaily, while I am on this point if
I may ask a specific question what has
happened about the resumption of drilling
for oil in Bodra in West Bengal ? Because
1n 1964 when one of the drilis broke up we
were told by ODr, Triguna Sen that after
some more sophisticated su-vey was éarried
out by some equipments which we e to be
imported dnlling in  this area would be
resumed. After that we have not heard
anything further on that. ] wish he will tell
us something about it.

I would like to support the plea of Shri
Bhattachatyya for the the nationalisation of
the foreign oil cc mpanies. 1 have four specific
complaints again,t them, Firstly, they are de-*
manding higher and higher prices, fancy price
as, for their imported crude. Secondly, they
ate repatriating not only their large profits,
but it is reported that they are repatriating
portions of their reserves. They are removing
their assets. Thirdly, they have drastically
reduced employment ; especially in the
eastern region of the country, I know that
thousands of, their employees have had their
services, terminated or been forced to resign
their jobs. They are cither handing over
much of their work to contraclars or in-
stalling computers in their Bombay offices
and they are cutting down the:r staff in the
cagtern region., Fourthly, m times of
national emergency these o1l companies have
always betrayed a tendency to try to
pressurize us and blackmail us.

Finally, T would like to say a few words
about the the Pipeline Enquiry Commission,
not about anything which is sub-judice, as
you correctly pointed out. My grouse 1s that
government took a stand regarding the
principal accused, Shri P. R. Nayak, of
:‘xtmdinn his sesrvices and then suspending

im,

MR. CHAIRMAN: You caa say that
he is a **defautter” not accused™,

SHRI INDRAJIT GUPTA: Are you

sure be is only a defaulter 7 Anyhow, 1 do
0ot mind using the term *‘defauiter”™.,

.
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MR. CHAIRMAN :
not found guilty,
accused.

80 long as he is
you cannot call him

SHRI INDRANT GUPTA : I have no
objection to using the word which you
suggest. The principal defaulter, Sher Nayak,
was placed under susaension by a procedure
which the Government of India undertook
with all good intentions for preventing him
from secking protection under the ICS pri-
vileges, becausc he was due to retire. Once
he has retired he is beyond the scope of any
inquiry.  Sibsequently, as you probably
know, he went to  the Supreme Court and
the Supreme Court held his suspension to be
technically void because 1 was notified to

him  that discipliniry  action was
only ‘‘con templated” against  him.
The acwal disciplinary action  order

which mecans that it must be reduced to the
form of & concrete charge-shee was not
given to him. He was only :aform>d of a
contemplated disciplinary action and he was
suspended. The Supreme Court held that
this cannot be done and held his suspension
order to be technically void. They held that
a defective suspension order had been given
to him.

I want 10 know how this was done. It
is Mr. B. B. Lal, a responsible officer, the
Secretary of the Department o! Personnel,
who framed the suspension letter. So far as
I know, Mr. B. B. Lal has been a member
of the I.C.S. for the last 30 years. I cannot
believe that hedoes not understand the English
language or he does not know how to draft a
letter or frame a propar suspension order. Al-
ready, the charges were there. Nine charges
had been framed by My, Mangat Rai, the
Special Secretary in the Munistry and for-
warded to Mr. Takru for preliminary investis
gation. Mr. Takru enlarged those 9 charges
to 15 charges. Out of 15 charges, Mr, Takru
held Mr. Nayak being prima fucie guily or a
defaulter on 14 charges.  This was done on
the 11th Junuary, 1971, Yet, the suspension
order which came fater on. that is, on the
23rd March, 1971 contained no charges.
Herce, it was held by the Supreme Court to
to be defective. Am I to take it that Mr.
Lal is such an immature or an in experienced
officer that he did not understand this or is
this another example of the 1.C.S. brother-
hood gang up im defence of cach other ?
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Perhaps, T am being uncharitable. At
least there is one other 1.C. S. man, Mr.
B. R. Tandon, the Special Commussioner of
Departmental Enquiries, who found Mr.
Nayak guilty of 11 charges, specially, absolv-
ing Bechtel's from paying income-tax on
their profits. I believe, this comes under
the Prevention of Corruption Act. 1 would
like to know from the hon. Minister why
the C. B. 1. should not prosecute Mr. Nayak
separately and directly on the basis of the
finding of Mr, B. R. Tandon's inquiry. A
copy of this report, may I ask, should be
placed on the Table of the House. Let the
Members have a chance of stvdying it. The
Tandon Report was submitted six months
ago and we are still in the dark. We do not
know what the Government is doing subs-
equently on the ba'is of the Tandon
Report.

Why is it that the Ministry is opposing
the enl.rgement of the terms of reference
of the Takru Commission ? Dr. Tiguna
Sen had assured the House—1 am
quoting—-*‘All allegations in thc P.U.C,
Report, the 66th Report, have been
seferred to the Takru Commission of
Inquiry.”

Now, it is found that they have not
been 5o  referred. Why should the
Ministry oppose the enlargement of the
torms of reference ? 1 would like to know
that. The original terms of refercnce had
been drafted by the very of(icers who aie
under the inquiry of the Commission.
Now, it is being argued before the
Commission that the terms of reference
should be widened. Why should the
Ministry come forward to oppose it, we are
net able to follom.

Finally, I would like to know what is
the the role of the Ministry in such
inquiries. 1 am told that even certain
flles which have been asked for by Mr.
Takru are either not being produced or
iordincte delay is going on in submitting

fi'es to the Commission. What is
role of the Ministry in that ? Is it
ita job in the face of the P.U.C. Report
tg aseist the Commission in finding out
u? truth in fixiog the guilt where jt
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belongs to or is it the job of the
Ministry to try to shield the guilty officials
and even, if necessary, to bring ridicule on
the P.U.C. findings and their Report ?
This is very serious state of affairs.
There is not much time at my disposal. 1
would just say that the whole pipeline inquiry
affair must be taken seriously and the way
in which the Ministry has been behaving
towards it must be given up.

As far as the whole question of stiding
farther and farther away fiom self-reliance,
instead of going towurds self-reliance, 15
concerned, and the arguments wh.ch 1 have
advanced earlier, it must also be found out
who 1s responsib'e for this huge loss which
the country 1s made to suffer due to this
bungling.

SHRI M.B. RANA (Broach) : 1 rise to
support the Demands for Grants of the
Ministry of petroleum and Chemicals. It
was Panditjt who, many years ago, took a
decision to develop public sector under-
takings. His dieam has come tiue today
and 97 public undertakings are functioning.
It was said by many capitalists that these
public undertakings wete a loss to the
country. But that is not so. Out of 97
public undertakings, 5 are making profits
and only 33 are making losses. On the
whole, the public undertakings will start
making profits very soon after their period
of gestation,

No hon. Member has mentioned about
ONGC so far. 1 would like to say a few
words about that, but befoie | do that, I
want to bring to the notice of the House
that many capitalists are interested im
d faming these public undertakings as far
as they can and are putting up arguments
against the prosp.rity of the public under~
takings. I had the opportunity during the
fast two years as Chairman of the Commi«
ttee on Public Undertaking to study in great
detail the working of the ONGC. The
16th Report of the Committee was laid on
the Table of the House on the 2ist of last
month. It is rather a bulky report, about
400 pages, and I do not propose to cover
more them a few imporient points in it
which relate to the eficiency of the ONGC,
to the pattors of financing and the workers'
bonus,
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The Report covered a period of five years
from 1966-67 to 1970-71, and for all this
period, except for the last seven months,
the Chairman was Shri L.J. Johnson. For
the last twenty months, there has been no
permanent Chairman and one of the
Members has been acting. We have ex-
pressed our regret in the Report that the
Government should have allowed such a
situation to arise.

We found, samewhat to our surprise,
that in spiie of the fact that the ONGC was
one of the largest public sector organisations
in the country, with a staff of about 22,000
people and an annual budget of Rs. 60 to
70 crores, the Chairman hus no powers at
all ! Asthe Member in charge of stores
and administration, he had the same powers
as any other Member for the subjects in
his charge, but as Chairman he had no
powers. He presided at*meetings of the
Commission and if theie was an equality of
votes at any time, he had a casting vote.
It seemed to us to be anomalous that the
Chairman should have such a heavy respon-
sibility without power. We have again
tecommended that the Chawrman should be
the chief executive. The Government
representative, when he appeared in evidence
before us, again reiterated that the Chair-
man’s role should be merely that of a
planner and co-ordinator. We disagreed
with this view and felt that merely desig-
nating him as a coordinator would not
clothe him with effective authority, We
have recommended also that, in an expan-
ding organisation demanding quick decision-
making, the power to take prompt decisions
is a primary pre-requisite and this caanot
be fulfilled unfess the Chairmon, as the
chief executive, has the power to overrule
the dissenting view of the members in the
overall interests of the organisation.

My expetience of the public sector
organisations has been that, although power
ant suthority are necessary for those hold-
ing high office, If they are expected to pro-
duce yesults, eMicishcy depends much more
on personality, drive and commitment than
on the fact of being uble to exercise power.
In miy oegadisations which are doing
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badly, those in charge have no lack of power
and authority and yet they have failed. We
were, therefore, very happy to find an
organisation where the Chairman had been
able to secure a high degree of efficiency in
all spheres of work without actually having
any power. Wt were also impressed by the
enthus:asm which we noted at all levels,
particulary among the younger scientific and
technical officer<, which showed that moral
was high.

Here T would like to say a word about
the labour relations in the ONGC during
the peri>d covered by our Report. I must
say that they were among the best, if not
the best, I had come across. The day before
the Comnuttee visited Baroda, two years
ago, fcr example, the labour union of
workers of the ONGC in Gujarat was hold-
ing its annual conference and they had
invited the Chairman to sit with the union
leaders on the dais to address the workers,
This seemed to us to be an excellent index
of the sound relations between management
and the workers. We also saw evidence of
this wherever we went in the oil fie'ds of the
ONGC and at thewr headquarters in Dehra
Dun. Tt is la gely because of these fac ors that
the ONGC's woring results in the past four
or five years have been so good. In the
year 1967-68, for example, they made a
profit of nearly Rs. 12,8 crores and in
1968-69, Rs. 12.93 crores. We found that
these profits would have been higher had the
ONGC not been selling gas below the cost
of production and had the sale price of oil
not been reduced because of the reduction
in the parity price.

The workers of the ONGC brought to
our notice the fact that even though the
ONGC through their hard work and devo-
tion to duty was earn ng the highest profits
in the pub'ic sector, this was not being
reflected in the workers,” bonus. They com-
plained that the 10C workers, whose work
was much less onerous and dangerous, were
getting 16% bonus, while ONGC workers in
19648.-69 were getting an  ex-gratia bonus
payment of only 8%. This has been raised
for next three years to 10%.

When we wont into this question, we fouad
that under the pattern of {inancing in the
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ONGC the exploration lossestof the Commis-
sion’ and the expenses on non-producing ficlds
were all being met by sotting off the revenue
from the sale of oil and gas. Of course, in
exploration for oil, and in wild-cat drilling,
there are bound to be heavy losses. But
we . feel that the workers have a genuine

o grouse since the system implies that they

can never expect to get a higher bonus and,
in fact, in poor year, the bonus might even
come down. So. it was bccause of this that
“the ONGC had pleaded with the Government
“to:alléow them to undertake refining ope-
rations also. The bouns will continue to
“depend on. the “profits of the ONGC and
since the ONGC's” explorationg  programme
is bemt expanded. it may have to incur
further Josses. In addition, if it has bad
luck and does not find many new fields, all
its profits from the sale of oil and gas will
be easten - up tg meet its losses. We have
suggested t0  the. Government that one way
out of the difficulty, perhaps, would be to
form a parent company to take care of both
the ONGC and JOC and to share the profits
of these two organisations in some equi-
table manner.

. Apart from the good leadership at the
top and high morale in the organisation, the
efficlency which we observed in the ONGC
appears to be the result also of applying
modern management techniques, e. g.,
Control Rooms at Dehra Dun and at
Divisions,

. 'Then they have the Central Workshops.
The ONGC .wtose presert rate of produce
tion is 4 milllon tennes per annum is the
largest - producer of oil in the country. In
the past six or seven years, it has discovered
as 'many as 13 new oil or gas fields. Two or
three of them are still being developed:
Thé production of 'gas is at present about
333 milfion cubic metres per annum. As a
result-of the discoveries ‘in the last Sor 6
yéars, ONGC should be able to prod.ce 912
miitori: cubic .metres per year in 1973-74 on

land, which is included -in its ten year plan..

Jtshou'd also-be able to produce at-the rate

by 973-74. " ‘The  ONGC deserves. credit

betatise. with seismic equipment which is ngt R work | :
: ._‘_f_Hr. Iohmon with the wondery

‘thﬂatest mthc‘ﬂdd iheyhnve beena
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to discover as many as 13 fields in the last,
seven years. This is a very .creditable
achievement when one considers that these
fields are small fields and, therefcre. much
more difficult to find.

Finally, I would like to remind the
House of the magnificent success of the
ONGC in 1970 in bui'ding up its first ofl-
shore platform in very difficult conaitions in
the Guif of Cambay. Itis in my consti-
twency.  The conditions vere very difficult,
The Russians were expecting high tides in
the Narmada rivec. There were tides of
upto 12’ and the Russians gave it up and it
is our young engincers who worked there
day and night and put up this plateform and
started drilling.

About the ONGC, 1 would like to men-
tion what a former Minister, Shri Ashok
Mehta said in the Lok Sabha while replying
to the debate on the Demands of the
Ministry of Petroleum and Chemicals in
1968. Hesays :

1 whuld like to say something abou tthe
exploration programme. It is said that
we have spent a lot of money, but not
achieved adequate results. We have
spent something like Rs.200 crores on
the ONGC and we have established 130
million tons of reseeves which will be
prcduced. I think there figures are comp-
arab'e to similar figures saywhere in the
word. The performance of ONGC has
improved remarkably in the past ‘12
months... :

Today the facts are that the ONGC,s '

drilling performance in 1967.68 has been.

a record performance for all time. Next

year’s target is 40 rpercent higter than
what we have done this year. I would .

like to know from any Member of “the -

House belong'ng to any section of - the
House if we say that our. 1968-69. -

performance would be 40.per cont over -

the record performance we have put. in..

. 1967-68, is not that something for whick..’
we should . pat the ONGC:.on.ite back. .
1 would like to. take this mﬂuﬁty-.
put onrecord. .my apprsciation
2 of the.
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youngmen that he has brought
together,~the p'anning and development
team,—and with the control room, has
done ”

Before Isit down I would like to say
that o1l has been struck in my distict of
Broach Wehad about I fakls acies of
khar land m Bioach distrct while the
refineiy 1s put up at Baroda When the
question of cxpansion <cmes they want to
expand the same refinery while they could
casily have a refinery in Broach district

where the  petio-chemieal complex and
other things can be st up In Broack
tie o1l Produdction 15 same  things
bke 5,000 to B(00D tonnes a day So,

they should have a second tefincty m Bradach
district for the welfare «f the dis uct and
tor the welfare of the people theie

*SHRI M S SIVASAMY (Tiruchendur)
Hon Mr Chairman, Sir, before 1 sait
eapressing my views on the Dumands for
Grants of the Mmistrv «f Petioleum ind
Chem cdls, T would at the very outset refer
to certsin amportant issu s reat ng to my
constituency

For the four southcrn most districts of
Cape Camorin  Tuunclvels Madurar and
Ramanathapuram petrol  diesel o1l and
other petroleum products will have to come
either fiom Madias Refinery or from Co hin
Refinery  As these have to be transported
from a distance of 400, 500 niles awav we
have to pay 5 to 8 paise more per litre (f
petrol on account of hcavy transportd on
charges Bearmg mn nund the hgh puce
that the people of this area haie to pay for
getling petroleum product and also keeping
1n view the needs of fast-becoming indust-
rial complex m and around Tuticorm, the
Tamil Nadu Government for the pa t five
cars has been requesting the Cential Gove-
riment to set up an oil refinerv there
Besides this, the work on Rs 85 crores
worth Southern Petro-Chermical Indus ries
Corporation 1s progressing repidly «dd this
Industrial unit’s mamn 1cquirenkmt of raw
matersal 15 naphtha One million tonne
naphtha per annum will be needed by this
unit As I pointed out earler, this naphtha
has also to come from either Madras or
from Cochn, 400 or 500 miles away from
the location of the industry If you teke
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into account the transportation charges in-
volved 1n this, naturally the cost of produce
tion of this unt will be mounting up, the
burden of which will be pased on o the
con umers  The Tuticorin harbour 1s being
expended at a cost of Rs 35 cro ey and the
work 1s iy to be completed next vear
If the expand.d harbour factlites are to be
utihh ed mn { l and if the Governn ent wish
to have some return on this huge investment
th tonnage at this hirbows should be in-
crcased substantially  in other words, the
import and export trade through thic har-
bour should be considerablv increased 7Thiy
in turn emphasi es the need for having an
o1l refinery at Tuticonn

With a view to making availible to the
people of tlese fous dis rict  the petrol, the
d ¢sel and other petroleum products at the
same price t whch thev ase available to the
reople in Madras Bombay and Coclun  to
supply naphtha in quantity locally to the
Southern Pe ro Chemical Industrics Cora
poration s0 that its products could be sold
at a competitive price  ty utihise the expe
anued harbour facilitics « f Tuticorin in fu'l
and al o on account of the strateg ¢ place
Tu icorin  occupus i the 1 aval detcnce of
the countrs | would appeal to the hon
Minster that an o1l refinery should be set
un at Tut corm and the Central Government
should imitiate preliminary action on this
pronosal

In the 1971-72 Annual Report of the
Ninistrv, thercis reference Koyalito Refinery,
Barauni Refinery Hald a Refincry and also
to the necessity of havine another rifinery
in the north-westcrn part of tie comtry
I regret to <ay that there scems to be ne
realisation on the pat of the C atral
Government of the need fir having a refinery
m the souttern pa t of the country  There
1s no mdiation of this in the Annual Re-
post also

On Augist 15 thig year, we will be
cclebrating the silver jubilee of our Indepen-
dence I ven after 25 years of our Indepen-
dence, so far as retroleum products are
concerned, we continue to import them
diaming our slender foreign exchange
resources Every year the crude ol
imported to the tune of Rs 135 crores and
Rs 21 crores worth refined pétroleum pro-

*The original speach was de'tvered 1n Tam .
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ducts are imported annually. It has been
estimated that in the year 1973.74, to meet
the requirements of the country, the import
bill on this score will reach Rs 350 crores
pre year. T don’t think I will be wrong to
sgy that the Ministry should bestow its
immediate attention to the ever increasing
import of crude oil :very year. It is claimed
that huge deposits of oil are there in Assam.
Four years ago, the Estimates Committee of
this House recommended that the Barauni-
Gauhati pipeline’s capacity should be ex-
panded further if the import of crude oil is
to be reduced. This recommendation has
fallen on deafears and we are importing
merrily crude oil worth Rs. 135 crores every
year and this figure may go up to Rs. 300
crores in two, three years. If the Govern-
ment are determined to conserve our meagre
foreign exchange resources, then the Baraum-
Gavhati pipeline’s capacity should be ex-
panded immediately as recommended by the
Estimates Committee four years ago. This
will help further exploitation of oil available
in Assam.

Only the other day 1 came acioss a
news item in which the Chairman of the Oil
and Natural Gas Commission, Shri Neg,
has stated that Cauvary Basin in Tamil
Nadu and Godavari Basin in Andhra
Pradesh have considerable oil deposits, I
have also been given to understand that the
Government are likely to drop the explora-
tion of oil in these two areas. Iam not
able to reconcile myself to the two contra-
dictory postures of the Government. When
the head of the Oil and Natural Gas Com-~
misgion has stated categorically about oil
deposits in Cauvery basin and Godavari
basin, would like to appeal to the hon,
Minister that the exploration work there
should continue.

It is stated in the Annual Report that
there is enormous potential for oil in the
off-shore areas of our country. It isalso
stated that if the Aliabet off-shore area in
Gujarat is exploited In full, it will moet the
entire oil requirement of the country. What
do we see ? The work in this area has come
10 a standgtill. The lame excuse advanced
is that the Hoating crane and the power tug
are not available. Whea you ate importing
crude oil and other petiolrum prodagts to
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the tune of Rs. 160 crores a year, which is
likely to go up to Rs. 300 crores In a year
or rwo, when the foreign exchange position
is not so good, can you accept the argument
of non-availability of floating crane and
power tug for continuing the off-shore
drilling in Aliabet area ? If this is the

« performance in the basic requirement of

peteoleum products without which our eco-
nomic advancement wiil receive a set-back,
Iam tempted to call this Government as
as inept, ineffective and inefficient. 1If the
drain of foreign exchange 1s to be stopped
immediately the floating crane and tle
power tug must be made available to the
0. N. G. C. so that it can continue the off-
shore exploration of oil. I don’t think the
House will tolerate any delay on the part of
the Government so far as this issue is
concerned.

Before the independence was achieved,
it was the slogan of the Congress Party that
all foreign exploitation would be extermi-
nated from the country immediately after
achieving independence. After 25 years of
independence, what i1s the position ? Out
of the total import of 19.6 million tonnes
of crude oil, 8.2 million tonnes of orude oit
are in the hands of foreign-owned oil refi-
nerics. The Government and the Members
of the ruling party take pride in doing
nationalisation of this industry and the
other. They also proclaim from house-tops
that the Government are thinking of nationa
lising so many institutions in the country.
the Government boldly and courageously
nationalise industries of indigenous origin,
industries which have been set up, and
developed by our own people. But the
Goveynment show all signs of reluctance,
hesitation and cowardice in the matter of
nationalising foreign-owned companies ahd
industrial units. During the last four years,
the Anglo-American Refineries have carned
a profit of Rs. 35 crores and have repa-
triated the whole sum. During this period
their investment is Rs. 109 crores. The
profit is more than 50%. They have not
brought money from their countries for
investing Rs. 109 crores here. They have
just converted the dividends into share
capital. 1f the Governmient sk them to
buy crude from Russia, they will not buy.
They have their own preforred source of
supply. T would appesl to the Govemment
shat there should oot bé ahy dulay or say
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sign of hesitation on their part to nationa-
lise the Anglo-American giant companies.
They have swindled the country for two and
half decades. They have dominated our
cconomy for twenty-five years, They have
repatriated to their countries more than
what they have invested here. If the exploi-
tation of white people is to be put an end
once and for all, then these foreign-owned
refineries should be nationalised without any
fear or compunction.

In this regard, the Shantilal Shah Com-
mittee has recommended that the Govern-
ment should set up a separate purchase
organisation for the purpose of importing
and stocking crude oil and then distribute
it to the private refir eries and to the public
refineries. The Committec has stated that
that is the only way to curb the profiteering
tendency of these foreign-owned refineries.
I wonder why the Government have not so
far set up such an organisation. For mar-
keting the oil they have the Indian Oil
Corporation. Why should they not have
another organisation for making purchase
of crude oil from other countries and then
it can be distributed to both privatc and
Public refineries ? 1 would like the Govern-
ment to do this immediately and end the
exploitation of foreign-owned refinerics.

17 brs.

The Drug Control Act was passed by
this House., There is 159% ceiling on profit
under this Act. But the balance-sheet of
Glaxo has revealed a profit of 207 The
profit of Pfzer and Hindustan Warner has
gone up by 2719, after the enactment of this
law. It is not that I am saying this. Their
own balance-sheets reveal this. 1 would
like to know what action has been taken by
the Government under the provisions of the
Drug Coatrol Act fixing a 15% celling on
profit. When these foreigr-owned com-
panies are making profits against the express
Provigions of a law, then it ts essential that
the Government must take penal ac.ion
againgt them.

We have many public sector under-
takings in the fields of medicine, engincering
heavy engineering and so on. I will give
here the example of Indian Durgs and
Phatmaceutical Ltd. The paid up capital
of this public sector undertaking is Rs. 27.15
crores.  The leng-term loan received fom
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the Central Government is Rs. 31.20 crores;
the short-term Joan comes to Rs. 25.49
crores. With the total investment of Rs.
83.85 crores, if you look at the performance
of this unit during the last four years, you
will find that is continuously running under
a loss. In 1968-69 the loss was Rs. 4.59
in 19(9-70, the loss was Rs. 3.80 crores; in
1970-71 the amount of loss was Rs. 2.6
crores and mn 1971.72 the loss came to Rs.
4.72 crores. With an investmert of Rs. 85
crores, and after giving admunistrative and
technical experience during the last 11 years
this unit was set up in 1' 61—if this under-~
taking is showing a loss, cither it must
definitely be due to administrative lethargy
and inefficiency or the umit must have be-
come a bureau for malpractices. It is time
that the Ministry goes into the question of
recurring losses of such public sector under-
takings. If the programme of nationalisation
is to yield any beneficial results to the people
of the couniry, if the pace of socialism is
to be hastened, then it must be ensured that
these public uncertshmgs start earning
profits. If the presenl! trend continues un-
abated, then the people of the country wiil
give their verdict about the intentions of the
government.

SHRI DINESH CHANDRA GOSWAMI
(Gauhatt) : Mr. Chairman. Sir, we have
before us the Annual Report of the Petro-
leum Ministry and the Annual Report of
the Indian Od Corporation Ltd., public
urdertakings under this Mnistry, covering
the period upto March, 1971,

Even a casual study of the Balance
Sheet and Annual Report of the 10C for
the period erding March, 1971, will make
the most ardent votary of public sector set
up in the agony and in despair because
during the period under review, during
1970-71, 10C’s sales turnover increased by
nearly Rs. 100 ceores compared to the pre-
vious year, but the net profits went down
by neatly Rs. 5 crores—from Rs. 0.4]
crores in 1969-70 to Rs. 15.77 croes in
1970-71. It is indeed strange and unfortunate
bemuse IOC operates in a near-captive
market Barring the city of Bombay and
the Maharashtra region whore two on-shore
foreign-owned refineries are located, 10C
has no competition and even in an economy
of shortages, it is obvious €t JOC heg
failed, m'«erably (ailed, to achicve e onhomies
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of scale. All Indian Maaket participation
of 10C during the year was 51.6 per cent.
In other words. 10C alone sold more pro-

ducts than all the other organisations put
together.

The Industrial Policy Resolution of the
Government of India placed oid in the
highest priority category, where it was
supposed to attain the commanding heights,
I0C has attained, thahks to Government
policies, that commanding height in  distri-
bution of Petroleum pioducts without the
commensurate return to the public exchequer.
Its unit cost of operation is by far the
highest among similar organisations refining
and marketing petroleum products.

Over the years, most constructive sug-
gestions made by cxperienced and knowle-
able Members of Parliament, and by Parlia-
mentary Committees to improve the work-
ing of the IOC, and to streamline its
admiuistration at various levels have besn
ignored with impunity by the buieaucratic
machinery completely. The result has been
obvious, I will come to the iesults
shortly.

So far as payment to ONGC and Oil
India, a fifty-fifty partnership with British
oil interests, is concerned, the question of
import-parity price comes in. The crafty
bureaucrats who got the Government to
accept import parity as the basis of pricing
of indigenous crude, had acted against
national interest and the IOC, manned at
the top, at the Chairman’s level until
recently by undesirable men from the ICS
and at the Managing Directors level by
pensioners from Burmah-Sheli, and the
Ministry have failed to protect the interests
of 10C. The so-called Arbitration Award
given by Mr, Mangat Rai, ICS, who recently
resigned from ISC apparently apprehending
departmental action for his ro'e in protect-
ing guilty ISC men involved in pipeline
muddle, gave a thoroughly subjective award
sbout crude prices. In the first place, his
selection as Arbitrator of a fellow-ICS and
Chairman of YOC was behind the back of
the Board of Directors and in the second
place, the Award itself was bad. It is high
time the Governmeat, particulary the
Planning Commission, thoroughly reviewed
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the question of import parity and find
ratiomai solutions in our oational interest
and in the interest of the publie sector in
oil. ‘The agreement should be reviewed and
revised so that we may have a majority
share and the entire audit of Oil India may
come within the purview of the audit by
the Comptroller and Auditor General. The
Board of Directors must also be reconsti=
tuted.

The tics of the British oil industry and
the bureaucrats of the Petrolewn M- nistry
deep and well-known. This started with tl e
refinery agreement with Burmah-Shell 20
years agy and BOC as well as AOC, who
are direct bencficiaries and partners 1n the
01l India agreement are part and patcel of
the international oll cartels as represented
by the Burmah-Shell group One has reason
to doubt that the oil India agreement,
particularly the second supplementary
agreement exccuted in 1961, isa manipulat-
ed and fabricated document. The Joint
Sccietary dealing with this subject had
openly asked for an enquiry by writing to
the then Cabet Secrctary. The then Finan-
cial Adviser, Mr, A V. Venkateswaran had
also supported the Juint Secretary that the
second supplementary agreement with Ol
India was manipulated. But the result of
this action of the two honest officers has
been that both of them had to leave the
ministry and officcrs against whom specific
allegations have been made were rewarded.
For instance, Mr. 8. I, Bhambri, the then
Deputy Secretary who was dealing with this
matter, was rewarded m many ways by the
superior officers at whose behest this shady
deal was exccuted. Mr. Bhambri was
brought back from I0C to the Petroleum
Ministry as Joint Secretary and he is now
the Official Director in the Oi} India Board.
1 have heard people saying that the whole
thing has degenerated into a cooperative of
anti-national elements. As an ardent sup~
ported of public sector, I have made this
allegation and 1 request the Minister to
enquire as to whether the second supple-
mentary agreement with Oil India is a shady
document or not? 1 hope the minister
will give 2 specific reply to it. It is parti~
nent to note that the conduct of Mr.

Bhambri is under emquiry by the Thakru
Commission.

In the conaection, it is interosting fo
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note that about 50 Members of Parliament
sent a memorandum to the Prime Minfster
seeking that at least thoss officers who are
under suspicion should be transferred from
their concerned jurisdiction. In that list,
Mr. Bhambri’s name figured prominently.
This memcrandum was sent to the Petroleum
Ministry by the Prime Ministry in October
1970 for necessary action. The Special
Secretary, Shri Mangat Rai, the Joint Sec-
retary Shri M D. Rajwade, who-e transfer
had been demand in the memorandum, were
allowed to deal with this matter. We have
never heard of an instance where a person.
against whom there are serious complaints,
is allowed to deal with the memorandum
submitted against him. What has been
the result ? The result was that Shri
Mangat Rai in his note dated 4.11.70, which
is in the official file. advised that a reply be
sent to the Prime Minister that the Members
of Parliament were subjective and some of
the listed officers had nothing to do with
the events of the pipeline muddle, He
specifically mentioned, and I am quoting :

“Mr. M. V. Rajwade was not on
the scene at all and so far as I am
aware, they were not at all concerned
with any of the moting or events e.g.
Mr. S. D. Bhambri.”

About Shri Kashyap, then Chairman,
IOC, Shri Daulat Singh, Co-ordination
Manager, IOC and Shri R. S. Gupta, Shri
Mangat Rai stated in his note that he finds
it ““difficult to find and indication of their
having acted mala fide’.

Shri B. Mukherjee, Secretary of the
Ministry, who was sufficiently familiar with
all these matters, approved the note of
6.11.70 and then Minister was advised,
misgted, by the bureaucrats to send such a
note to the Prime Minister. Unfortunately,
we find today that by an order dated
15.4.72 the Pipeline Enquiry Ccmmission
servad notices, among others, on Shri Gupta,
Shri Bhambri, Shri Rajwade, Shri Kashyap
and Shri Daulat Singh to clear their conduct
before the Commission. The Enquiry Com-
mission paseed this order only after detailed
and careful examination of the materials
before it.

This is the sorry state of affairs in
which e bureausrats have put us. The
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bureaucratic machinery has given wrong
information to Members of Parliament by
giving such a note. I hope that the hon.
Minister will apply his independent mind
to the whole matter, divorced from the
advice of the bureaucratic machinery, and
will try to give satisfactory answers to these
specific allegations which I have placed be-
fore this House and more of which T am
sure my friends would be raising here
during the debate.

We find that Shri Manghat Rai has
suddenly resigned from the ICS. It is
unfortunate that the same Secretary is still
there in t} e department, the same Secretary
who has approved this note of Shri Man-
ghat Rai on 6.11.70, Shri Indrajit Gupta
has alleged that all the naterials have not
been placed before the Thakru Commission
in the way they should have been placed.
The Thakru Commission, which ought to
have finished its inquiry by now, has failed
to do so because of the non-cooperative
attitude of the Petroleum Muistry. In
fact. a summons by the Thakru Commission,
asking for identifying files, has not been
comphlied with by the Ministry so far. It is
our demand that these offizers, against whom
suspicions are there, should be removed
because if these officers are allowed to deal
with the filed the entire inquiry would
become a farce.

T will finish by referring to only two
problems relating to my state, as 1 have no
time. We are happy that a petro-chemical
complex is coming in Bongaigaon. We
thank the Pctroleum Ministry for that. But
we have come to know from the press re-
ports that this Bongaiga on project will be
ander 1.C.P.L. of Gujarat, We have got
genuine feelings that if this falls under the
India-Petroleum Chemicals of Gujarat, the
aspirations of the local people particularly
in matters of employment would be frust-
rated to a great deal. Therefore 1 would
request the hon. Minister (o separgate the
refinery from the petro-chemical complex at
Bongaigaon and to run the refinery under
the 10C.

The other aspect to which I would draw
the attention of the Minister is the long.
standing request from the Assam Govern-
ment for increasc in the royality on the
crude. Considering that Assam is 2 poos

s
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{Shri Dipnesh Chandra Goswami]

and backward state I am sure the Minister
will look into it. In conclusion. may I
request the Minister that while replying to
the points, I will not get from hum a parlia-
mentary reply.

I will explain what 1 mean by parlia-
mentary reply by referring to an anecdote
which has come out in papers today. Mr.
Llyod George was moving with his Secretary
one day in a car in Wales. And he was
lost. He asked one of the pedestrians,
**Where am 17°. The pedestrian repled,
“You are in a car.” Mr. Liyod George
said, “This isa perfect parhamentary reply
because it is short, it is to the point and it
does not disclose anything.” 1 hope, the
hon. Mimster will give a reply which will be
brief and to the pomt but it will not be to
that extent parliamentary that it wunl not
disclose anything.

st wrce Mo aY (@rEdta) : Mz
wwrafa wfea, ws N |/ §faaw qar
fRwen ¥ dafsw & @ ¥ @) waofr
gidY oY § 3aH 100 $QT o HiewrAT
& ared wir mr @, 850 FOT To FIYH
& aed e 250 ®0E vo wwlegfewrw
b aed wimr o ) @ Haew ¥ fiw
fagu} ot syt feur orar 8, Uw AW
¥z &Gifoum, gaa sfzetat oy dawa

wmiegfered 1

oz § emieforsy & @it & fade
&1 Wiy §, &t ag ag fr 1962 ¥ nw
¥ faw gart gwd oA o Hfew 22
Te MF awr & Ny e ¥ gfeg a8
& g, afcarn og g fe 1967 & =t
aw & garr O € ag faw WY @7 @
gt | fex o @Y% gwr ¥ g few A
foar 7 s wre ganr ) few o e
faw &1 yavehtww anlt o A § oqr
it e § i wdfosT dlt oitw
oo 9w ¥ fawrs § ) Afew axr o
el & ww HdY G g §, e i
¥t Yhegw gt sfs wver A 8, w
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wrlww o & faeg S Qv o @
% wrg fewrr Ay @ wifgd | 9@ $9pA
&Y gy A wrar Aifgy | oy FT AT T
T8y §, &7 wufes ® € 2 aww qEaAy
£, sek fou wm & 3@ sigw wOW W
1970 # wamar g 1 & sAer wgan §
%1 9 T & are dYefgat m0T Sil
%1 fawaY & ? o3 gradtg Nae agy F
FEE:

‘*‘As you all know, the pharma-
ceutical industry has taken repid strikes
in recent years, but it has still a long
way to go before it can cater adequately
to the \astly expanding health and medi-
cal programmes of the nation. The per
capita consumption of drugs is too low
here, as compaied to that in other
developed countries, and today it is of
the order of azbout Rs. 5in India, as
compared to 145 m Germany, Rs. 170 §n
Japan “and Rs. 190 in U.S.A. This s
at once 1ndicative of the magnitude of
the challenging task that lies ahead and
of the measures that would have to be
taken over a wide fiont n order that all
the essential and other hfe-saving drugs
become available to the different strata

of our society, particularly in the rural
areas and in adequate quantities......”"

W ead  wEY Nt wgd § fr g ot %o
ot #fqer @ war qyar §, N fv aw
a7t gaAT § Awow §, YT WO W WY
10 %o s =afes $T & w1 wAw e
Taf & q¥W HI AgE EW O
T |

17.20 hrs.
[SHRI N. K. P. SALVE in the Chalr.)

gaR AW &Y wg ¥ grew §, o qoAy
froer gt & eadfear ¥ qad fedl & A
W, 37 %7 vroy ag § fy e oE A
Hfefra § ¥ ol o & e g,
wq & ww 50,60 sfawa Wt W ¥ g
¢ fru & wror wers agh oot
W wrdt § ¢ o g feooft wod B
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*“Jt has gone absolutely in the
interest of foreign drug manufacturers in
our country, Flagyl is being sold by
May and Baker at 80 paise a tablet,
whereas the Indian manufacturers of the
same drug are not allowed to charge even
16 paise per tablet.”

Efega dqdewce e 2adz qarar § @t
TR Aoy 16 §¥ wfa Eadr R g,
FfFT gw &Y gAY gorow E fuedy
g, =t ¥ de JwT Tl TadT Y 60 T
H 3wy §at g7 qadsr A fogdla o
gz fwrdt B, www ¥ A aan
gt o2 foadt amdFA v } awav &
aowar § fe ozt ac frey wtegfess
T AR > §, aE f Nos 0w
AT T E g AT SR F TFN
Wl ag s TE § wfs e o g
ug § frowroi @ gefs, fas = gefar
“The American drugs firms have
got control over Indian drug industry.
They are responsible for the huge losses
to the IDPL and they want IDPL to dre
& natural death. M/s. John Wyth entered
into a fishy deal with HAL for manu-
facturing Ampicilin, when Mr. T. R.
Subramanyam was the Managing
Director of HAL. He is now an em-

ployee of this firm at a very high salary
and with other benefits.”

T woqdt o g wifenw ar foae Y
gadt sl s1 JAfom wgeT gwar
e o e AT Qus &
Ty EQ AT AT g gE H g
forg wrafy wY fudfamr & oy FEF
ot wridw fear gy O ag ww FA
wiferw dure sult &1 sE A e
faifgar @t or frafor @ «df fwur
fedfaa &Y farg Wi & for ™ ara-

it i ¥ w5 fomr o a9 A felfam @
fary wik w1 wgdw WY foar) '@
wre agt o o wwr ol &

frdwr § 6 &t Qew@ R
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Al § ag ww 4 Y e o § o Y
TF Az q@r § 99 & foar § .

“In the case of Tetracycline,
Analgin, Chiorophercol, Folic Acid,
IDPL s helping the American firms and
the sufferer 1s the poor tax-payer of our
country,”

That is one criticlsm in one newspaper,

M W AT A A AW ¢ IF A IS
| 7 sarar weer wifgw | ¥ qoav § fw
o g7 a<g oY AAfiwT B ¢ IAET AT
a7 it Af w2 7 gR A § fw ange
FHear we AR wiar &, A § oar
andt & 1 7T g7 fa% 9w W Oafar dar
g1 Toza wark widY 8, doges @Ak
i ¢ N fow foar srar g ‘A
ifeat” |« fFa g e gw gfedr ag
At L ag wged ard §rzg A v
dateq w1 wW I Wigg)

g aaag EFad AN agm A
foat auiad § oy e o g€ 4, Faw
T &I ZEAATS ALY &Y W & 1 W AHIL
FafANas sk qe g go N 9z
mT AG A § ) TW A0y & MY F qowr
A SAEIYA FTAT AEAT E | HW AH
gfaw & v vt & Afad :

“Park Davis have offered joint
collaboration for capsule plant with
IDPL. 1 am sure such a collaboration
wauld be harmful and should not be
allowed or even considered.

German Schering was amaigamated
in German Remedies and BDH with
Glaxo. Sich amalgamations should
not be allowed. It must go to Indian
firms with less than 269, equity
participation.”

o Qar wget § R g geTC o o s
ovd B Ag g OTA ST e
et wonh § 1 Fod d o Fod ¥ ar
f feaar dur g o & oy Amy 4
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=¥ gveE st wrwlr wedt wdEm W
wm T wfge

W A wleead &) 9 ay
¢ oY@t & seanw § aE @rE a7
syrfrg & wgt S & qwe DAL R,
afen oiesmgat ou¥ gzt g Al
efr ) gw Y wfeaea arge & gAY
qedt &1 wet av wfeargaT st s
agl gt 7 wror ag § i ad odt A
ge & ot fF gx w1 ¥w s AT
wifge | FAt ¥ w@1 fx @I F=aw
sm~ grar wifgd, fedt & wgr fr qrae-
W dmr wfge, fer fedt & % faor
fegqr-der g wifgd o gwit mEt A
dfan afl & fr frw a@ ¥ s ar
aifer ok wizeregwe &1 S few
SHTT €T AIfRT | O saraTt sy AT @
& wg faon fs <fe awifar & dar samar
onaT § wafed Yoar § Iq H1 FemaEA
gmr wifgd, ow g e gam v fe 3
wg feur fr qraedes var Tifgd & s9
& e w3 faur fae fodt & s o Aw-
I ge T At 1 & spar § fwowew
siw ¥ 1w dvw 1 €)Y gwm § ST Aoy
ex oft & awar &1 wrag geEr 9 A
st aff @ fe& gart ag dow dwr
orar &, IEFT 9N ALY & qrar § AR
wiemgoy F1 IORT T & 9@ 39
aa w1 w1 af) & e wiE odfan g
fr fem qraw Sesww gar 91fed
a1 & Ty 0 g N A8 § ) gl
#eft wgen T AW o §, & qugar
ifF wmaEr w wdy Xa W@

we
N e T o QF g, oo

s Woww @A, Y ow awgw
it Y vt gTwar § wnw avd § )
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wx §arf @ & A ¥ gu wgr
WIEAT § | ATEY drad ® qrE ot oy e
wf gt e 3 qw arf & 9g AT
wrar A § | ITAT FFAT AT 94T vaq §
ax mar « ¥y dvar fs o o g g
) Ha et DA & o g ¥ fred
st 7 gadY gw w9 & gy b anf
&Y < &t afgwT & 1 THET F1O0 g7 wAYT
frar 2 fr o o A o Detfer 34§
gz ®endfes qmEds «1 Ty AT
gragn § ] sAwr & A @
fimfs AF ¥ o awgT T E T wed
FEFTAFT ) oA dar g fE ¥
gy 3% & feifeee ady ¥ wa A Erg
W F AW W w9y ey @y e
w7 ®E Fgarar ¥ AY Jmr oAy
Iq b &7 wgr AT ¥ W AW WY
AT FT AT RAT E A HT G@F AN
5w et & 9w griwme w9% Y
I FoAT AT § FLEX ) oA QAR
oY fagor § smed  faws | gawr oW §
g yarew | ag fae & wdsy #
frvear & | @ duT Hagsm g

“10C favoured private shipping
companies. They are not dealing with
the Shipping Corporation of India be-
cause the Shipping Corporation is unable
to satisfy their illegal demand. 10C also
hired tankers from the private suppliers
to transport the products JOC officers
get the percentage of 5 to 10 as commis-~
sicn ftom the private shipping companies.
This secret commussion of 5 to 10
percent 1s mostly kept in foreign banks.
They are doing this transaction through
or Mr. Ramkrishna who is arranging all
these thing. Inquity will reveal your
goodself more facts.”

Then he has said :

“Pali Oil 800—The price of Pali
Qfl at Barnuni Refinery is Rs. 850. IOC
brings the same from Barauni te Calcutta
and then the sale price is Rs, 950, ‘The
same product is sold by the IOC asa
Pali Ol 800, actually it is not a Pali
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Qit 800, but it is “Indrex Oil 75”". The
original cost of the indrex oil at refinery
is Rs. 1060. 10C sold this product
through the foreign agents names of
which are given as under :”

And then, he has given so many names. The
thing is this.

qrad wreny fex Awgrad Y a8 faar
st g8 W ofawr & frwer § ag aw
yio% fgea § o gq a1ed fawer @ f
agr Frwfes daEdr £ O a7 3+
&ty rafac gy w1H gk o F
faar & 1 gaaY arawr gaAr =iz

‘“The other dealeis of the 10C have no
other derlership of any other company
cxcept 10C but Dedhia is the dealer of
the several companies in different names.
This is an admitted fact. In other
words, other dealers owe their loyalty to
only one company and that is I0C and
Shrt Dedhia is connected with several
companies and still he 1s being respected,
honoured and loved by 10C much moie
than any other dealer {t comes to
this...”

Then he has said so many things. He
says:

Do you support this sort of polyandry
despite your own promises and the dir-
ections of the Ministry and the Board
of Directors that such agents will not
continue.

{b) The Government’s policy in aliot-
ting petrol pumps has always been to
rehabilitate unemployed graduates and
encourage co-operafive societies and
genuine association. Shri  Dedhia who
was bankrupt in the tradc at some time
has been secretly helped to become
agent of several foreign oil companies
and is getting more and more encour-
agement from the 10C.”
That is the criticism. Then he says
“Import of § akhs tonnes of crude oil
from the Persian Guif to Bangla
Desh ¢

+
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We hope your goodself will look iato
the matter and do the needful for
the interests of the nation...

A gross irregularity and fraud has been
commitieel in th: matter of freight for
transportation,

Following is the summary. Long before
the tender for freight was issued in
Bombay, IOC entered mto a league
with one shipping broker, Mr Reshim-
wala. In terims of this consptracy, Shri
Reshimwala flew to London and come
to an understanding with some of the
Greek ship-owners whose ships are to
be used for transportation."

The consultation with the Dittector
General of sipping was 2 farce and the
Director General wa, bullied. He did not
however give his consent nor the Chief
Controller of Chartering had given his
consent. [t is understood that the
unofficial commission ecarned by the
Managing Director of 10C end its asso-
ciates will be 20 per ceat of Rs. 2}
crotes.”

HAT TH A F HAHOEH FAIY A G,
aY 7T W AGHIA FT ¥Y AL FAL
qrfgr, a=1 wwar & e & afy avr
& #e Afgeary dar gar 2

T wIiw ¥ avew § w2 waard
8t Y W W@ g1 9w &% wrefaa gah
wT 75 2w 8 gf 4 aEwi @
g ug arfe aga &S WA & &Y an
grdm Y war & oswToay
Tagat AT THINT  ATA 4T 007 o
gra g ol faa WY ged §) Bw § a=f
zaieat woesd gt wifgy o 9=
fergeara & Y I ) A WA
wifgg 1 Vew qwr w1 sy e el

YT WA FAX FY wew fwar g
SHRI P. VENKATASUBBAIAH
(Nandyal) : While supporting the Demands

for Grants of this Ministry, I would like to
make & few observations with regard to
certain aspects of the working of certain
institutions under its control.
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[Shri P. Venkatasubbaiah]

) Members who spoke before me high-
lighted certain points with rcgard to the
working of the Indian Oil “Corporation and
also the working of the Ministry as a whole,
With regard to the working of the Qil India
T would like to point out, Government has
got 3509, nparticipation. Oil India was a
foreign-owed company. Tt had exclusive
right of 0il exploration in Assam and other
areas. Government entered into participa-
tion with this company and certain agiec-
ments were made. Mr. Goswami referring
to those agreements pointed out that with
regard to second supplemental agreement,
certain concessions were made by Govern-
ment to this company which gave conside-
rable advantage to the foreign oil company
and to the disadvantage of the Government.

Iwould like to refer to the recommen-
dations of the Estimates Committee which
went thoroughly into the matter and pointed
out glaring irregularities committed by the
Ministry with regard to second supplemental
agreement. They categorically recommnded
that the whole matter has to be gone
through, This is what they said :—

“The Committee have considered
these reasons. They feel that the origi-
nal princing formula laid down in cl.13
of the promotion agreement of 1958 was
quite comprehensive and was advanta-
geous to the Government as under that
formula Government had option either
to fix price of crude at the import parity
or cost plus the reasonable commercial
return.  This gave adequate powers to
Government to peg the profits of the
company to any figure considered reason-
able by them and therefore could well
have been used by the Government.
Under this formula, Government was
also to examine the cost as well as to
determine the quantum of cost and ele-
ments to be taken into account in cal-
culating such cost in agreement with one
Oil India Ltd. Moreover, Government
had guaranteed neither any net return to
the Oil India Ltd. nor assured off take of
specific quantity of crude by the Barauni
and Gauhati refineries from any specific
area. There was, therefore, no question
of any payment of subsidy on the terms
of any agreement of 1958.""
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They further go on to say that by enter~
ing into this agreement, Government have
had to pay heavy subsides amounting to Rs.
18 crores, and they have categorically stated
that a second look must be had at the
second supplemental agreement, and the
loopholes have to be plugged properly.
With regard to payment of sales tax also,
by this agreement, Government have to lose
Rs. 3 crores every ycar., So, they have said
that these matters have to be looked into.

Coming to the other exploratory acti-
vities of this company, by virtue of this
agreement, they do not want to produce
more crude o1l lest they may lose their ad-
vantage. So, they have slowed down the
exploration of crude oil in this sector, and
the Barauni oil refinery has to get the crude
still from forcign countrics,

1 would request the hon. Minister to get
this matter thoroughly examined in the
light of the recommendations made by the
Estimatcs Cemmittee,

With recgard to the other exploration
activities of the Indian Oil Corporation, |
can only say that suffient or significant
progress has been made in this field,
though it is not according to the expecta-
tion that we had. Of course, the ONGC is
in the field and is making explorations
wherever it is possible. I would only
suggest in this connection thatsince it isa
public sector undertaking, there shou!d be a
sort of promotional activity too because a
thorough geological survey hns to be made
in order to find out where oil is available,
At one time, it was found that there was
oil that could be explored in the Cauvery
and Godavari basins, but to what extent
it is commercially feasible is a matter yet
to be determined by Goverment, 1 would
suggest that the activties have to be intcnsi-
fied, and if oij is found in these areas,
Government should not shirk the responsi-
bility of undertaking those activities.

Much criticism has been made about
the marketing activities of the Indian Oil
Corporation. My hon. friend Shri RV
Badc has also referred to this matter. But
I do not want t0 make wild allegations on
the floor of the House without satisfying
myself whether there is any truth in it. But
I would only say that theve has been persi-
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stent criticism about the marketing activities
of the indian Oil ICorporation. Many allega-
tions have been made withregard tofavouritism
or irregularity in the matter of giving licen-
ces to the dealers in various places. At one
time, & scheme was drawn up by this Minis-
try that unemployed educated graduates and
engineers would be given first preference.
Many complaints have been made, and some
have been brought to my notice also, that
though the scheme was put on paper, 1t was
not implemented. There were many irregula-
rities and many cases of favouritism. So
I would suggest to the hon. Minuster that
there should be a thorough shake-up and
she whole thing shouid come up.

MR. CHAIRMAN: Now, thc hon. mem-
ber should conclude.

SHRI P. VENKATASUBBAIAH: | have
to conclude so soon ?

MR. CHAIRMAN : 10 minutes is the
time which a Congress Member can take.
So, 1 am afraid that it 1s beyond my control,
1 can give the hon. Membe! one or two mdre
minutes if he wants.

SHRI P. VENKATASUBBAIAH: | am
glad to hear that.

So, this matter also has to be taken into
considetation.

Coming to the Fertiliser Corporation of
Inda and the production of nitrogenous
and other fertilisers in this country, 1 would
only point out certain facts which have been
mentioned in the report. W.th regard 10
the Nangal fertiliser plant, it has been said
that there is acure scarcity of power.
So the production has been tarded. In
this field, there have been several bung-
lings made previously. With rezard to our
policy of having coal-based fertiliser plants,
Korba and others, we have bungled. After
two three, or four years, we have come back
to the conclusion, we should have coal-based
fertiliser plants. In pursuance of this, the
Ramgundam fertiliser plant is going to be
commissioned, They said Rs. 90 cruies
are going to be spent on it. I would only
request that this be expedited becausc as
we delay i1, the cost will mount up and
ultimately the per tonne cost of fertiliser
will go up and we will be compelled to im-
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port more fertilisers,

Another important thing is the non-
availability of hero.ene which we have still
to impyrt.  When we set up these refine-
ries, the petro-chemical complexes should
keep pace w th their working and petrol and
petroleum products should be turned out as
speedily as possible so tha in the mnediate
future we may become self-sufficient not
only in petrol and petroleum products but
also tn the matter of production of fertilisers
which will acceleiate food  production,
because fertiliser 1s the most important
ingredient in food production. T hope
Government would take the nevessary steps,

1 also hope Shri Gokhale will continue
to hold ch .rge of this porttolio. There has
2¢n change of hands in this Ministry so
many times. I hope he will continue to
to hold it and will give a new Jook and
onentation to 1t so thit the basic needs of
this country are fully met by these public
sector undertakings.

SHRI K S, CHAVDA (pratna) : One of
the objectives of the Ministry of Petroleum
and Chemicals is to pan development,
control and assist industries connected with
druzs and pharmaceuticals 1 would con-
fine my observations to drugs and pharma-
ceuticals.

Forewn collaborators and Indian firms
are allowed by Government to manufactu re
basic drugs, the foreign col'aborators g ving
their technical knowhow to their Indian
counterparts so that this industry can be
seif-reliant. But what do we find ? The
foreign collaborators have acquired such a
strangle hold as to that they have hampered
the self-rel ant grow h of the Ind an phar-
maceutical industry. Government also have
promoted the monopoly interes s of the
foreign firms at the cost of Indian manu-
facturetrs. Out of the total business in
pharmaceuticals of Rs. 250 crores in the
country, nearly Rs. 200 crores in the hands
of foreign-dominated firms. They are
nearly 15 firms. They do only the for.
mulations and littie of basic manufacture.
They have invested nothing in research and
development of drugs and pharmaceuticals
in the country. Still out of Rs. 27 crores
worth of imports, Rs. 20 crores are allowed
to t’ ese fureign firms.
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Sir, these foreign firms have multiplied
their capital to the extent of Rs 150 crores
from their original investment of Rs. §
crores only. That means they have made
3,000 per c:nt growth in their capital during
a period of 15 years,

Kolynos, as everyone knows, with its
actual nitial capital of Rs. 1 lakh, 1s having
a business of Rs. ! crore per annum in
formulations only. That means it has also
made a growth of 10,000 per cent in its
capital. No one can dispute that our indus-
try has acquired enough technmical knowhow
in respect of tablets, capsules, liquias, mn-
Jectables, etc,

In the last two decades. the progress
allowed to be made in the Indian pharma-
ceutical industry 1s negligtble, whill the
foreign firms are given preferential treat-
ment. For example MSD has been given a
licence to manufacture 144 kilogrammes of
vitamin B-12 which is in excess of the total
requirements of our country up to 1974,
This appears to me to be a case of favouii-
tism having been shown to this foreign
firm,

There is another case. Messrs Abbott,
the so-called small scale foreign firm, in
comparison, has been given hard currencv
licences worth Rs. 85 lakhs in one year for
the import of eight tonnes of erythromycin
while the only Indian firm engaged in the
same field on the same footing has not been
given licences worth even Rs. § lakhs for
erythromycin,

After one year's chasing by the Indian
firm, the DGTD was convinced that the
erythromycin import substitution could save
foreign exchange to the tune of Rs, 8
millivn in two years, but the high-power
committee on prices diuuted the proposal
that the firm had no experience. 1 venture
to observe that the hon. Minister had
probably no experience of ministership when
he joined the Cabinet last year, and yet he
is piloting two Ministries at a time guite
successfully.

MR. CHIARMAN : Very abov also.

SHRI K. S. CHAVDA : Therc is yet
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another case, Hoechst and MSD are
allowed to import frusemide and indome-
thracin at Rs. 3,000 a kilogram, whereas
the world prices for these drugs are much
less than Rs 300 a kilogram. Even then
they have been given licences to import to
the extent of Rs. 4 million each in one year
from hard currency areas. Proposals by
the Indian firm for the import of these drugs
arc kept pending for months together for
processing.

The IDPL is not in a position to piosper
or to break even, because 90 to 95 per cent
of the tital drug and pharmaceutical for-
mulations are in the hands of foreign firms,
and secondly because they manage to get
hicences in the name of ‘new diugs’ or life-
saving drugs, etc. During the last one ycar
and a half, thev have got 44 regularisation/
expansion/COB licences, whereas some of
the appfications of our Ind.an firms lie
pending under one pretext or the other for
over two years The market of all profit-
able formulations is in the hands of those
15 foreign-controlled firms, and therefore,
the IDPL has been put 1n a position that it
cannot come out of the losses.

It has been observed that under the
Drugs (Price Control) Order. 1970, the
applications of new formulations by the
foreign-dominated firms get the mark-ups as
they desire, which give them more profits,
while our Indian firms cannot get even the
mmumum mark-up and they get meagre
profits, and thus indirectly the competition
of Indian firms with foreign firms is being
neutralised by the authorities concerned.

At the end, I would like to make two
suggestions. A committee of Members of
Parliament should be appointed to make a
thorough study about these firms and submit
their report to Parliament on the first day
of the next session. Sscondly, the minister
must assure the House that from today no
furthes expansion or regularisation or COB
licences for tablets, granules, liquids or
injectables should -be issued to the foreign
firms having more than 26 per cent equity
participation.

Now a word about the pricing of RFO
and gas sold by the ministry for power
generation in Gujacat. States having natural
resources like coal and water get the benefit



25 D.G. Min. of

of power generation at a low cost. In the
same way, Gujarat having the natural
resources of oil and gas should have got the
benefit of power generation at a low cost,
but the Ministry of Petroleum and Chemi-
cals have shown a step-motherly treatment
to Gujarat in the case of selling gas and
RO for power generation in Gujarat, Tle
Ministry sclls gas at Rs. 106 per 1000 cubic
metres in Gujarat while in As am the same
ministry se'ls the gas at Rs. §2.95 per 1000
cube meties. In Assam the cost of pro-
duction is much higher than in Gujarat,
But the price of gas is much lower in Assum
than in Gujarat. In spste of the recommen-
daticn of the S!antilal Shah Committee to
fix the price of RFO at 45 per ton, the
Ministry of Petroleum and Chemicals »ells
it at Rs. 138 per ton, in Gujarat. 1 hnow
the Government of India has appointed a
retired Chief Justice, Justice Hidayatullah,
as Arbitrator for fixation of price of RFO.
I hope Gujarat will get justice from ihe
retired Chief Justice.

sz W5 wTATA  (WAT) ¢ AT
af agig, az9 § qualg 78 2

MR. CHAIRMAN : The bell is being
rung. The hon. Member may resume his
seat...... Now there is quorum. He mauy
continue his speech.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) :  Sir, the Ministry of Petro-
leum and Chemicals is responsible for many
things. They have listed in the Report 7
items under petroleum and 18 items under
chemicals. To put it precisely, I should say
that the Ministry is responsible to see that
wheels are moving, to make the earth more
yielding and to make man fit if he is not
man is physically fl1 to prov.de him diugs
and, last but not the least to make the
women more charming by providing cosme-
tics, Within the limitedtime, it is not
possible to examine in all those aspects how
the Ministry has discharge its responsibility.
Therefore, I will confine my attention to
only petroleum.

Tt is regrettable that there is no firm
National policy on oil. Many things have
been said on this subject on & number of
budget debates since 1967. But up till now
no pational policy has been formed. There
wre public sector refineries and private
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sector refineries owned by the foreigners,
The refining capacity of the private sector
refineries is gradually increasing when, as a
matter of fact, there should have been a
national policy that this should gradually
decrease.  Only the public sector refineries
shouid be allowed to refine more and more
crude oil.

Coming to the performance of the O
NGC and Indian Qil Corporation, all the
previous  speakers  irrespective of  party
affiliations have spoken against them, 1 do
not know how long the Ministry will allow
these burcaucrats to indulge in anti-national
activities.

st gER 97 HTAY :
gm, a7 & i Ag &)

aanaft azl-

18 hrs.

MR. CHAIRMAN : The bell is being
rung...now ihere is quorum.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, I want to put it on record. We are
here in sufficient st enzth  But 1t requires
two parties to make a debate. 1f there 1s
nobody present on the other side, I am
addressing this particularly to members
belonging to the Jana Sangh party, who
raize the question of quorum, there, cannot
be any debate.  On this side Members are
present when there is lively interest in the
debate. 1t is not the unilateral responsibi-
lity of one party to maintain the quorum
howsoever big that party may be. There
should be some persons on the other side
who should keep the debate going. (later
ruptions)

MR. CHAIRMAN : Order, order. 1
am on my lcgs. Please sit down. I made
an informal request to Mr. Bade to prevail
upon Mr. Kachwai not to stand on his right
so far as the demand of quorum is con-
cerned. However, if the Member wants to
insist upon his right, all that I can do is to
ring the bell and call for the quorum. That
is all. Now, we continue with the debate.
Shri B. N. Shastri may continue now.

SHRI K. S. CHAVDA : Sir, you
reques Mr. Bade to prevail upon My,
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{Shri K. S. Chavia)

Kachwai not to raise the guestion of
quonim. Bt you should also request the
party in power so that they can avk their
Men.bers to 1emain present in the House,

MR. CHAIRMAN : This is the end of
the matter. I do not want te escalate this
controversy any inore. Already sufficient
time has been wasted on this. Shri B. N.
Shastri to centinue his speech.

SHR1 BISWANARAYAN SHASTRI
Sir. what | was saying was that there 1s no
national policy on ol  When will the
countiy attain self-sufficiency in producing
crude oil and when will the foieign com-
panies which are operating in India not
have their licence ? 1 would request the
hon. Minister to evolve a national policy on
oil so that other Programmes can be fixed

up.

The O. N. G. C. has indulged in anti-
pational activities so far as it con:erns the
economy of ths country. They have indulged
in extravagant expenditure. Regarding
0. N. G. C. in the Yastern region which is
in Assam, they acquired property fiom the
Assam TeaCompanyatan extra-ordinaryprice
which is more than what the party demanded.
This matter was raised 1n Patliament by me
and the then Minister of Petroleum and
Chemicals promised a C. B. L. inquiry. 1
do not know the result of that inquiry. 1|
would request the hon. Minister to place the
report of the C. B. 1. inquiry on the Table
of the House.

Again, regarding pipeline. this question
was raised in this House, and a Commission
of Inquiry was appointed. That Commission
of Inquiry was appointed two years back,
in August 1970. They were to submit their
report within a period of six months, but we
find that the time has bcen extended more
than there times. What s t ¢ reason for thiy ?
thereason. The hon. Minister should take the
House into confidence and tell the House
whether the ONGC or the Indian Oil Cor-
poration or his Ministiy is not cooperating
with the Commission of Inquiry. Why has the
time for submission of report been extended
by about twoyears ? It isa very serious
matter. Therefore, I request the hon.
Minister to take the House into confidence
and tell us about it,
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Regarding the Indian Oil Corporation
affairs, | would like to say that some
bureaucrats at the top conspire together to
deprive the nation of its due. Mr. Goswami
and the other previous speakers had men.
tionet about it elaborately. Theiefore, I do
not want to repeat all those pomts. But |
would like to point out one thing that, when
a new agreement or @ new deal comes up,
the bureaucrats combine together to have
peisonnal  benefits for themsehves. [T lope,
the hon, Minister who is presiding over this
Ministty  will keep himaself abve to this
conspiracy.

Tn the Report regarding refining crude
oil, there hay becn a mentton about Bajaunt
refinery and other refineries. But the Report
is ominously silent about the expansion of
the Nunmati refinery. It was started that
the 0 75 million tonne capacity of Nunmats
refinery would be expanded to  more than
one miilion tonnes. but nothing has beea
mentioned in this Report | do not know
what 1s the reason, what prevents the
Ministry from mentioning those Unngs.

Regairding Banguigaon refinery, it was
mentioned here that it was under considera-
tion or thit 1t wds in an advanced stage. It
is not known when the refinery will start
production,

MR. CHAIRMAN : The hon, Member
may please conclude.

SHRI BISWANARAYAN SHASTRI : 1
have only two points more.

One is regarding the royalty on crude
0il, There is a demand from the Govern-
ment of Assam for raising the royalty on
crude oil. The Prime Minister was kind
and generous enough 10 raise the royalty to
some extent, but that is not suffivient ; con-
sidering the poor condition of the State, [
request that the royalty be raised f.om Rs.
10 to Rs. 15 per tonne of crude oil.

The other point is about safes-tax. From
Assam crude oil is pumped out to Barauni
and other places. But the sales tax om
erude oil is not received by the Government
of Assam because it is said that it was
transacted somewhere else. It is logical that,
when the oil comes out from Assam, at the
beginning stage, there <hould be asales-tax
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and thc sales tax should go to the Govern-
ment of Assam

Onc more pornt regarding employment It
1s a4 general grievance among the peop e of
Assam that even {orthe low-paid employvments,
with a salaity of Ry 100 or 200, people ate
not recturted from Avsum 1 can give certain
mstances  Chowkidars, daftrics and diners
ire 1ceerutled  fiom scmewhete else bor
mstance, 1f theie 18 a vacancy for steh po ts
i the ONGC in the cas s ragion they do
not  recrutit from  the local people there
they 1eerwt from Dujua Dun or some other
place  Why storld the fccal jeople of
Assam be deprined f sich cpportumnes 1
am not saymg  bout hith cthears  they are
selected on mciit «n an all Indribaas 1
am  onlv speaking abo t junior officess and
clerh , dafties, chowkidars dinse s, ete

Theie 1o they are not appointed from
the local people

Agun one pomt only a» ut th prec of
metioleum and gas and othe (I3 d thngs
Assam produces crude osf bt the pree of pete
1oleum 15 the highest m Assam in Inuia One
hire of petrol 15 Re. 1 50 in Assam but vou
quire mn Delhi, Bombav or esewicre 1t
ke than R 1t 40 Regarding 1 PG which s
used for domestie consumption, the price of
tlat gas 1 the highest in Assam 1 do not
hnow the reason for that But 1 wculd
request the hon Mmister to hindy  look

mto 1t and fix a umform price all owr
India

With  these words, 1 support the
Demands

Wt g fag Awafr wdRd, 98
WY @1 el xvAr & AF ATE 4R
¥foq fr ew & wgr ov i ey
uT AT ¢ A | FW W F ST T
wEI YT § g9F Arg @rg gy fRad
wfewrgad & a8 3970 &7 § 417 AN
wg zaft sorar § e 9ax fomogaA
SATAr TG wEd 1 SEE T 3 R A
fad gy wgar war g f5 o gFeereE
*¥fadY & gawr 50 sfawa soalv gar @
WYC gaer gw 20 sfawa o e w7
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vy & foad fr ol wies zav s fas
AT R N HAema A7 g A wfe-
sreEA A Aya gt 2 oAt 3A A
ag drzETA Oy agr 2o Afea wlesoe e
e v adt 2 ag gy Hrard g
A fr =9v Frgrarg 3w F oA Mg
tro s g 4> 20 wfym sw 1 dgfad
Tt Ew Y ¥7 a¥ | F1fEd areie
g1 #frs g9 v gz 20 afand @
TV HTA 21 vHT qI9 g1 T FHIT G-
Jea FAMA A ars & A QY 7 fan
afrandt g vH B

qrz oy o g ¥ fav o gF a7 ad
T & B o397 o oft 377 =18 91 asat
? 1 Gdarre oy iadaeee faad
Fifer I ¥ 6 7Y 2 oY 3AeT OwA
TG TR T oFAE |

g7 oo B TRAT ARAT E S¥NEA
Farrrfr20aaz 47 7y o 9
? +faTew miv 37 & noge Gy
faqa o faerfor mzam & v Tnd
M7 T gifvE FH nagalE ¥T €I g 417
76 &Y 1WA {7 vandE o foed gg
A17049 400 718 F @ GFA & 1 AT T
T e fash oY 12 wEw ¥ oaw v
Fvq 71 wFvg § =fema 1 dfuww
Freqvoa fafude st 2 39 7 a9 faely
s e foo @ F9 7T 160 F77E @
A AR g § 1 FET AT AT SN A
#5 & 7z oy Avmi7 &Y @A ) e A
¥y #faTe dFe ¥ 4gT 39 UTAW KW
T g%®7d § | 34 ¥ Ay qrg fqafzr €0-
gy a7 ghaltz qar At 3@ AN
o iy arfge ) AW =9t T/ 97 (Fa Sar
tfp g AL TR v R
fon wwe € wifgg | gowo. &7 R
gfqaa FAT T 3@ R 4 § 5 gfrwa
quf frar omET & 1 3 & AR ¥ fom
sz ag sy % fae fF @ Tat @3 cq
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[ zzara faz)

N FT Q0§ | AR ¥ defaee A A
¥ fau ol gy aga ww md s F
dq frosst & fon & ot war w@ar §
fe <forar ¥ aafas 565 fafeas wqfas
Wz dq zfas fear & st adfesr ¥
foraer & 39 ¥ 2= Treww W frar
§ 1 3 & oY A get wrd @), I WD
FTAT §, 99 97 www fear g A gAY
da fratda aga sarer @z awy §1

e & art F a7 9w § fr arzy
HAIET F) FEIY &7 TEG & | 9737 F1TA F
IR ¥ §9 swrar af weAr Avgan, gl
arft aga g 9w Fark ¥ gt v oAw
9F &, wa¥ St Rvgea qua &, q@ AN
Y A 2, e wET AW TIISET WY
OIS P, g A X JrE ST AwdH Fav
afl, 93 uF FEmaew @i &) BfE
faat =W FATRS N aerg E, 9%
fay foad gqrzgsrze & we @ &, 5
UTH ST BT FY TE L |

@ity & fod ot oot g7 Hifw
& ) aweg § 1 geF fau o &9 o
qee THo X0 { € § SuW 9gT FF
¥ O¥ a79 &1 § AT ¥ qamn § R owwt
Fgf g faw asar

TE & A9 AT OF FA K qF FET
wrgar § fa¥ qura = Auy &7 wfeqday
g g5y §—or Tufanr A oz &, 39
T oum wra Wy feg g0 & R
gua fear &, 39 A oemAmd Q4
Frfgn | Guvda & fg W g B,
TEIGIS TH I o773 &) G § |

§@m &t a9 wT&F sma wv g
€ @

SHRI RAJA KULKARNI {(Bombay--~
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North-East) : The nation’s oil policy 1s
undergoing various stresses and strains since
1971. During the last decade from 1961 to
1970 Indian oil policy was mamly directed
to develop its own indigenous re.ources for
production of crude o1l to a large extent as
far as possible aud creating the machinery
which resulted in the formation of the Oil
and Natural Gas Commussion with an
Act of Parliament in 1959. Our nat,onal
oil policy was dependent upon creating its
own machinery, refinery and marketing capa-
city, to increase their share in the marketing
side of petroleum products and refinery
products. So far as these hmited objectives
are concerned, our oil policy has no doubt
succeeded. The success is due to our policy
of depending less and less on foregn influ-
ences and foreign monopuly concerns. Today
the I0C, along with 1ts refiming and
marketing capacity, is controlling more than
50°; of the consumption. 1In marketing its
share is more than 50%,. The production n
respect of the rafinery output is more than.
half

In 1971 the picture in the international
oil world started changing and troubles and
disturbances came up in our national policy.
The point has come for consideration
whether we are likely to become self-sufficient
not only in nroducts of petroleum and in
refining capacity, but also in the production
of crude. In I971, was realised that the
whole crux of our o1l policy depended on an
adequate supply of crude to our refineries,
existing as well as projected. Is our indi-
genous production programme adequate
enough to meet the demands of the country
so as to make it self-sufficient in the matter
of production of crude ? But with the
changes that have taken place in the inter-
national crude oil areas. especially in the
Middle East countries, the Persian Gulf
countries from where we import crude, it
was found in 1971 that instead of becoming
more and more self-sufficient, we were be-
coming more and more dependent on the
Persian Guif countries. Our import bill
which in 1969-70 was Rs. 94 crores is
expected to go up Rs 184 crores by 1974, In
1970.71 our requirement of crude oil for
refining in all the refineries, private as well
as public, both indigenous as well as im-
ported crude put together, was about 1846
million metric tonnes. Out of this, hardfy
7 or 8 million tonnes was indigenous and
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the rest was being imported, By 1974 it is
expected that our requirement of crude
would be a little more than 26 million
tonnes. That means that we shall have to
import more than 17 to 18 milliou tonnes.
Looking to the performance of the ONGC
and looking to the resources as well as the
exploration activities, we shall have to be
more realistic. It appears that the ONGC
as well as the Oil India both put together
will not be able to cope up with the require-
ments by exploring o1, drilling wells,
increasing the production of ciude to meet
the requirements of the country. So, it means
that the countiy will have to spend more
of foreign exchange during the next three or

four years than we did during the last
decade.  If this is the situatron, then what
is going to be the main objective of our

national oil policy during the seventies ?

Apart from our efforts to inerease our
indigenous production, during the seventies,
we shall have to find out alternative sources
of commetcial eneigy. The crude oil policy
is ultimately linked up with the planning of
a total national fuel policy as a whole. We
shall have to rely on the development of
alternative souices of energy in our own
country like electricity etc. Coal 1» becom-
ing outdated and costly, and the coul
deposits are not increasing. Therefore, we
cannot rely on coil for commercial energy
and coal cannot contribute very much with
an increasing share to the national fuel
policy. Therefore, we shall have to depend,
for instance, on the development of electri-
cal energy, and there also, the clectrical
power has to come from the nuclear energy.
Though we are told that the national fuel
policy is being examined, we find that we do
not have a coordinated plan.

So long as we do not have a proper
plan, it is very difficult for this country to
become self-sufficient in the coming decade
in the production of crude to meet our oil
requirements.

Another point which our national oil
policy will have (o tackle is the question of
the relationship with the foreign companies.
A demand has been made for their nationa~
lisation. No doubt, this demand has a basis,
looking to the performance of the oil com-
panies in the past, including the political
aspect. Political factor is’ also no doubt
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one of the important factors because in
times of political crisis we have to be care-
ful to what extent we could depend on the
foreign oil companies for the growing
requirements of our country.

At the same time, we have to explore
and find out what pattern of nationalisation
is required. Government are trying to avoid
taking a decision on the question of nation-
alisation of the three loreign oil companies
in the country, If they have difficulties, if
they have the problem at the Inteinational
level in getting crude supplies at a cost
cheaper than what the oil companies are
demanding for payment to their interna-
tional assuciates, Government have to
explore the posstbitity of dJdeveloping com-
mercial relations with the Persian  Gulf
countries and enter into direct contacts with
them on a Government to Government basis.
In this, price will be a very important factor.
They have also to find out wiicther the Arab
countries which are producing a large
quantity of oil from wnich we are getting the
oil, will he in a posttion to continue to
supply on a fong term basis.

I will now come to the performance of
ONGC. Last year the Ministiy announced
the appointment of a Commutice to go int»
this quest.on. We a ¢ told that till this date
the Comnuttee fias not submitted its report.
In the meanwhile, the PUC has made certain
recommendations which need to be debated,
There are a lot of controversial recommen-
dations. I wou'd say that whether it is the
10C o1 ONGC, a new outlook and approath
is required on the structuring the of public

sector undettakmgs deahing with the oil
industry
SHR!1 DHAMANKAR (Bhiwandi): I

rise to suoport the Nemands of the Mmistry
of Petrojeum and Chemicals  Enough has
been said about the I0C’s performance. But
there are good points  also in regard to the
operation of public undertakings under this
Ministry. T will cite the example of Lubrezol
tndia Ltd. Its production went up from 5,500
metric tonnes to about 9,000 metric tonnes.

MR. CHAIRMAN : He may continue
tomorrow.
18.30 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, May 35,
19521 Vaisahha 15, 1894 (SAKA).





